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3 a—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Search Conducted at House
of Shrimati Indirqg Gandhi

t*62. DR. RAMJI SINGH:
SHRI G. Y, KRISHNAN:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether a search was conducted
in the underground vault in the gar-
dens of the grand new Mehrauli house
of Smt. Indira Gandhi;

(b) it so, the information on the
basis of which this search was made
and the things discovered;

(c) whether some people had given
this wrong information to lower the
prestige of Government; and

(d) whether to unearth black money,
Government also propose to organise
raids under Section 132 of Income Tax
Act, 1961 in the premises of other
politicians and industrialists against
whom there are allegations of undis-
closed income or property?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The farm
house of Shrimati Indira Gandhi in
Chhatarpur village was searched by
the Income Tax authorities on the 19th

4143 LS—1

2

January 1979, under an authorisation
issued by the Director of Inspection
(Investigation) under section 132 of
the Income Tax Act, 1961. No under-
ground vault was discovered by them
in the premises.

(b) Information had been received
to the effect that some members of the
household of Shrimati Indira Gandhi
had burried a metal container under
the floor of her farm house in
Chhatarpur village, and that it con-
tained valuables. On the 19th
January, 1979, further information
was received that digging was going
on in the farm house of Shrimati
Gandhi, presumably for the rémoval
of the valuables. The Director of
Inspection (Investigation) was satisfied
after survey, that there was a prime
facie case for the search of the pre-
mises.

Since the belief on the basis of in-
formation received was that a metal
container had been burrieq under the
ground, a metal detector was used to
locate the same. The metal detector
failed, however, to reveal any metal
container in the premises.

(c) It is not possible to draw any
such inference.

(d) A search under section 132 of
the Income Tax Act is conducted
wherever warranted.

nnﬂwmnﬁd

PEEERETES
74333
w;?%g
PEELE
2344 gi?%
,ia

A
;;ﬂ%
%Eii

A
géiﬁﬁg
_eh]

152424y

il’e,b
ﬂ
|
i=
a.



Oral Answers

148y
. |
53 :
i
Y
|
g
i
1

h
:
i
1
:

’ﬂig"ﬂg
§i31s
=133
9543
aé"- 3

14
!
H
E
i
7
¥
1

31

g ’
Ax
?_
/g ,
E
1
P T
]
rh

A oy O A v Ay wgd -

Director of Inspection (Investiga-

tion) was satisfied after survey that

there was a prima facie case for the
search of the premises.

NMIAF b e ! @
&1 §aTE §1 S W9 qE

VRETHWA T 47 | &Y Y0 qg u & ¢ fw g
THEEAT AR F | FEH ® TN ¥ TG
o feart 97 awar § afea fedy g ot
®Y 7 qfew® 7 AFY q@TE AT qEAT |

Q% wrPia aeer : qifearie w1 g aarg

A0 I FT AAH §, § q7 FEAT wIRAT
sfwmﬁﬂn!ﬁmﬁwﬁfm'ﬂ&h
g ferm ) wd ... waEmw ...
QI &1 A0 A q@ wwA q@ o & w77
e

AT F 97 Wy fe 3 wree oF
nifge | 7R } §B AT wY AW R, g
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T 39 v gfaw 99 R a9 A @ v wfe-
a8 it w9 7 | & wgt FW T A ®R A
nﬁmwﬁﬁﬁlftﬁwﬂmzﬁmn
g quw a% fE A ® G WY @]
1 AEY (SqwET). . AEE R O A @r v |
oYy AT ® wIR, QAT TF 62 § A% AG
EY T § Iq I O FHHAT A o | qgh
g & I 3w fw fefr @ @ &
iced 11

MR. SPEAKER: Don't record.

it wfrewTy JFE ¢ IR FRAEENT
%! ¥ gg 91 ¥4 fE agi § A a9y W §
QX g® AT § TE § A1 IR 7w Wy ZAE
femr ok gfam sfave 3 g " w1 ER
feqrfrd ag sw s fragwrewgi mit g
(sowgm) 1

MR. SPEAKER: Don't record.

no Twet fag : wegw WEEg, FAI A
Tg ATAT ATEAT § 6 I & w1 #q aghIeta
& WY o g9 §F v x=Y fore Wiy aamdy ady ?
oF TR foree Y B @ srdY AT Qo
A faee & frifer fegr mam 1 & ag e
g § e o /T ® e | ag wwr nan —
This is a crime against decency, most
heinoug act of vilification against Mrs.
Gandhi and her family by Janata
Party, subversion of legal norms, puni-
tive act, disgraceful act......

§ ag Q@I K1 FAAT & K WG )
& gL § qg 997 g § fe 91 fo za &
W | 1 wzaw ¢ fe P e iy ®
T FT 69 &% 7 § FAW @ar Ayz § 6}
IAAT FE & FOF @ @ § 1@ 2, wfwa
az qze S sy g1 w4 faw § @ 9gE
afe wfiar fr 7Y freelt, 37 & w1 AT W
avaEx §Y 74Y 3 f6 ua wnd A f asw
e (vww)

MR. SPEAKER: Please come to the
question.

SHRI P. VENKATASUBBAIAH:
Can you permit him to make such
insinuations in ‘a supplementary ques-
tion? Please get it-expunged. (Inter-
ruptions).

1¢ Nt recorded.
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MR. SPEAKER: You should not use
this occasion for making a speech.
There are other occasions for that.
You should only ask the question.

1o Twlt fag : Asuw wRIwg, § a8 QEAT
¢ & s ImIRT IS @ am A
¢ fr g9 73y § @ feT i &
W R gt § RENm § i aifw
TR g9 ¥ @ g 9% ?
e WAt awy twer s (it woofag )
fra @ M ag g {5 wafs smiwe
RN A g emy § fFIa® T w0
t A fax AT ww A wT AT
7 ST w0, N AT FAH W T
 Jzar 1 AfeT wwavl &1 9 ag g fasy
@ g, ST T¥T WEAU 7 AN FO
a1 7€} fear, e 39 faafad § waege
, ARYex AEY &, Y oW ATHE § 2@AT £T G
1

184

T,

SHRI P. VENKATASUBBAIAH: The
replies given by the hon. Minister and
the supplementaries put only show the
vindictive and malicious attitude of
the Government in covering up their
inefficiency. (Interruptions). The
person involved is the ex-Prime
Minister and the hon. Minister says
that there was a prima facie proof
that there was something going on and
he also says that he got the informa-
tion that there was a truck with some-
body with a suitcase and that sped
away. All these things go to show
that this is only an act of vilification
and vindictiveness, May I know what
action the Government propose to take
against those people who have given
them this type of blatant and wrong
and wilful information and also what
was the material with the Director to
show that there was a prima facie
case? The Finance Minister has said
that it has been 3 sort of regular prac-
tice to make such raids. May I know
in what cases such raids have been
conducted, what was the material
available, whether the Director has
given correct information and what
action you are proposing to take when
you found it to be utterly incompetent
and intended only to malign and
character-assassinate the  ex-Prime
Minister?

PHALGUNA 4, 1900 (SAKA)
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SHRI CHARAN SINGH: So far as
my hon. friend’s charge against the
officers that they are guilty of mala
fides in this connection is concerned I
have only to say that it is a matter of
opinion. In fact, they were not so
actuated by the mala fides etc. at all.
Section 132 of the Income-Tax Act
authorises the income-tax authority
to make a search if he receives infor-
mation, an incriminating information,
which goes to show that some money
or some treasure has been hidden
somewhere. So, under the law they
are entitled to make a search. On the
17th January the Sabhapati of the
village, the Gram Pradhan—] don’t
remember his name exactly—had
tendered evidence before the Com-
mission, before the investigation
authority appointed by the Manipur
Government that such and such article,
a container perhaps containing valua-
bles was deposited—they have not seen
the valuables themselves—under the
ground. This was only on the 17th.
On the 19th morning they received
some other information. On that in-
formation they went to the farmhouse.
With their own eyes they saw the
digging operations going on.

*k

(Interruptions).

MR. SPEAKER: Do not record.
SHRI MALLIKARJUN: #*

SHRI CHARAN SINGH: With their
own eyes not only they saw the digg-
ing operations going on, but also a
matel object put in the boot of the
leg, and after that they saw the car
moving out of the farm house.
(Interruptions): So, there is no ques-
tion of mala fides at all. As I have
already said, we are looking into all
this. That is all.

=it fera svorqor weafen < T gAY S aETEy
f& O wEErd § et g T @ A
B W F AR K A q@d o § 59 ou
1 A w2 & &7 21T |1 IE FRET A
e T e o wrd ?

MR. SPEAKER: It does not arise.

**Not recorded.
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st werTER 2wt faeer wEr o aEr WY
o w38 fe ww a@ # fafra wifas woay
N 7 v@ § 91 e I} § I faew
WHFT R FTH TE @ IR § ?
&t wewr fag : TR 9T IR 99

Setback in India’s exports to Irar

*63. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pieased to state:

(a) whether the turmoil in Iran has
caused huge losses and setback to the
export of Indian goods to that country;

(b) is it correct that engineering
goods worth Rs. 5 crores exported
from Ludhiana (Punjab) to Iran are
lying at Bom_bay after being returned
from Iran; and

(c) if so, what steps he is taking to
save the Industrial activities of Punjab
due to this development?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) The turmoil
in Iran has affected the export of
Indian goods to that country.

(b) No such information has been
brought to our notice. However, some
ships have off-loaded cargo meant for
Khorramshahr (Iran) at Abu Dhabi,
Dubai and Okha.

(¢) Government is keeping a close
watch on the situation and taking
necessary steps. Alongwith the
stabilisation of the political situation
in Iran, it is expected that India’s
trade relations will not only return to
normalcy, but will improve, *

SHRI BALWANT SINGH RAMOO-
WALIA: To my surprise, the Minister
has said that he has received no in-
formation. The news item, which is

FEBRUARY 23, 1979
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the source of my question, was publish-
ed in all the leading papers of Punjab
including two English dailies. Will The
Minister explain as to why his Ministry
did not contradict the news item?
The Minister says that some off-load-
ing was done at Abu Dhabi, Dubai sand
Okha. Can it not be imagined that
these goods might be lying there?

® gy qx I 1 W ag gw & fE 6,500
T T A FTCT AT T JATC W4T § IawT K1
AT MF MY FOF §, W T E @ N
o & fe S @I Wl o)X Iara T g
I g @ O AT qgt 9T s ¥
frmsym iR mafm st}

SHRI BALWANT SINGH RAMOO-
WALIA: Will the Minister explain to
the House as to what steps his Minis-
try has taken to compensate the loss
in exports and mutual trading, after
the assumption of power by Mr.
Khomeini?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): As
the House is well aware, the political
conditions in Iran are getting stabilis-
ed. We have already initiated our
dialogue with the new Government
and I am sure that perhaps because of
the emphasis given by Mr. Khomeini
and his Government in not making
huge investments on military prepara-
tions, they will have more investments
for the people and it will certainly
help us in boosting up our trade. I
am sure that in this context, such
losses will be compensated in the long
run,

SHRI M. S. SANJEEVI RAO: The
hon. Minister is aware that there is a
big trade gap of nearly 1400 crores.
We also know that Ira,x} is one of the
potential countries to which we can
export our goods to reduce the trade
gap. You are well aware that the
Kudremukh Project ison the anvil and
by 1980 we are supposed to export
iron ore slurry to Iran. I am sure you
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are well aware that Iran will not be
in a position to utilise thig iron ore.
I would like to know from the Hon.
Minister what alternative steps he is
gonig to take so that this huge project
comes into the picture properly to earn
the foreign exchange required for
our country,

SHRI MOHAN DHARIA: I would
appeal to the House not to take a
pessimistic view. 1 feel that what-
ever projects have been taken
together with the Government of Iran
do not face any danger whatsoever.
On the contrary, I have no doubt that,
with the new relationship that is
being  established, mutual trade
between the two countries will go up
and there are no possibilities whatso-
ever that we shall have to think of
alternatives.

SHR] TEJ PRATAP SINGH: After
the emergence of new Iran, our re-
lationship having become excellent
with the new government of Iran will
the Government think over the matter
of sending a team to look into how
best we can improve our trade with
Iran?

SHRI MOHAN DHARIA: It is a
suggestion for action, and a good
suggestion.

PHALGUNA 4, 1900 (SAKA)
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Export cash subsidy to Jute Industry

%64, SHRI JYOTIRMOY BOSU; will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to lay a statement showing: |

(a) total export cash gubsidy paid
to the Jute Industry, year-wise, from
1968-69 to 1978-79;

(b) what other financial assistances
wag given to this industry, year-wise,
from 1968-69 to 1978-79; and

(c) details of the industry’s export
performances in terms of quantity and
value, year-wise, from 1968-69 to
1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAG): (a) to (¢). A
statement is laid on the table of the
House.

Statement

(a) Cash Compensatory  Support
on the export of a number of Jute
Products was introduced by Govern-
ment from 1st October, 1975 Amount
of Gash Assistance paid to Jute In-
dustry since inception of cash com-
pensatory scheme js indicated below:

Year

(April-March)

Amouang

" (Rs./lakhs)

1975-76
1976-77
1977-78
1978-79 (Up to 31-1-79) & .

PN . . 199°57
702° 40

170364
1602° 70

(b) Among other assistance yiven
to ‘the industry are:

(1) Long term loans by Industrlial
Finance Corporation of  India for
modernisation at consessional interest
rate.

(ii) Soft loan by financial instifu-
tions for modernisation of industry.

(iii) Grants given from the MDF
for export prox[nqtipngl * activities

etc.. " et W e
i linis0o -

(¢) Details of exports of Jute goods

in terms of both quantity uhd value
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year-wise from 1968-69 to 1978-79,
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are as below:

Year

Quantity  Value

(April-March) : én?;)) (Rs./lakhs)
1968-69 650°1 21725
1969-70 568-8 20610
1970-71 559°0 18993
1971-72 669:6 26471
1972-73 5784 24906
1973-74 561-9 22679
1974-75 583°2 29485
1975-76 5163 24932
1976-77 4527 19924
1977-78 49471 23082

1978-79
(April-Nov. "78) :

2708 13931
(Provisional)

SHRI JYOTIRMOY BOSU: The
jute industria] tycoons are some gf
the most pampered children of th_ls
Government and also of the previ-
ous Government. Let us see how
they have been treated. When the
overcraft sanctioned was Rs. 100/-
they have been given by the Ban}(s
Rs 400/- 1 have the fullest details
of where a particular jute company
or jute companies have been given
overdrafts even exceeding 900 per
cent of the sanctioned overdraft.

Now, the IDPL which is meant to
rehabilitate sick industries. . .

MR, SPEAKER: Mr. Bosu, thxs is
the Question Hour: I am reminding

yau.

™ SHRI JYOTIRMOY BOSU: Yes Sir.

The IDPI js meant for sick indus-
tries only but jute mills, although
not sick, have been given 13.47 crores
of rupees by overdraft. I would like
to-ask the hon. Minister what are

the duties, cesses and taxes that
have been abolished during 1968-69
and 1978-79 and the total amount
sacrificed by the exchequer as a
result thereof.

In this connection I would like to
draw the attention of the Hon.
Minister to what he has stated in the
statement, that cash compensatory
support for 1975-76 was to the ex-
tent of Rs. 199.57 lakhs, that in
1977-78, in the regime of this Gov-
ernment, that amount hag gone up
to Rs. 1703.64 lakhs and in 1978, up
to 31st Jarwary 1979, it has already
touched the 1600 lakhs I would like
to know what are the duties, cesses,
and taxes that have been abolished
during 1968-69 and 1978-79 and the
total amount sacrificeq by the ex-
chequer as a result thereof.

SHRI MOHAN DHARIA: As the
House may be aware and is aware,
jute is one of our mmjor industries
ang the exports of jute goods had
suffered a severe set-back in the
year 1966-67.



13 Oral Answers:

SHRI DINEN BHATTACHARYA:
Why?

SHRI MOHAN DHARJA: There
are many reasons. I am prepared to
go into the debate, but unfortunate-
ly this is the Question Hour,

MR. SPEAKER: 1 wish both the
Members and the Ministers would
remember that!

SHRI MOUHAN DHARIA: With a
view to promote exports we have
initiated several measures, because
more than 2.75 lakh employees are
engaged in this industry and we have
invested more than Rs. 300 lakhs,
and 45000 looms work on jute
Naturally, in this context we have
taken severa] measures und the con-
cessions that are given are stated in
the statement itself. Beyond that if
there are any other points the hon.
Member would like to discuss, I shall
be happy to do so.

SHRI JYOTIRMOY BOSU: Whe-
ther the Government has noted the
contents of the Sixteenth Report of
the Public Undertakings Committee
on ‘Economic Offences’ in Jute In-
dustry which has listed specific cases
of severe invoice manipulation and
evasion of payment of Central Ex-
cise and other Government dues? If
S0, would the Government consider
to withdraw all facilities and assis-
tance that are being rendered to such
firms which have been found guilty
and listed in this report of Public
Undertakings Committee? If so, the
details thereof and if not the reasons
therefor may be furnished,

SHRI MOHAN DHARIA: When
any report comes from a Parliamen-
tary Committee, such report is taken
with al] seriousness by the Govern-
ment. Whatever action is necessary,
on the basig .of the Report, will be
taken. Concessiong will not be given
to any individuals, Concessions are
given to the industry as such. But
the action ig taken against indivi-
duals. There is no (disc‘rimination_

SHRI JYOTIRMOY: BOSU: On
those Jute Companies and' mills

PHALGUNA 4, 1900 (SAKA)
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which have been indicted upon in
the Government’s Public Undertak-
ings Committee Report what action
Government propose to take? Do
they propose to withdraw the finan-
cia] facilities to such companies and
individuals owning jute mills?

SHRI MOHAN DHARIA: What-
ever action jg necessary, whatever
strict action is necessary, will be
taken including these suggestions.

St qwOw : T I § FHET IR [
® Tedtuw ® fawfed # 7w a9 qOg A

w7 &, SHE wEed § gvEtud wfadl ® ang
& ger i FEM O IR w0 A F oy
¥ aedY &TW B | WAKT wIE A Y g@Ww
AT T3, 7 WY T T qATH ¢ FF EmId
IT JATEHT FY FTH A1 AT F, W @R
q9TH fa7 &1 gZa™ K7 a9g § I FIGT A
agE g 1

SHRI DINEN BHATTACHARYA:
1t is over now.

st dge nfear @ q@ AR R
I am happy that thi; strike has been

called off and it has been settled in
an honourable way,

# & ofeadfy A ® qEx WA ® @9 AT
% & | § & gEre A § fr Sy wgroe § wzA
¥ AEieEl  NEgEHE NW 91 ¢, e SEY

ﬂ{!ﬁmsﬁmuﬁwwt

g,eh IAY IHEET FT W 997 QT
z g & ui W%Mw@tawqﬂ’r
% gee & Atw fafaeT angw o w1R A
& 1 I7% g g 38 aEhT T At
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SHRI DINEN BHATTACHARYA:
From the statement jt appearg that
there are many other assistances
given to the Industry. First, long
term loans are given by Industrial
Finance Corporation of India for
modernisation at concessional interest
rate. Second, short term loans are
given by the Financial Institutions
for modernisation of industry. May
1 know from the hon. Minister whe-
ther the (Rovernment has taken care
and will inform the House as to what
extent this loan has been utilized by
the different jute mills? I particular-
1y mentioned about the jute mill in
Kanpur which is under the proprie-
torship of South Zone Company
which has been closed what steps
Government hag taken to see that
this loan has been properly utilized?
In spite of all these concessions, how
these mills could be closed and are
still closeq and no step has been
taken by the Government.

SHRI MOHAN DHARIA: 1 am
sorry, I am not heving this informa-
tion because I do not deal with pro-
duction of jute. I will take up the
matter with my colleagues. For the
information of the hon. Member, I
may tell that it is related to the
Ministry of Industry. If they have
not utilised the loan, why they have
not done it if certain mills are closed
and if they are not taking advantage
of it, why they are not doing it, T will
finq it out.

SHRT DINEN BHATTACHARYA:
Why that loan has not been utilized
for modernisation?

SHRI MOHAN DHARIA: I wil
take up the matter with the Minis-
ter concerned.

SHRI SAUGATA ROY: I brought
to the attention of the Minister an
article published in the fortnightly
called This Fortnight under the head-
ing of “jute looting again” where it
has been clearly brought out that
most of the big industrialists who
are involved in jute including Singh-
ania, Birlas and others, cases have been
filled" against them for violation
of the Foreign Exchange Rules and
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for under-invoicing their export.
There is one case against Singhania
who was the former Chairman of
IJMA for Rs. 49.50 lakhs. I want to
ask the hon. Minister whether he
has considered that, and in the case
of those who are involved in such a
racket or against whom cases have
been launched, these export subsidy
and other help given by the Govern-

ment to exporters will be totally
discontinued.
SHRI MOHAN DHARIA: I shall

have to go into the implication of
this because whenever we announce
assistance, it ig for the industry, But
so far as such offenders are con-
cerned, Government will have to
take serious action against them. I
agree with the hon. Member. But
whether it is possible for me to have
that sort of a scheme, I shall have to
look into it.

Golg in Private Possession

*65. SHRI ABDUL AHAD VAKIL:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state:

(a) what is the approximate total
value of gold in private possession in
the country;

(b) whether Government propose to
ban private and free marketing of
gold; and

(¢) it so, the details thereof and it
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) There is a
total ban on the private ownership/
possession of primary gold under the
Gold (Control) Act. Under the Gold
(Control) Act a declaration has to be
filed if the total quantity of ornaments
articles owned, held, possessed or con-
trolled exceeds 2 kgs. for an indivi-
dual and 4 kgs, for a family. The total.
quantity declared according to the ab-
ove requirement of the Act as on
31-12-77 is 80,718 kgs. The value of
the gold comes to Rs. 547.27 crores at
the rate of Re-/8¥8/- per 10 gms. in
December, 19%7,;..vv 1

I
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No statistics relating to the total
‘value of gold in the country in private
possession other than the quantity de-
clared as per the statutory require-
ment is available with Government

(b) and (c). Except for private refine-
ries of gold which are not licensed, all
-other dealings including manufactur-
ing, trading in gold are allowed and
regulated by a system of licensing of
dealers and certification of goldsmiths
and accounting control. Gold is also
sold to industrial users by issue of
authorisation by the Gold Control
Administrator.

At present there is no proposal to
change the existing system relating to
carrying on business in gold as regu-
lated under the Gold (Control) Act.
A Committee under the Chairmanship
of the Governor, Reserve Bank of
India, has also been appointed to re-
view the gold policy in all its aspects.

SHRI ABDUL AHAD VAKIL: Sir,
the information given by the Ministry
is-that the total value of the gold is
Rs. 547.27 crores which is in the shape
of ornaments and that this gold is in
private possession as declared by them.
There is a craze for investing black
monev in the gold all over the coun-
trv. Whether the Government is
plarning to unearth the entire in-
formation as to how much gold is
in private possession; whether the
Government has any idea of legisla-
tion or providthg for wavs and means
for extracting the information as to
how much gold is in private posses-
slon so that the tendency of utiliz-
ing black money in the gold is cur-
bed.

SHRI SATISH AGARWAL: Under
the existing provisions of the Gold
Control Act. a declaration has to be
filed under section 16 of the Act. by
any individual having gold orna-
ments worth more than 2 kgs and
any family having gold ornaments
worth more than 4 kgs. They have
to file a declaration before the'r_ gqld
control authorities. ™
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So, the figures which I have given
relate to a particular category. There
are persons who keep gold under 2
kg. prescribed limit. Declarations in
their cases are not filed, It is not pos-
sible to assesg that unless a provision
is made that each and everybody has
to file a declaration under the Gold
Control Act even though it is worth
Rs. 10.000, or Rs 5,000. It is not pos-
sible to find out the total quantity of
gold ornaments in India.

SHRI ABDUL AHAD VAKIL: Is
Government thinking of importing
gold in order to regulate the prices
in the country?

SHRI SATISH AGARWAL: Gov-
ernment has received certain sugges-
tions in this behalf and those zugges-
tions are under the consideration of
the Government.

ot RN AT ATwe ;& HET SRRy
xR fe Y AT A Sy TR Tl o @
¢ I W oFToor 7
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s aatw wwaTE : wWifE et o 0 3,
amr et T wr 8, fenmor syrar ¢ gwfog

SHRI VINODBHAI B. SHETH:
The Government has taken very un-
fortunate decision of liquidating gold
in the market and after some time
& some experience they will improve.
My question is, as much of the black
money is converted into gold, are you
going to put a ceiling on the possession
of gold per family or per individual in
this country which is much more 1eces-
sary? Crores of rupees are spent in
marriages and betrothals by the big
families and gold is not available to
the ordinary consumers.

SHRI SATISH AGARWAL: The
Government has appointed a high
level committee to give suggestions
with regard to gold sales and all that.
With regard to gold sales and gold
policy the Committee is meeting.
After receipt of the suggestions, the
Government will take necessary de-
cisfon. * ¢ v< - K
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SHRI DINEN BHATTACHARYA:
It is a matter of great concern that
the Government could not come to
a decision though three months have
passed and in spite of increase in
the consumer price index, they could
not decide payment of dearness al-
lowance to the Government emplo-
yees, It the Government takes care
to see that there is no fault in the
method ot calculating the consuiner
price index and makes a real calcu-
lation, they, will see that in the
meantime, there has been further
rise. In view of this, is the Govern-
ment taking serious note of this si-
tuation and will it scart payment of
dearness allowance immediately?

SHRI SATISH AGARWAL: As I
said earlier, I wish to assure my
hon. friend, Shri Bhattacharya that
there is nothing that way. The mat-
ter has been referred to the Board
of Arbitration and hearing was fixed
on 19th of January, 1879. Then the
staff side said that they want to set-
tle the whole matter outside the
Board of Arbitration and the Gov-
ernment agreed to that. Now the ne-
gotiations are going on, We hope to
arrive at some  settlement outside
the Board of "Arbitration very soon.
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Decline in Cashew Export earnings

*69. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleaseq to state
what is the reason for the marked drop
recently in Cashew export earnings?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): Decline
in the availability of imported raw
cashew, high price of indigenous raw
cashew, State Government policies
on pricing, lower unit value realisa-
tion and fall in externa] demand due
to consumer resistance are the factors
which contributed to the drop in our
export earnings from Cashew.

SHRI DINEN BHATTACHARYA:
After noting all these facts that have
been stated by the Minister, may I
know what steps they have taken in
this matter to improve the situation?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
So far as the imports of raw cashew
nuts are concerned, it is g matter of
concerp that «rom 2 lakh tonnes,
these imports have come down to
30,000 tonnes because the exporting
countries like Tanzania, Kenya and
others have started their own pro-
cessing to give employment to their
own people and to add the value to
their products. While I was recently in
Tanzania, I myself had a discussion
on this with them and jt is likely
that against 30,000 tonnes we may
get about 40,000 tonnes. But ultimately
we have to take a longer
range view. Therefore, I have taken
up the matter with all the State Go-
vernments in the country. The Chiet
Ministers of Andhra Pradesh, Kerala,
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Karnataka andq Orissa have favour-
ably responded and we have taken
up massive programmes of cashew
plantation in the country. We have

decided to give them additional
facilities and incentives including
subsidies, I am revising the whole

old scheme with a view to make it
more attractive. But the best course
is to produce raw cashew required for
our industries in our own country
and this js how we have taken up all
these matters in consultation with
the Planning Commission, Agriculture
Ministry and the State Governments
so that we can permanently resolve
this issue.

SHRI DINEN BHATTACHARYA:
The Kerala Government asked for
cashew subsidy as a measure of in-
creasing the export of cashew. May
I know how the Government has
reacted to their demand for this cash
subsidy?

SHRI MOHAN DHARIA: Un-
fortunately it has so happened that
when the price was fixed for this
raw cashew by the Kerala Govern-
ment, they never discussed the mat-
ter with the Central Government.
The Tamil Nadu Government and
other governments have been pro-
ducing these raw cashew nuts and
naturally whatever policy is to be
decided, it shall have to be for the
whole of the country. They fix up
the prices at a very high level be-
cause of the hike in prices in the
international markets and unfortu-
nately the international market
prices have come down, there is
consumer resistence and under the
circumstances it is not possible to
solve this issue by giving cash incen-
tives. The best course is to have
additiona] production of raw cashew
in the country, to take up massive
plantations and in the meantime to
take care of our production here, and
it is in this context that I am dis-
cussing the matters with the govern-
ments concerned including the Chief
Minister of Kerala. Beyond that:it
is not fair on my part to say more
on thig issue.
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SHRI N. SREEKANTAN NAIR:
In view of the fact that it will take
4-5 years to produce cashew nuts
inside the country and in view of
the fact that China took about
70,000 tonnes of cashew nuts from
Tanzania, will the Government try
to improve the relations and put
some more pressure on the Tan-
zanian Government and get more
raw nuts during next 3-4 years?

SHRI MOHAN DHARIA: Recent-
ly, only 15 days back, I was in those
countries and I have taken up the
matter with the Prime Ministers and
the concerned Ministers; of those
countries and I have been trying to
pursuade them. That js the reason
we may get perhaps 10.000 or 15,000
tonneg more this year. But it js not
a permanent solution. The perma-
nent solution lies in having our own
production in our own country and
the Government would like to give
all possible incentives. In the case
of Kerala Government, with a view
to solve the present problem we have
made Rs. 4.5 crores available to them
so that they can come out of this
crisis.
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MR. SPEAKER: Including Madhya
Pradesh.
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Designing defects detected in ***
Boeing-737 Plane

*72. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that some
designing defects have been discover-
ed in the Boeing-737 plane;

(b) whether these defects have
been brought to Government's notice;

(c) whether in view of two earlier
accidents of Boeing-737, a scheme hag
been drawn to make some changes
therein; and

(d) if so, which other Boeing planes
are to replace the Boeing-737 being
operated for interna] flights in the
country and the time by which this
replacement will take place and if
not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). No, Sir. No designing
defect in Boeing 737 aircraft have
been discovered go far in India.
Recently Indian Airlines’ Pilots re-
ported to Indian Airlines about non-
extension of the leading edge devices
on Boeing 737 aircraft, but during
investigation the reported defect
could not be estaMlished.

(c) The recommendations arising
out of the earlier accordings to Boe-
ing 737 aircraft have been given
effect to, but it is reiterated that no
design defect was reported jn the

investigation reports. ¢ : 't
(dy Does not arise. ‘ .
i TR g wf : & =relm
W R ¥ gy wmA wm Rer o fE
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fearsfrn fedwe §, # god w mt.*
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SHRI K. GOPAL: Before the
Hyderabad aircrash, the Commercial
Pilots’ Association did warn you
wbout the manufacturing defects. I
would like to know from the hon.
Minister whether it is a fact that the
utilisation of the aircraft Boeing 737
i8 more than the normg set by the
manufacturers.
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SHRI PURSHOTTAM KAUSHIK:
I do not agree that it is being utilised
more than permissible. But in India
we are deflnitely making maximum
utilisation of this mircraft because
there is a consistent and persistent
demand from the hon. Members as
well ag from the public to connect
many more places.

MR, SPEAKER:
cost of safety.

SHR] PURUSHOTTAM KAUSHIK:
I can assure the House that this is
not being done at the cost of safety.
We take al] precautions to see that
the operation of the aircraft is safe
and only after taking that into con-
sideration we are trying to meet the
maximum requirements of the mem-
berg of the public. I can assure the
House and the people that all pre-
cautions, so far as the safety aspect
is concerned, are being taken.

But not at the

WRITTEN ANSWERS TO
QUESTIONS

India’s Foreign Trade Deficit

*61. SHRI SAMAR MUKHERJEE:
SHRI RAJ NARAIN:

Will the Minister of COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a)whether India‘s foreign trade de-
ficit js likely to be around Rs. 1,100
crore at the end of the current finan-
cial year because of substantially large
imports and some decline in exports;
and

(b) if so, the steps proposed to im-
prove the position?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Based
on the latest provisional figures the
deficit of India’s foreign trade during
the first nine months (April—Decem-
ber) of 1978-79 was Rs. 785 crores
with exports including re-exports
and imports amounting to Rs. 3909.08
and Rs. 4693.97 crores respectively.
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In view to this, an overall deficit of
about Rs. 1100 crores is considered
likely.

The decline in the overall exports,
according to the provisional latest
data, is only marginal at about 1.1
per cent, gs compared to the last
year. There has been a substantial
decline in the exports of or export-
earnings from tea, cashew kernels,
coffee, pepper, oil cakes, steel  ce-
ment ang cotton piece goods. In the
case of tea, particularly, there has
been a decline in both volume as well
ag unit value, whereas in the case of
coffee there has been a decline in
both volume exclusively. Exports of
steel, cement and cotton piece goods
have declined on account of domes-
tic demand pull. Exports have been
affected by persistent recessionary
conditions in the developed countries
as well as protectionist measures
adopted by them. Exports of cotton
garments, engineering goods, handi-
crafts including gem and jewellery,
leather and leather goods, silver,
sugar, marine products have regis-
tered considerable increases, How-
ever, on balance, there is a :=mall
decline in tota] exports realisation.

The trade deficit is largely due to
substantial rise in imports. The bulk
items of imports are mainly P.O.L.,
fertilisers, edible oils, capital equip-
ments steel, non-ferrous metals, mill-
made fibreg etc. Imports are essen-
tial for purposes of strengthening the
production base in the country im-
proving production efficiency and
maintaining price stability. The
Government has facilitated these im-
ports by revamping entire import
policies and procedures and intro-
ducing rationalisation and simplifica-
tion and providing for decentralisa-
tion in decision-making, taking due
care of the legitimate interest of the
indigenous industry and agriculture
production. At the same time, in
keeping with the objective of pro-
gressive self-reliance, the Govern-
ment has adopted a number of mea-
sures to boost export; and is confi-
dent that there will be a sustained
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growth in India’s exports in the
coming years which will enable the
country to finance the necessary
imports mostly through our export
earnings.

(b) Some of the important mea-
sures of a general pature taken to
step up export; are as follows:—

1. Role of Export Organisations:

The role of export organisations
like STC, MMTC, HHEC, ECGC,
TDA and TFAI have been redefined
to make them not only mere action-
oriented but also instruments for the
growth of exports/sectors of the
economy particularly in the small
scale and cottage industries sectors.
They have been entrusted with the
responsibility of facilitating the
availability of essential inputs, pro-
viding mearket intelligence and mar-
keting support including credit cover
to these sectors.

2. Role of Export Promotion Coun-
cils and Commodity Boards:

The Export Promotion Council and
Commodity Boards are also being
energised to play a more dynamic
role in servicing the exporting com-
munity. Their procedures also are
being simplified with a view to pro-
viding them greater flexibility in
operations.

3. CCI&E Change in Role:

The organisation of the Chief
Controlller of Imports and Exports
is being revamped and assigned a
promotiona] role in the export sector.

4, Task Forces:

Task Forces were constituted to
look into the problems of dynamic
export sectors like:—

(i) Leather and leather pro-
ducts;

(ii) Gem and jewellery;
(iii) Handicrafts;

(iv) Electronics;

(v) Project exports;

(vi) Furniture;

(vii) Agriculture products;
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(viii) Export services; and

(ix) Export from small scale
sector,

Reports of Task Forces in respect
of sectors viz.,, leather and leather
products, gem and jewellery, elec-
tronics and project exports have al-
ready been received and action
initiated.

5. Value Added Items:

Emphasis i5; being laid on the ex-
port of items in value-added form
rather than in primary form. This
will lead to increase in employment
ag also increase in export earnings.

6. Inputs Availability:

For strengthening the export pro-
duction base it is necessary to
provide for availability of eszential
inputs at reasonable prices. This is
intended to be ensured through a
stable import-export policy over a
period of time.

7. Import Policy Liberalisation:

The import policy has been libera-
lised to facilitate availability of im-
ported inputs at international prices.
Tmport licensing procedures have
also been considerably simplifieq and
in a number of cases completely done
away with so ag to reduce the time
taken in acquiring essential inputs.

8. Compensatory Support:

With a view to provide stability
and in order to maintain competi-
tiveness of our exports in the inter-
national market, g policy of giving
cash compensatory support to select-
ed jtems for a period of three years
has already been announced. The
whole pattern of determining cash
compensatory support and selection
of items is being redesigned taking
intp account the general principles
recommended by the Alexander
Committee.

9. Abolition of Export Duty:

As 'a specific measure, the export
duty on tes and pepper has been
abolished recently.

10. Strengthening of Production
Base:

.

Exportable surpluses will be gene-
rated by strengthening and expand-
ing the production base for selected
items both in the industrial and agri-
cultural sectors. Obstacles coming
in the way of export production are
being removed. Export oriented
units, specially the ones being estab-
lished for 100 per cent exports are
being encouraged.

11.Long-term Measures:

As a long-term measure, the
priorities for allocating funds for the
selected export sectors are being
considered by the Planning Com-
mission for inclusion in the next
Annual/Five Year Plan. In the agri-
cultural sector, emphasis will be laid
on increasing the production of
plantation crops (tea, coffee, rubber,
cardamom) fresh fruits and vegeta-
bles, onions, potatoes, spices, niger
seed, oilseeds, etc. for export
purposes.

12. Involvement of State Govern-
ments:

It has been decided to encourage
and secure greater involvement of
the State Governmentg in the export
effort. The Commerce Minister had
discussions relating to promotion of
exports during the Conference with
Chief Ministers held in January,
1979. As a sequal to this conference
the state Governments are associat-
ing themselves with export efforts
more actively.

13. Diversification:

A study of country-wise potential
for exports has been undertaken
and emphasis js being laid on
diversification of markets as well as
commodities.

14. Coordination of Offices Abroad:

Foreign offices of Export Promo-
tion Organisations and Commodity
Boards are, to the extent possible,
being brought under one roof for
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achieving better coordination in their
activities. This hag already been
implemented at New York and Paris.

15. Role of, Commercial Represen-
tatives:

The offices of our Commercia] Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence
support to exporters, follow-up action
and feedback etc.

16. The mannual regulating the
working of the Commercial Repre-
sentatives abroad is also being com-
pletely revised so that they can pro-
vide better and more responsive
support to the export effort.

17. Quality Control:

Quality control regulations and
pre-shipment inspection precedures
are being revised ang the relevant
Act and Rules amended:—

(i) to make the procedures less
cumbersome and to provide
flexibility taking into account
the change in commodities
and the requirements of our
export markets.

(ii) to gear up the system re-
garding monitoring of quality
control arrangements and
enquiry into complaints; and

(iii) to provide for deterrent
punishment to erring ex-
porters who shipped sub-
standard products.

18. Joint Ventures.

Revised guidelines have been issu-
ed governing establishment of Indian
joint ventures abroad. Proposals
will now be considered for establish-
ment of not only industrial joint
ventures but also others relating to
consultancy, trading, wholesale and
retail marketing, exploration of
minerals and services ventures like
hotels, restaurants etc.

19. Transport Infrastructures:

Efforts are also being made to im-
prove the transportation infrastructure
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available to the exporting community.
Air Cargo Complexes are being
established at locations nearer the
places of production. This will also
relieve some pressure on the existing
exit points, For sea cargo, efforts
are being made to simplify proce-
dures, introduce containerisation, en-
large the frequency of shipping
services and to keep freight rates
stable and reasonable. Shippers
Councilg are also being strengthened
so as to improve their bargaining
capabilities.

20. Institutional fora have been de-
signed by constituting committees
called SCOPE-SHIPPING SCEOPE-
AIR and SCOPE-RATE for enabling
discussion and better appreciation of
the concerned transportation problems.

21. Free Trade Zomne:

Procedures regarding Santa Cruz
ang Kandla Free Trade Zones have
been simplified so that all proposals
received expeditious consideration.
Import of capital goods, raw materials
components etc., for units in the Free
Trade Zones have been placed on the
Open General Licence list. A Com-
mittee was constituted to examine the
problems and policies which hindered
the growth and development of these
Free Trade Zones. Action has al-
ready been initiated on the interim
report received.

22. Efforts in Multilateral fora:

Our efforts in various multilateral
fora such as UNCTAD and GATT
continue unabated for securing better
trading enviornment for developing
countries.

23. Efforts at bilateral level:

At the bilateral level efforts are
being made to increase trade in both
directions to mutua] benefit. + This is
being arranged through meetings both
at the official levels as well as at the
ministerial level with several countfries.
Country-wise strategy is being plamm-
ed both for imports and exports.
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Given the inherent potential of
our country, stability in policies
simplified procedures and a construc-
tive and  promotional attitude the
Government are confident that it will
be possible for the country to over-
come the problem and to attain a
sustained growth in exports to meet
mot only our normal import require-
ments but also our needs for develop-
ment.

Sale of Confiscated Goods

*66. SHRI S, R. REDDY:
SHRI SHANKERSINHJI
VAGHELA:

Wil] the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to sell the

’

confiscated imported goods to the
public; and

(b) if so, the details regarding the
valug of those goods and the proce-
dure adopted by Government regard-
ing their distribution?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) Yes, Sir.
The recent instructiong provide, inter
alia, for disposal, by retail sale, of
heterogenous consumer items seized
in small lots ang confiscated to Gov-
ernment (excluding watches)  after
meeting the requirements of the Gov-
ernment Departments, and educa-
tional and research institutions, as the
case may be.

(b) Two statements are being laid
on the Table of the House.

Statement

The Total value of seized/confiscated goods ripe for disposal as on 81-12-1978 is as follow:—

Commodity Value

(In crores)

1. Gold 0°53
2. Silver 0°06
3. Diamonds} Precious and Semi-precious stones 0°2%
4. Currency 0°20
5. Watches 0°77
6. Liguor . 0-32
7. Electrical goods 046
8. Synthetic Textiles 2+16
9. Baggage Items 0°54
10. Others . 2:21
7°52

ToTAL :

T4148 LS—2.
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Manner of Ditpos’al of different Categosies of Goods

| Aot £tk o4

Name of Goods

Manner of Disposal

1. Metallic & Radiant Yarn

2. Synthetic textiles . . . .
g. Liquor . . . . . .

4. Watches . . .
5. Electronic goods. . . .

6. Diamonds .

7. Gold and Silver

8. Indian and foreign currency

9. Trade goods . . . . .

10. Conveyances

11. Precious and semi-precious stones other than
diamonds

12. Arms an1 Ammunition

.

Sold to weavers cooperative/associations and
to actual users.

re-exported out of India.
Disposcd of the India Tourism Development
orporation against their import quotas
or against the quotas of other cligible hotels
on the ususal terms and conditions.

to be handed over to the H.M.T.

Calculators and tape recorders to be offered
to Government departments for official
use and educational and reséarch insti-
tutions and universities.

T. V. sets sold to hospitals.

Rough and uncut diamonds sold by auction
or tender to import licence holders agains
debit of their licences. Cut and polished
diamonds sold for export only. r

Deposited in the Government Mint.

Deposited with the Reserve Bank for cre-
diting to  the Government.

Trade goods like chemical, industrial—
raw materials, machinery parts, motor
vehicle parts etc. disposed of by auction.

Conveyances like vessels and vehicles are
sold by public auction. Vessels and Indian
vehicles suitable for Government depart-
ments arc appropriated departmentally.

Rough and uncut precious and semi-precious
stoncs sold in the internal market by
auction or tender to holders of import
licences against debit of their licences. Cut
and polisgcd precious und semi-precious
stones other than diamonds are sold-inter-
nally by auction or by tender.

Arms and ammunition of other than -38
and -32 bore revolvers/pistols and their
ammunition are disposed of in the
following manner :—

(a) Sten guns arc offered to the Ministry
of Home Affairs and those not required
by them sold to the Ministry of
Defence.

(b) All weapons of prohibited bore and
their ammunition are disposed of to
Ordinance Factories (Ministry of
Dcfence).
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Manner of Disposal.

Name of goods.
\
18. Antiquities. . . . .
14. Perishables . . . .

15. Miscellaneous and heterogenous items scized in These are disposed of by the

small lots (except watches).

(c) Crude weapons of indigenous make
are offered to CBI for being exhibited
in their museum.

(d) All other weapons for which licences
are issued to the public are disposed of
by public auction.

(e) Recvolvers/pistols of <38 and 32
bore and their ammunition are kept for
departmental use.

Antiquities are handed over to the Archaco-
logical Survey of India, free of cost, for
disposal by way of gifts to different
museums or institutions or if necessary
by oher mcans.

Perishables such as cigarettes etc. are dise
posed of immediately after their seizure.
These are first offered to the I.T.D.C. and
Air India. If they do not lift, these are
sold through retail sale.

Customs
Houses through retail sale after meeting
the rcquirements of the Government
departments and educational and research
institutions etc. as the case may be.

Reported failure of 1.A. and A.l to.
attract trained Personnel

*67. SHRI NARENDRA SINGH:
SHRI SIVAJI PATNAIK:
Will the Minister of TOURISM
AND CIVIL, AVIATION be pleased
to state:

(a) whether it is g fact that of late
Air India and Indian Airlines have
failed to attract trained personnel for
its services due to better pay scales
offered by their counter-parts in West
Asian and European countries;

(b) whether it is a fact that many
persons have left airlines for jobs in
West Asia; and

(c) if so, his commentis thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
ang (b). As and when vacancies are
advertised by Indian  Airlines and

Air-India, the response has been ova.
whelming. In some cases, however,
trained personnel from Indian Airlines
and Air-India have left the service of
the Corporation because of attractive
terms offered by other Airlines par-
ticularly in the Middle-East.

(c) In order to check the exodus of
trained personnel of Indian Airlines
and Air-India, the following impor-
tant steps have been taken:-

(i) Air-India have contacted the
managements of concerned inter-na-
tional airlines firstly to ascertain
their actua! requirements and sug-
gested that they should minimise
and spread out their in-take of em-
ployees from Air-India.

(ii) In the case of pilots and other
flying crew their allowances to meet
expenses while on flying duty ab-
road have been revised upwards to
meet higher costs.
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(ili) Other incentives such as rais-
ing of retirement age of these cate-
gories uptr sixty years, implemen-
tation of super-annuation and group
insurance schemes, etc. are also be-
ing considered.

(iv) Indian Airlines have made ar-
rangements for providing training
to the personnel of some Middle
East countries and are also loaning
their personnel in some technical
fields to these Airlines.

Export Subsidy for Cashew

*70. SHR: C. K. CHANDRAPPAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION b= pleased to state:

(a) whether it is a fact that the
Chief Minister of Kerala has asked
for export subsidy for cashew;

(b) whether Government are aware
of the fact that the cashew proces-
sing industry in Kerala is facing
crisis; and

(c) if so, in view of this what is
the reaction of the Union Govern-
ment to the suggestion made by the
Chief Minister for the Cashew Indus-
try and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) The Cashew industry is pass-
ing through a difficult time due to
shortage and high prices of raw Cas-
hew on the one side and declining in-
ter-national kernel prices on the other.

(c¢) Kerala Government was request-
ed to review policy of fixation of
procurement and release price for raw
Cahew and also not to levy Purchase
Tax, Central Government has grant-
ed a short term loan of Rs. 5 crores to
Kerala Government for assisting Ker-
ala State Cashew Development Cor-
poration. Cashew Corporation of India
has fixeq the release vprice for
'lmported i raw Cashew at par

-,
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with the release price for compar-
able varieties of indigenous raw Cas-
hew.

Government have galso announced
schemes for encouraging additional
cashew eultivation and have asked all
State Govts. to undertake massive
programmes particularly in non-tradi-
tional areas.
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Remova] of Export Duty on Tea

*73. SHRI C. R. MAHATA : Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be plea-
sed to state:

(a) whether a delegation of the Tea
Industry met him on 19th January,
1979 for removal of export duty on
tea; ang .

(b) if so, the details in this regard
and action taken so far by Govern-
ment in the matter?

THE MINISTER OF STATE IN
MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir,

(b) The delegation amongst other
issues, discussed export prospects of
tea and requested for the removal of
the export duty of Rs. 2/- per kg. on
loose tea. The export duty on tea has
been abolished with effect from
14.2.1979.
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Memorandum by Pilots of 1.A. and
AL on Security System

*75. SHRI SUKHDEV PRASAD-
VERMA:

SHRI P. K. KODYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the pilots of Indian
Airlines and Air India have recently
submitted a memorandum on the sub-
ject of security system within the
country to prevent exposure to air
piracy; and

(by it s0, the necessary action
taken by Government in the matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b) Yes, Sir. The main point made
by the Indian Pilots Guild and the
Indian Commercia]l Pilots Association
was about the need to take effective
anti-hijacking measures at the air-
ports. Minister for Tourism and Civil
Aviation met the representatives of
the Guil and the Association when the
authorities concerned with security
matters were also present. The action
taken and proposed to be taken by
Government for effecting strict secu-
rity measures were explained to the
satisfaction of the Guild aid the As-
sociation.
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Cuddapah Airstrip

*77. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
with Government to improve the air-
strip at Cuddapah; and
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(b) whether there is any proposal
to develop it into a full blown air-
port?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). No, Sir. Cuddapah, however,
figures in the list of candidate stations
recommendeq by an Expert Committee
for the Third Level Operations, a
scheme for which is at present, under
the consideration of the Government.

Rise in prices of Gold

*78. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the DEPUTY PRIME MINIS-

TER AND MINISTER OF FINANCE
be pleased to state

(a) whether prices of gold in the
country toucheq a new high in the
month of January, 1979;

(b) if so, the reasons therefor;

(c) whether the rise in prices of
gold is also attributable to cornering
of the gold auctioned oy the Reserve
Bank of India by a few interested
parties;

(d) if so, what action Goverrment
have taken in this regarqd and with
what result;

(e) what is the percentage of rise
in the prices of gold month-wise

since April, 1978: and

() what steps Government have
taken to maintain the prices of gold
in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
The maximum price of gold in Bom-
bay in January, 1979 was Rs. 425/-
per 10 gms. on 30th and 31st. It is
lower than the maximum price of Rs.
960/- per 10 gms. on 17.10.78 which is
the highest so far. But the average
prices for the month of January, 1979
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was Rs. 801/- per 10 gms. which is hig-
her than average prices for earlier
months.

(b) The rise in January, 1979 would
appear to be due to (1) good demand
from South, (2) paucity of stocks, and
(3) rise in international price.

(c) No Sir, Surveys conducted by
the Gold Control authorities in re-

%ard to the gold purchased in the auc-
tions do not indicate that it has been
cornered by a few dealers.

(d) f)oes not arise.

(e) The percentage rise in the price
of gold over the average price in April,
1978 (Rs. 685/- per 10 gms.) and also
month-wise average are as below:—

Month

%, risc % rise
over months-
April wise
prices
May, 1978 088 o-88
June, 1978 (—)or15 (—)1°01
July, 1978 . . (—)or58 (—)o'44
August, 1978 7°30 7°93
September, 1978 1182 4°22

October, 1978
November, 1978 .
December, 1978 |

January, 1979

23 8o 10* 70
21°02 (—)2°24
21°9o 072

30°07 6- 72

(f) The Government is keeping the
situation under watch. The Govern-
ment has also appointd a Committee
to review the gold policy in all its
aspects and make appropriate recom-
mendations.

Interest Free Loans taken by Directors
of Pure Drinks Pvt, Ltd.

*79. SHRI SARAT KAR; Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) for how many years have the
directors of Pure Drinks Pvt. Ltd,
New Delhi been taking interest free
loans from the company;

(b) how much interest has been lost
by the company and how much have
the directors gained;

(c) has the Income Tax Department
collected tax on the interest benefits
to the directors, if not, why not; and

(d) how much loans or advances
have the directors taken from other
companieg in which they are directors
or shareholders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCRE
(SHRI ZULFIQUARULLAH). (a)
The directors of M/s, Pure Drinks
Pvt. Ltd.,, New Delhi, have been hav-
ing credit balance with the company
for the past ten years execpt in the
case of Shri Charanjit Singh who
had debit balances of Rs. 32,736 and
49.290 for assessment years 1969-70 and
1972-73 respectively. The company is
neither charging any interest on debit
balances nor paying interest on credit
balances.
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(b) The amounts of interest, if any,
lost by the Company and gained by
the director are being ascertained.

(c) No tax has been collected on
the interest benefits, if any, to the di-
rector. Reasons are being ascertained.

(d) The information regarding the
loans or gadvances taken by the
directors of M/s. Pure Drinks Pvt.
Ltd., New Delhi, from other compani-
ies in which they are directors or
shareholders, is furnished in Annex-
ures I, IT and III.

Statement I
S. Daljit Singh
Assessment Year Ax;o:nnt tgewle:!'t Company to which the amount is owed
o tRey®
1967-68 1,00,887 Pure Drinks (New Delhi) Ltd.
1969-70 3,837,383 Pure Drink 5 (Calcutta) Ltd.
1970-71 4,40,186  Pure Drinks (Calcutta) Ltd.
1971-72 2,61,745 Southern Bottles (P) Ltd.
1972-73 2,87,189 Pure Drinks (New Delhi) Ltd.
1973-74 4,10,182 Pure Drinks ( New Delhi) Ltd.
1974-75 5,831,977 Pure Drinks ( New Delhi) Ltd.
1975-76 6,21,583 Pure Drinks (New Delhi) Ltd.
Plant I.
58,04 Pure Drinks (New Delhi) Ltd. Plant II.
1,25,000 Mohan Bottling Co.
1976-77 6,21,583 Pure Drinks (New Delhi) Ltd. Plant 1.
58,004 Pure Drinks (New Delhi).Ltd. P. II.
2,850,000 Mohan Bottling Co.
1977-18 . . 9,18,002 Pure Drinks (New Delhi) Ltd, No. 1.
58,904 Pure Drinks (New Delhi) Ltd. No. II
2,50,000 Mohan Bottling Co.
1978-79 + 10,70,396 Pure Drinks (New Delhi) Ltd. No. 1.
58,904 Pure Drinks (New Delhi) Ltd. No. II.

2,%0,000

Mohan Bottling Co.
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S. Charanjit Singh

Statement I1

Assessment year

Amount owed

-

50

Company to whom the amount is owed

as on the last

accounting

ay
(Rs.)

1969-70

1970-71

1971-72

1972-73

1973-74 .

1974-75

1975-76

1976-77

1977-78

92,710
52,583

1,32,
18,67

58,434

3,09,902
18,604

443,749
59,446

986
6,69,136

3,78,077
4,46,227
2,081

10,36,492
1,92,965
3,781

5:93,927
4,46,254

3,92,832
2,25,000

1,02,865
5,93,926

4,46,254
3,62,432
$,84.277

11,26,109
419,249
3.62,432
4,90,234

Pure Drinks ( Calcutta ) Ltd.
Pure Drinks (New Delhi ) Ltd.

Pure Drinks (Calcutta ) Ltd.
Pure Drinks ( New Delhi ) Ltd. ‘
Oriental Building & Furnishing Co. Ltd:

Pure Drinks (Calcutta) Ltd.
Pure Drinks (New Delhi) Ltd.

Pure Drinks ( Calcutta) Ltd.
Pure Drinks (New Delni ) Ltd.

Oriental Building & Furnishing Co. Lt¢"
Pure Drinks ( New Delhi ) Ltd.

Pure Drinks ( New Delhi ) Ltd. Plant I.
Pure Drinks ( New Delhi ) Ltd. Plant Il.
Oriental Building & Furnishing Co. Ltd.

Pure Drinks (New Declhi) Ltd. Plant I & I
Punjab Beverages Ltd.
Oriental Building & Furnishing Co. Ltd.

I.

Pure Drinks (New Delhi ) Ltd. Plant I Afe

Pure Drinks ( New Delhi ) Ltd. Plant IT Afc

Punjab Beverages Ltd.
Mohan Bottling Co. (P) Ltd.

Pure Drinks (New Delhi ) No. I Afc. I
Pure Drinks ( New Delhi ) No. I Afc. IL

Pure Drinks ( New Delhi) No. IT Afc. IT
Punjab Beverages Ltd.
Mohan’Bottling Co. ( P) Ltd.

Pure Drinks (New Delhi) No.I.
Pure Drinks (New Delhi) No. IT
Punjab Beverages Ltd.

Mohan Bottling Co, (P) Ltd.
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Statement III
Assessment year Amount owed Company to whom the amount is owed
ason the last
accounting
day.
(Rs.)
1968-69 500 Pure Drinks (New Delhi ) Ltd.
1g69-70 3,564 Do.
1970-71 . 7,392 Do.
1971-72 . 5,000 Do.
1972-73 . . 4,025 Do
1973-74 . . 30,426 Do.
1974-75 40,245 Do.
1976-77 14,544 Pure Drinks (New Delhi) Ltd. No. 1
15,493 Southern Bottlers Ltd.
1977-78 16,142 Pure Drinks (New Delhi ) Ltd. No. 1.
Augmentation of Exports (b) The decline in exports is only
in some items and it is due to causes
*80. SHRI K. MAYATHEVAR: both international and domestic and

‘Will the Minister of COMMERCE,
CIVIL SUFPLIES AND COOPERA-
TION be pleased to lay a statement
showing:

(a) the present position of our export
trade showing the goods in ‘which it
has picked up and in which it has fal-
len off;

(b) the reasons for decline in export
where there is falling off: and

(e) the effective steps proposel] for
augmentation of the exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
A statistical table containing
items showing increase and decrease
in the value of their export earnings
is encloseq as Annexure 1. The An-
nexure is based on the data issued by
the respective Export Promotion Coun-
cils, Commodity Boards, State Trad-
ing Organisations etc.

vary from item to
reasons are as follows: —

(i) Recessionary

and the protectionist
adopted by them.

(ii) Fall in the rupee value of the
dollar Las caused erosion of export

realisation in rupee terms;

(iii) Fall in the jinternational pric-
es of items like tea, coffee, pepper,
ore. The

fall in price during 1978-79 was pro-

sugar oil cakes and iron

nounced particularly in tea

coffee.

(iv) Reductions in exportable sur-
pluses have been caused by various

domestic factors like:—

—Increase in domestic demand in the
case of Iron and steel, Cement, cot-

ton, piecegodds etc,
—Shortage of Power.
—Transport bottlenecks.
—Congestion at ports.

—Industrial unrest, lockouts and stri-

kes particularly at ports.

item. The main

conditions pre
vailing in the developed countries
measures
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—Unpreé‘édente& floods in many
States like UP, Bihar, West Bengal,
etc,

—Reduced availability of imported
raw cashewnuts.

—Difficulties faced by exporters due
to certain local policies like pricing
of raw cashewnuts, restriction on
movements of cashewnuts and husk
(coir) and heavy sales tax on ex-
portable commodities like pepper.

—Acquisition of new science and tech-
nology and new capabilities have
createq certain difficulties in having
mere exports to Rupee trade count-
ries as imports from such countries
have come down.

(v) Deliberate policy of Govern-
ment to restrict/control export of
certain commodities to enable suffi-
cient domestic availability at rea-
sonable prices and to thus reduce
the social cost of exports.

(c) Government has already initjat-
ed various measures towards export
promotion. Some of the important
measures taken to step up exports are

_as follows: —

1 ROLE OF EXPORT ORGANISA-
TIONS:

The role of export organisations like
STC, MMTC, HHEC, IDA and TFAI
have been redefined to make them
not only more action-oriented but
alsg instruments for the growth of
exports/sectors of the economy parti-
cularly in the small scale and cottage
industries sectors, They have been
entrusted with the responsibility of ‘ac;~
litating the availability of essential in-
puts, providing market intelligence
and marketing support including cre-
dit cover to these sectors.

2. ROLE OF EXPORT PROMOTION
COUNCIL AND COMMODITY
BOARDS:

The Export Promotion Councils and
Commodity Boards are also being en-
ergised to play a more dynamic role

in servicing the exporting community
Their procedures also are being sim-
plified with a view to providing them
greater flexibility in operations,

3. CCI&E CHANGE IN ROLE:

The organisation of the Chief Con-
Froller of Imports and Exports is be-
ing revamped and assigned a promo-
tional role in the export sector.

4. TASK FORCES:

Ta;k Forces were constituted to
look into the problem of dynamic ex-
port sectos like: —

(i) Leather and leather products;
(ii) Gem and jewellery;
(iii) Handicrafts;
(iv) Electronics;
(v) Proect exports;

(vi) Furniture;

(vii) Agriculture products;
(viii) Export services; and

(ix) Export from small scale sec-
tor

Reports of Task Forces in respect
of sectors viz.,, leather and leather
products, gem and jewellery, electro-
nics and project exports have already
been received and action initiated.

5. VALUE ADDED ITEMS:

Emphasis is being laid on the export
of items in value-added from rather
than in primary form. This will lead
to increas2 in employment as alsg in-
crease in export earnings.

6. INPUTS AVAILABILITY :

For strengthening the export pro-
duction base it is necessary to pro-
vide for availability of essential in-
puts at reasonable prices. This is in-
tended to be ensured through a sta-
ble import-export policy a period of
time.
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7. IMPORT POLICY LIBERALISA-
TION:

The import policy has been liberali-
sed to facilitate availability of import-
ed inputs at international prices. Im-
port licensing procedures have also
been considerably simplified and in a
number of cases completely done
away with so as to reduce the time
taken in acquiring essential inputs.

8. COMPENSATORY SUPPORT :

With a view to provide stability and
in order to maintain competitiveness
of our exports in the international
market, a policy of giving cash com-
pensatory support to selected items
for a period of three years has already
been announced. The whole pattern of
determining cash compensatory sup-
port and selection of items is being
redesigned taking into account the
general principles recommended by
the Alexander Committee.

9. ABOLITION OF EXPORT DUTY:

Ag a specific measure. the export
duty on tea and pepper has been abo-
lished recently.

10. STRENGTHENING OF PRODUC-
TION BASE:

Exportable surpluses will be genera-
ed by strengthening and expanding
the production base for selected items
both in the industrial and agricul-
tural sectors. Obstacles coming in the
way of export production are being
removed. Export oriented units, spe-
cially the ones being established for
100 per cent exports are being en-
couraged,

11. LONG-TERM MEASURES :

As a long-term measure, the priori-
ties for allocating funds for the select-
ed export sectors are being considered
bv the Planning Commission for inclu-
sion in the next Annual/Five Year
Plan. Tn the agricultural sector, emp-
hasis will be laid on increasing the
production of plantation crops (tea,
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coffee. rubber, cardmom), fresh fruits:

and vegetables, onions, potatoes, spi-

ces, niger seed, oilseeds, etc. for export

purposes.

12. INVOLVEMENT OF STATE GOV-
ERNMENTS:

12. It has been decided to encourage
ang secure greater involvement of the
State Governments in the export effort.
The Commerce Minister had discus-
sions relating to promotion of exports
during the Conference with Chief
Ministers held in Januray, 1979. As a
sequel to this conference the state
Governments are associating them-
lves with export efforts more actively.

13. DIVERSIFICATION -

A study of country-wise potential
for export; has been undertaken and
emphasis is being laid on diversifica-
tion of markets as well as commodi-
ties.

14. COORDINATION OF OFFICES
ABROAD:

Foreign offices of Export Promeo-
tion Organisations and Commodity
Boards are, to the extent possible, be-
ing brought under one roof for achiev-
ing better coordination in their activi-
ties. This has already been implement-
ed at New York and Paris.

15. ROLE OF COMMERCIAL RE-
PRESENTATIVES

The offices ot our fCommercial Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence
support to exporters, follow-up action
and feedback etc.

The manual regulating the work-
ing of the Commercial Representatives
abroad is also being completely revis-
ed %0 that they can provide better and
more responsive support to the export
effort,

17. QUALITY CONTROL :

Quality contro! regulations and pre-
shipmens inspection precedures are
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being revised and the relevant Act
ang Ruleg amended:—

(i) to make the procedures less
cumbersome and to provide fexibi-
lity taking into account the change
in commodities and the requirement
of our export markets

(ii) to gear up the system re-
garding monitering of qualitv con-
trol arrangements and enquiry into
complaints; and

(iii) to provide for deterrent
punishment to erring exporters who
shipped sub-standard products.

17. JOINT VENTURES:

Revised guidelines have been issu-
ed governing establishment of Indian
joint ventures abroad. Proposals will
now be considered for establishment
of not only industrial joint ventures
but also others relating to consultan-
¢y, trading, wholesale and retail mar-
of minerals and
service ventures like hotels restau-
rants etc.

keting. exploration

18. TRANSPORT INFRASTRUC-

TURE:

Efforts are also being made to im-
prove the traﬁsportation infrastruc-
ture available to the exporting
Community. Air Cargo Complexes
are being established at locations.
nearer the places of production.
This will also relieve
sure on thke existing exit points.
For sea cirgo, efforts are being
made to simplify procedures, in-
troduced containerisation, enlarge the
frequency of shipping services and to
keep freight rates stable and reasona-
ble. Shippers Councils are also being

some pres-

strengthened so as to improve their
bargaining capabilities.

19. Institutional fora have been desi-
gned by constituting committees call-
ed SCOPE-SHIPPING, SCOPE-AIR
and SCOPE-RATE for enabling discus-
sion and better appreciation of the
concerned transportation problems.

20. FREE TRADE ZONE:

Procedures regarding Santa Cruz
and Kandla Free Trade Zones have
been simplified so that all proposals
received expeditious consideration.
Import of capital goods, raw materials
components etc. for units in the Free
Trade Zones have been placed on the

Open General Licence list. A Com-
mittee was constituted to examine the
problems and policies which hindered
the growth and development of these
Free Trade Zones. Action has already

been initiated on the interim report
received.

21. EFFORTS IN MULTILATERAL

FORA:

Our efforts in various multilateral
fora such as UNCTAD and GATT con-
tinue unabated for securing better
trading environment for developing
countries.

22. EFFORTS AT BILATERAL

LEVEL:

At the bilateral level, efforts are be-
ing made to increase trade in both di-
rections to mutual benefit. This is be-
ing arranged through meetings both
at the official levels as well as at the
ministrial level with serveral count-
ries. Country-wise strategy is being
planned both for imports and exports.

L
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Statement
INDIA’S EXPORTS OF PRINCIPAL COMMODITIES
i (E.P. Councils/Boards/State Trading Organisations) (Provisional)
’ N (Rs. Crores)
Commodities Period 1977-78  1978-79
;.-;bm: Showing Incyease :
1. Engincering goods . Apr.—Oct. 333°70 373°95
2. Gems and Jewellery Apr.—Sept 202°11 259°06
3. Other handicrafts . Apr.—Nov, 95°51 118°08
4. Leather & leather mfrs. . Apr.—Dec. 185.68 227°88
5. Cotton garments . Apr.—Oct. 115°17 165°21
6. Silver Apr.—16 Feb. 83-00 107° 0w
7. Iron ore (MMTC) . Apr.—2 Feb. 133°58 134°85
8. Manganesc ore (MMTC) —Do.— 6:67 10-38
9. Processed Food Apr.—Nov. 55°33 64°53
10. Sports Goods. —Do.— 946 10°42
11. Man-made textiles. Apr.—Jan. 2824 33°11
12. Naturalsilk . Apr.—Dec. 22°62 29°75
13. Castor oil Apr.—16 Feb. 13°26 25°00
14. Sugar . Apr.—Dec. 7°90 98- 00
15. Marine Products Apr.—Oct. 104° 20 121°50
I1. Items Showing Decrease.
1. Tea Apr.—Dec. 467°61 22843
2. Coffec . —Do.— 156°34 ‘136'12'
3. Bat:lci chemicals, Ph.armaccuticals & Cosme- Do 10856 o115
4. Chemicals & Allied products —Do.— 121°38 97'80
5. Linoleums —Do.— 19°72 19°00
6. Tobacco Unmanufactued —Do.— 100° 17 977‘
7. Cashew kernels Apr.—Nov. 121°26 4817
8. Spices : —Do.— 6943 66°65
(a) Pepper —Do.— 22°41 9°44
(6) Cardamom —Do.— 2660 2:' 1‘7
9. Jute manufactures . —~—Do.— 139°61 139°31
10. Cotton piccegoods —Do.— 125° 60 109°58
11. Tron and steel Apr.—Oct. 13728 77°49
12. Oil Cakes Apr.—Sept. 95°23 23°67
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Proposal to Review Dearness Allowance
policy

601, SHRI D. D. DESAI: Will the
DEPUTY PRIME MINISTER AND
MIN I§_:I'ER OF FINANCE be pleased to
state;

(a) whether Government have taken
any decision to review the Dearness
Allowance policy in view of the
mounting costs of increases in D.A. to
its employees and the employees of
public sector undertakings;

(by) whether any rationalisation of
D.A. rates ag between various depart-
ments and public sector' undertakings
will be attempteq as a result of this
review; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUAR ULLAH): (a) to (c).
The reference apparently is to the
action taken by the Government on the
recommendations of the Study Group
on Wages, Incomes and Prices (Bhoo-
thalingam Committee) set up by the
Government. So far as Dearness
Allowance is concerned, the Study
Group had pointed out that the present
heterogeneity of Dearness Allowance
formulae in different sectors of employ-
ment had resulted in distortions, ano-
malies and narrowing of wage differen-
tials in all sectors. The Committee
was, therefore, of the view that there
was need for a single national correc-
tive formula to compensate for the rise
in the cost of the essential consumer
basket. It had atcordingly recommend-
ed that it would be appropriate to link
future Dearness Allowance increases
to cost of living on a  uniform basis
with reference to the All India Average
Consumer Price Index for industrial
Workers (General) 1960=100).

Government have not yet taken any
decisions on the recommendations of
the Study Group.
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Resentment against the Recom-
mendations of Seventh Finance
Commission

!

604. SHRI BHAGAT RAM:. Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether he is aware about the
fact that the Tripura State Assembly
passed resolution expressing its resent-
ment ggainst the recommendations of
Seventh Finance Commission and
-demanded its amendments; and

(b) what is the reaction of the Gov-
-ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

(b) The substantive recommenda-
tions of successive Finance Commis-
sions relating devolution of taxes and
-duties to States and grants-in-aid for
meeting the gap in their non-plan re-
venue account have generally been
accepted by Government having regard
to the position accorded to the Com-
mission under the Constitution.

Representation from VICCO
Laboratories, Bombay

605. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether Government have
received a representation dated 22nd
"May, 1978 from Vicco Laboratories,
Bombay, in regard to “‘extravagant and
socially wasteful expenditure on
advertisement, publicity and sales-pro-
motion-exemption from Disallowance”;

(b) if so, what are the specific
demands made in the representation;

(c) what action have Government
taken and whether the concerned have
been intimated accordingly; and

(d) if no action has so far been
taken, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
"ZULFIQUAR ULLAH): (a) Yes. Sir.
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(b) It has been represented by the
Vicco Laboratories, Bombay that small-
scale enterprises like theirs may be
exempted from the provision for dis-
allowance of the specified percentage
of aggregate expenditure on advertise-
ment, publicity and sales promotion
under section 37(3A) of the Income-
tax Act, 1961.

(¢c) and (d). The above suggestion,
alongwith similar other suggestions, is
under consideration of the Govern-
ment,

Regional rural Banks functioning in
Hinachal Pradesh

606. SHRI DURGA CHAND: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the number of regional rural
banks functioning at present in Hima-
chal Pradesh with their location;

(b) the details of the work done by
each bank in Himachal Pradesh since
they starteq functioning;

(c) whether it is a fact Dantwala
Committee recommended opening of
more regional rural banks and if so,
the number of banks proposed to be set
up in each State as a result of this
report; and

(d) the reasons for which no new
regional rural banks in Himachal Pra-
desh are proposed to be opened during
the next two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUAR ULLAH): (a) and (b).
At present, one Regional Rural Bank
viz. Himachal Gramin Bank, Mandi
covering the district of Mandi, is func-
tioning in Himachal Pradesh gince
23rd December, 1976 By November,
1978, the bank had opened 20 branches,
mobilised Rs. 85.47 lakhs in deposits
and disbursed loang amounting to
Rs. 48.64 lakhs.

(c) and (d). Accepting the recom-
mendation of the Dantwala Committee,
a new Steering Committee has been
set up in the Reserve Bank under the
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Chairmanship of a Deputy Governor.
Based on a district-wise survey to be
undertaken by the Reserve Bank, the
Steering Committee will recommend
new locations for setting up Regional
Rural Banks taking into account the
strength of the cooperative structure,
the net-work of commercial banks’
branches, the credit gap and similar
other relevant factors.

The Steering Committee has not so
far recommended any new locations
for establishing Regional Rural Bank
in Himachal Pradesh. There is, how-
ever, no decision not to establish any
additional Regional Rural Bank in
Himachal Pradesh during the next two
years.

FPayment of Natural Calamity Advance
to Postal Employees in Madras

807. SHRI A. MURUGESAN: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether it is a fact that the
Postal Employees have been paid the
Natural Calamity Advance in Madras
city in January, 1979 as per the orders
of Ministry of Finance (under General
Financial Rules) but the same has been
refused to Government Medical Store,
Madras Employees, which is under
Ministry of health and Family Welfare;
and

(b) if so, why?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 ZUL-
FIQAR ULLAH): (a) and (b). It is a
fact that Flood Advance was sanc-
tioned to Postal employees in Madras
city ijn January 1979 as per orders of
the Ministry of Finance. Although the
allvance was not sanctioned to the eligi-
ble employees of Government Medical
Store Depot, Madras, at the same time,
it has been reported by the Department
of Health that instructions have since
been issued for the allotment of addi-
tional funds to the extent of Rs. 2.23

lakhs for the payment of Flood Ad-
vance to the eligible employees of the
Government Medical Store Depot,
Madras, also.

Purchage of Passenger Planes

608. SHRI SURENDRA BIKRAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how many passenger planes have
been purchased by Government from
abroad during the last three years and
of which make;

(b) which new planes Government
are contemplating to purchase from
abroad during the pnext one year and of
what make and at what price; and

(c) how many total passenger planes
the country has now with different
makes gnd what are their carrying
capacities?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) Air India have
purchased 2 Boeing 747 and Indian
Airlinegs have acquired 5 A300B2 air-
bus aircraft and 3 Boeing-737 aircraft
during the last three years.

(b): Air-India have placed orders
with the Boeing Company, USA, for
purchase of one Boeing-747 aircraft in
replacement of the one lost in accident
on 1st January, 1978 at an estimated
cost of Rs. 41.77 crores due for delivery
in August, 1979. Air-India have also
placed orders for purchase of three
more Boeing-747 aircraft at a total
estimated cost of 143.44 crores in
foreign exchange and Rs. 10.50 crores
in Indian currency. One of these air-
craft is due for delivery in December,
1979 and the remaining two in March,
1980. Indian Airlines has placed an
order for purchase of one A300B2 Ajr-
bus aircraft for delivery in October,
1979 at a project cost not exceeding
Rs. 35.72 crores.
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(c¢) The present fleet strength of Air-
. India and Indian Airlines is as fol-

lows;— Y
Air-India Seating capacity as
provided
Boeing 747 . . 6 882
Bocing 707 . . 9 144
Indian dirlines
Air Bus . . 5 278
Boeing 737 . . 14 126
Caravelle . . 3 89
HS-748 .. 16¢ 48
F-27 . . . 8 40

*includes one on lease from DGCA.
Decline in the Rate of Savings

609. SHR] K. PRADHANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that there
was g decline in the rate of Savings
ang the rate of net capital formation in
1977-78, as per estimate of National
Income for 1977-78; and

(b) if so, to what extent and the
practical steps Government have taken
to spread its policy and benefit the
rural people in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes Sir.,
The rate of saving as a proportion of
national income has declined from 18.7

s per cent in 1976-77 to 17.8 per cent in
1977-78 and the rate of capital forma-
tion has come down from 17.2 per cent
to 16.6 per cent in 1977-78.

(b) the Draft Five Year Plan 1978—
83 lays considerable stress on develop-
ment of agriculture, expansion of in-
frastructure in the rural areas, deve-
lopment of rural, small scale and cot-
tage industries. irrigation and rural
electrification. A sizeable section of

»

)4
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the rural population comprising of low
income groups. Small and marginal
farmers, agricultural labourers, villa-
ge craftsman, and artisans will benefit
from this change in plan priorities. The
latest statement on Industrial Policy
has laid emphasis on promotion of cot~
tage and small scale industries widely
dispersed in the rural areas and small
towns, and as many as 807 industries
have been earmarked for exclusive de-
velopment in the small scale sector.

More importantly, the plan provides
for the schemes for increasing produc-
tivity in rural areas through a package
of measures such as increased irriga-
tion, fertilisers, better seeds, agricul-
tural credit, remunerative prices for
agricultural product etc. and simul-
taneously providing full employment
in the rural sector within a period of
ten years by developing ancillary oc-
cupation who are found surplus on land.
This objective is sought to be achieved
through the massive programme of
area planning. The Minimum Needs
Programme  which has been made
broad based in the current Five Year
Plan aims to provide for the rural
health, rural water supply, rural roads,
house sites for lanless, rural housing,
improvement of slums and nutrition
for the under nourished; it would in-
clude adult education and community
health centre. The impact of all these
measures will result in increased rural
incomes which will help in greater
savings and capital formation.

Increase in Smuggling Activitieg

610. SHR] MADHAVRAOQO SCINDIA:
Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that during
the last few months smuggling activi-
ties in a number of items are on the
increase and Customs and Police au-
thorities have confiscated a number of
watches and other items during the

. period; and . -

e u?m!
(b) if so, details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Reports received by Government do
not suggested any increase to smuggling
activities during the last few months.
During the period July—December,
+1978, the total value of contraband
watches and other articles seized was
Rs. 12.09 crores. In the preceding
balt year, ie, Jan.—June, 1978, the
total value of seizures was Rs. 1824
crores.

Setting up of an Import-Export Bank

612. SHRI VIJAY KUMAR N.
PATIL: Wjl] the Minister of COM-
MERCE, CIVIL SUPPLIES AND
CO-OPERATION be pleased to state:

(a) whether Government are consi-
dering setting up an import-export
bank to activate India’s foreign trade;

(b) if so, details of the proposal un-
der consideration/finalised; and

(c) how soon the proposal could be
expected to be materialised?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) to (c). There
is a scheme to set up an Import-Ex-
port Bank. However, thinking on
this scheme is at too preliminary a
stage to enable any worthwhile de-
tails to be indXcated at present.
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Demand for Hopping Flight between
National Capital and Capital of Orissa

616. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of TOURISM
& CIVIL AVIATION be pleased to
state:

(a) whether there is any demand
both by the Government of Orissa and
also by the M. Ps of Orissa for direct
flight in between the National Capital
and the State Capital of Orissa;

(b) whether for this purpose there
is a scheme of hopping-flight between
the said two capitals via Allahabad-
Rajpur or via Hyderabad; and

(¢) if so, when the scheme is ex-
pected to materialise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Yes, Sir.

(b) and (c). Indian Airlines are con-
sidering the introduction of a direct
link between Delhi and Bhubaneswar
By a Boeing 737 aircraft as soon as the
work of re-carpeting the runway at
Bhubaneswar aerodrome is completed
and the fleet of Indian Airlines is
augmented.

Construction of Hotel at Agartala ,

617. SHRI SACHINDRA LAL
SINGHA:. Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the
Agartala Indian Airlines office is situat-
ed in unhygienic conditions;

(b) if so, |he detajls of the action
taken;

(c) whether it is a fact that there
is no good hotel where the Air hostes-
ses and Air Staff could stay for a night
in Agartala;

(d) if so, considering that fact, the
ITDC proposes to build up a hotel in
this State; and

(e) the details of the action taken
for modernising Indian Airlines office
at Agartala?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a), (b) and (e)
Indian Airlines’ Booking Office in
Agartala city is presently functioning
from the Khosh Mohal property, which
is a very old building and needs exten-
sive repairs. Indian Airlines hag since
finalijsed the purchase of a sujtable
plot of land measuring approx. 1000
5q. mts. at Agartala for the construc-
tion of its Booking Office. The work
has been sanctioned and the construc-
tion will be taken up shortly.

(c) end (d). Indian Airlines ser-
vices to Agartala are operated on
quick return basis and do not involve
any night stoppage of crew in the
town. There is no proposal to cons-
truct a hote] by India Tourism Deve-

lopment Corporation at Agartala at
present.

Recommendations on the working of
S.T.C.

618. SHRI L. L. KAPOOR: Will the
Minister of COMMERCE, CIVIL, SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) the different Jevels at which the
recommendations made by the Study
‘Team of the Indian Institute of
Management, Ahmedabad, in regarqg to
working of the State Trading Corpo-
ration have been examined; and

(b) action taken or proposed to be
taken on these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIEg AND COOPERATION
(SHRI ARIF BEG): (a) and (b). The
report of the study team of Indian
Institute of Management, Ahmedabad
was first examined in the Ministry of
Commerce. Thereafter the matter was
referred to the Committee of Secre-
taries on Economic Co-ordination. The
recommendations of the Secretaries’
Committee have since been received
and are under consideration of the
Government for a final decision.
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Major Airports jn India put on alert

620. SHRI RUDOLPH RODRIGUES
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether all major airports im
India were recently put on alert as a
premature measure against a possible
fresh hijacking by those earlier involv-
ed in the September 1976 hijacking of
the I.A.C. Boeing to Lahore; and

(b) what led to these preventive
steps and whether the intending cul-
prits have been apprehended?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
USHOTTAM KAUSHIK): (a) Yes,
Sir. The alert was issued on receipt
of information that some persons might
attempt to hijack an aircraft.

(b) The alert was issued as is
normally done when possible hijacking
and other unlawful acts against civil
aviation are indicated. No potential
culprits have so far been detected or
apprehended in this case.
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Dilution of equity by Foreign Multi-
national Companies under Fcra

622. CHAUDHURY BRAHM PRA-
KASH: Wil] the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the names of foreign multina-
tional companies operating in India
which had declined to dilute their
equity shares as per the requirements
of the FERA;

(b) whether they have since liquidat-
ed their business activities in the
country;

(c) whether some of these have now
desired to Indianise their capital and
it so, the names of those companies;

(d) the time given by the Govern-
ment to them to Indianise their capital;
and

(e) what steps are taken to ensure
that these multinationals are not al-
lowedq to function till they Indianise
their capital as per the requirements of
FERA.

THE MINISTER OF STATE IN THE l
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) A state
ment {s attached showing the names of
thirteen companies which have decided
to wind up their establishments in
India because of their inability to
comply with the FERA guidelines.

(b) These companies have ceased

their trading/commercial/industrial
activities.
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(c¢) No, Sir.
(d) Does not arise,

(e) Doeg not arise since these com-

panies have wound up their business
in India.
List of Companies which have de-
cided to wind up their Establish-
ments in India because of their in-
ability to comply with the FERA
Guidelines.

1. A. Johnson & Co. (India), A.B.,

Calcuttg (Branch)
2. Baker Parkins International Ltd.,
Bombay (Branch)
3. Bunge & Co. Ltd.,, Calcutta
(Branch)

4. Coca Cola Export Corporation,
®  New Delhi (Branch)

5. Columbia Gramophone Co. of

India (Pvt.) Ltd., Calcutta
(Rupee Company)
8. Consolidated Pneumatic Too] Co.
Ltd., Bombay (Branch)

7. Elililly & Co. of India Inc., Bom-

bay (Branch)

8. INGRA, New Delhi (Branch)
9. IB.M. World Trade Corporation,
New Dethi (Branch)
10. Kendall Farms Pvt. Ltd., Cal-
cutta (Rupee Company)

11. Torrance & Sons Ltd., Madras
(Branch)

12. Van Rees India B. V., Calcutta
(Branch)

13. Weddel ., (Indja) Ltd.,
(Rupee Company).

Calcutta

Increase in the production of Rubber

623. SHRI PIUS TIRKEY:
SHRI SHANKERSINHJ1
VAGHELA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI SHYAM SUNDER
GUPTA:
DR. BIJOY MONDAL.
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is any proposal
under consideration of Government to

increase the production of rubber in.
the country;

(b) if s0, details thereof; and

(c) whether any funds have also
been allocated for the purpose, and if
80, the amount thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE, CIVIL.
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) to (c¢). The Rubber Board is im-
plementing g number of developmental
schemes for the welfare and develop-
ment of rubber plantation industry in
the country. These schemes include:—

1. Replanting subsidy.

. Spraying subsidy.
. Regional Nurseries.
Loan scheme.

. Subsidy on smoke houses.

. Intensive Rubber Production
Drive.

- RS I

Government of India releases funds,
as voted by Parliament to the Rubber
Board for implementing the various
developmental schemes aimed at in-
creasing the production of rubber,

Actual expenditure incurred by the
Board on Plan schemes during the
last three years is given below:—

(Rs. lakhs)
1975-76 1976-77 1977-78
135.78 186.59 190.49

Import of Rubber

624. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to stat?:

(a) whether it is a fact that rubber
manufacturers association has urged
the Union Government to expedite
turther import of rubber; and
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(b) if so, what is the reaction of
Government in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) Government had authorised an
additional import of 15,000 tonnes of
rubber by STC in December, 1978.
The S.T.C. is contracting purchaseg in
this regarq and the first consignment
is expected shortly.

¢ Seizure of Rudraksha Beads at
Varanasi

625. SHRI SHAMBU NATH CHA-
TURVEDI: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether enquiries in respect
of seizure of 85 bags of Rudraksha
beads at Varanasi on 4th April, 1978
have been completed; if so, with what
result and follow up action;

(b) what was the market value of
the consignment imported against
licences of Rs. 25,100;

(¢) was it a condition of the
licence that the articles were being
imported for sale on a no profit no
Joss basis; and

(b) if so, did the importer abide
by thig condition?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b), The CB.I has intimated
that the jnvestigation of the case has
since been completed, and that, on
17-1-1979, a report was filed, under
section 173 Cr. P. C. in the court of
‘Specia] Magistrate at Lucknow for
closing the case. Orders by the Court
are still awaited. The c.i.f. value of
the consignment is reparted to be
Rs, 1838160, No estimate is avail-
@able (¢ its market value.

(c) Yes Sir.
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(d) No evidence regarding violation
of the condition of the licence has
come to notice, In view of the
seizure of the majar portion of the
imported goods, the question of com-
pliance with the condition stipulated
in the licence, can arise only such
goods get restored to the party.
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National Wage Policy

627. DR. MURL] MANOHAR JOSHI:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state whether Government
have finalised the National Wage
Policy and if so, what are its details
and when the necessary legislative
measures will be taken to implement
the policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): Pre-
sumably the Question refers to the
Report of the Study Group on Wages,
Incomes and Prices. This Report is
still under examination of the Gov-
ernment, AR S +



85  Written Answers . PHALGUNA 4, 1900 (SAKA) Written Answers 86

Loss suffered by S,T,C. in its Export

and Import Transactions

628. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKERSINHJI
VAGHELA:

Wil] the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the amount of losses suffered
by the State Trading Corporation of
India in its export and import

(b) whether Government have
fixed responsibility on indiviuuals for
such losses andq if so, has any action
been taken against the persong found
responsible and if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The State Trading Corporation
of India has not suffered any losses in
its overall export angq import transac-
tions during the last three years. The
profits earned by the Corporation in

transactions during the last three exports and imports during this
Years year-wise; and period are given below:—
Trading Profits earned by STC
(R s. crores)
On On On Total
Exports Imports Domestic
1975-76 406 11:30 1°16 16° 52
1976-77 547 22°29 (—)1°26 26°50
1977-78

4°24 g1°25 (—)o*27 35°22

However being a trading organisation
the Corporation sometimes incures
loss in the export/import of some
specific items. This is inherent in the
activities of any trading organisation.

2. It may be mentioned that for few
items such as sugar, edible oils,
cement etc. the State Trading Cor-
poration operates on Government
account and all profits and losses on
such items are transferred to Gov-
ernment account. The Corporation
retains only the prescribed service
<charges,

3. However, in cases where there
are reasons to believe that losses have
occurred due to negligence or lapse
on the part of any individual, the
matter is investigated and appropriate
action is taken thereon.

Borrowing of Money by Directors
from Companies

628. SHRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND

——

MINISTER OF FINANCE be pleased
to state.

(a) what are the rules for Direc-
tors borrowing money from the Com-
panies in which they are directors;

(b) if loans to directors are given
interest free, is it considered as a
perquisite;

(¢) what is the duration for which
a Director can take a loan from the
Company; and

(d) are there any legal formali-
ties necessary to protect the company
from the Director not repaying the
loan?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(d). So far ag banking companieg are
concerned, Section 20 of the Banking
Regulation Act, 1949 prohibits a
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banking company from granting any
Joan or advance to any of its direc-
tors.

i As regards non banking companies,
Section 295 of the Companies Act,
1956 provides that every public com-
peny and a private company which
is its subsidiary should obtain prior
approval of the Central Government
for granting loans to its directors.
Such loans are approved by the Gov-
ernment only with interest and these
are required to be recovered within
a period of 15 years or before the
Director ceases to be jn the service of
the ' company, whichever is earlier.
Loans to Directors are also fully se-
cured by a mortgage of the acquired
assets and personal guarantee.

Income-tax Assessment of Rashtriya
Swayamsewak Sangh

630. SHRI HITENDRA DESAI
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) is Rashtriya Swayamsewak
Sangh assessed to income-tax; and

(b) if so, what is the assessments
for the last five years?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) Yes, Sir.

(b) The assessment proceedings in
respect of the last five years, i.e.
1974-75 to 1978-79 are pending.

Transfer of Officers of Income tax

Department
631. SHRI MUKHTIAR SINGH
MALIK:
SHRI SHANKER SINHJI
VAGHELA:

SHRI ISHWAR CHAUDHRY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the decision of Government
regarding transfer of officers of the
Income-Tax Department from one
post to another jn the country;

(b) whether the decision in not
being strictly implemented by the
L.T. Department of Delhi/New Delhi;

FEBRUARY 23, 1979
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(c) the names and number of
officers in Delhi area who have been
working on the same post for a period
of more than three years and have
not been transferred and what are
the reasong thereof; and

(d) whether Government propose
to take any action for implementation
of the rule speedily in respect of
these officer who have not been
transferreq and if not the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! ZULFIQUARULLAH): (a) to
(c). Officers of Income Tax Depart-
ment are transferred from one charge
to another after 6-7 years stay and
are rotateq within the charge after
3-4 years.

There are 13 officers in Delhi who
have continued to hold the same post
for a period exceeding 3 years due
to exigencies of work. They are:

1. Shri K. Rangahasyam_ Income Tax
Officer Group A.

2. Shri S. C. Gupta: ”
3. Shri G. R. Agnihotri: ”
4. Shri Shobha Ram: ”
5. Shri M. M. Puri: ”
6. Shri A. K. Agrawal: "
7. Shri U. C. Mathur: ”
8. Shri H. K. Ghai: "
9. Shri A. K. Luthra: "

10. Shri Bhaginder Singh, Assistant
Director of Inspection.

11. Jawahar Singh, Assistant Coms-
missioner,

12. Shri A. L. Sharda, Assistant
Commissioner,

13. Shri J. Rama lyer,
Director of Inspection.

Deputy

(d) Out of the 13 officers mentjon-
ed above five were not due for transg-
fer in April, 1978. However, the
question of transferring all these offi-
cers from their present posts will be

considered at the time of annual gene-
ral transfers in April/May, 1979.
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Foreign Debt
632. SHRI ' DINEN BHATTA-
CHARYA: Will the DEPUTY

PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state the
amount of foreign debt payable by
India before and after March, 1977?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): The
amount of foreign debt (excluding
suppliers credits) payable by India on
31st March, 1977 anq 31st December,
1978 (at current rates of exchange)
was Rs, 11,494 crores and Rs. 12,258
crores respectively.

Appointment of 1.AF. Officer as
D.G.C.A.

633. SHRI M. RAMGOPAL
REDDY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whethjer the jappointment of
an LA.F. Officer as Director General
of Civil Aviation has been resented
by Civil Aviation Officers; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR! PURU-
SHOTTAM KAUSHIK): (a) and (b)
Yes, Sir, but taking into consideration
all factors, an Indian Air Force Officer
wag appointed as Director-General of
Civil Aviation In the larger interest of
the working of the Department.

Development of Amritsar Airport as
an International Airport

634, SHRI BASANT SINGH
KHALSA:
SHR] DURGA CHAND:

Will the MINISTER OF TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to develop Amritsar as an in-
ternational airport; and

(b) if so, the progress made in
this regard so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The feasibility of Air-India
operating a few of their International
services from and to Amritsar is
being examined.

Gujarat Government's Request for
Development of Tourist Spots in the
State

635. SHR1 CHHITUBHAI GAMIT:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleasedq to
state:

(a) whether the State of Gujarat
has approached the Central Govern-
ment for the development of
Tourists spots in the State; and

(b) if so, the reaction of Central
Government thereon and the names
of the tourist spots that are going
to be developed during the current
financial year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURSHOTTAM KAUSHIK): (a) and
(b). In pursuance of the decision taken
in the Tourism Ministers Conference
held in November 1978 to select two
centres/schemeg for development in
the Central Sector in each State/Union
Territory, the State Government of
Gujarat has suggested the following
proposals: —

(1) Development of Ahmedpur
Mandovi ijn Junagadh District (Rs.
100 lakhs).

(2) Development of Ukai Reser-
voir area as Tourist Complex (Rs. 100
lakhs).

(3) Construction of Janata Hotel
at Ahmedabad (Rs. 100 lakhs).

The details of these schemes are
being worked out. Meanwhile, the
Department of Tourism is examining
the possibility of developing water
sports facilities at the Ukai Dam area
unde; its programme for Sports
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Tourism in 1979-80 and the India
Tourism Development Corporation
will be undertaking the construction
of a hote] at Ahmedabad during the
current Five Year Plan period.
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Number of Employees of L.I.C.

637. SHRI S. R. DAMANI: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the total number of employ‘ees
in Life Insurance Corporation of
India categorywise, as on 3lst
December, 1978;

7 (b) the amount being paid to the
LIC. employees as overtime, during
the last three year (1975—1978);

(c) the minimum salary (includ-
ing allowances) being paid to Class
111 and Class IV employees in LIC.;
and
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(d) whether certain senior clerks
are getting more pay than the Officers
in L.I.C, due to over-time payments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Life
Insurance Corporation of India com- '
piles the staff statistics as on 8lst
March of every year. The tota] num-~
ber of employees, categorywise, as
on 31st March, 1878 is as uder:

Class I 4,221
Class II 7,102
Class 111 31,522
Clasg IV 7,372

Total: 50,217

(b) The amount paid to L.IC.
employees as overtime during the
years 1975-76 to 1977.78 is indicated
below:

Year Class III Class IV Total
(ending) Rs. Rs. Rs.

31-3-76 . 40,69,147 7,05,563 47.74.710
A ]
31-3-77 . 66,419 2.16,646 2,83,065

b |
31-3-78 . 75,519  2,25,038 - 3,00,557

(c) The minimum salary being paid
to Class II1 and Class IV employees
is as under:

Class Withou With
C.C.A. C.C.C.
Rs. Rs.
m . - . 439.00 459 .00
v - . 420°40 440 .40

—

(d) Certain senior clerkg are getting
more emoluments than Clasg I Officers
in LI.C, at common pay ranges on
account of different D.A , formula
adopted for their repective categories,
even without taking into account the
overtime paid to Class III employees.
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Working of Kandla Free Trade Zone

638. PROF. P. G. MAVALANKAR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any concrete steps
have been taken in recent months at
improving, strengthening anq co-
ordinating the workings of and at the
Kandla Free Trade Zone; and

(b) it so, what are they and with
what definite results so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b).
Yes, Sir. The Committee which was
appointed by Government to look
into the problems hindering the
growth of Kandla Free Trade Zone
have since identified the infastruc-
tural facilities and fiscal incentives
which would strengthen and further
improve the working of the Kandla
Free Trade Zone. The recommenda-
tions of the Committee are being
examined by the various Departments
concerned.

Articles proposed to be sold through
Public Distribution System in
States

639. SHRI O. V. ALAGESAN:;:
SHRI Y. P. SHASTRI:
. SHRI DURGA CHAND:
SHRI P. M. SAYEED:
SHRI A. R. BADRI-
NARAYAN:
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what are the articles that are
proposed to be sold through the
public distribution system in various
States; and
* (b) what is the existing number
of retail outlets and what is the
number proposed to be added in each
State for the purpose?

THE MINISTER OF STATE IN THE
MINSTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION

(SHRI KRISHNA KUMAR GOYAL):
(a) The retail outlets forming part of
the Public Distribution System pre-
sently cover wheat, rice coarse grains,
edible oils (refined rapeseed oil),
controlled cloth, soft coke and kero-
sene. But the commodities actually
distributed vary from State to State
depending on local requirements
Cement distribution has recently been
taken over by a few States. A few
other selected manufactured items re-
quired by the farmers such as agricul-
tural implements, bicycle parts, salt,
tea, coffee, matches, washing and toilet
soaps, yarn, spices have also been
suggested to the State Governments
and Union Territory Administrations
for inclusion in the public distribution
system.

(b) The approximate number of
retail outlets selling different items are
given below:

Fair Price Shups selling 2,39,200
Foodgrains.
Licensed retail outlets for:
(i) Kerosene 2,45,000
(ii) Soft Coke. 33,300

(iii) Controlled cloth. 61,000

Certain broad criteria on area and
population coverage for opening new
outlets have been indicated to the State
Governments. The actual number of
outlets to be opened has to be decided
by the State Governments concerned,
keeping in view the criteria laid down,
the viability of the outlets and related
local factors. \

Public Distribution System

640. SHRI HARI VISHNU KA-
MATH: Wil]l the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to refer to-
his answers to supplementaries raised
on S. Q. 470 asked on 22-12-78 and
state:

(a) whether the modus operandi
and modalities of the public distribu-
tion system for foodgrains and other
essential commodities have been.

finalized .
(b) if so, the details thereof;
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(c) when the scheme
into force;

will come

(d) whether the consumer resis-
tance movement will be generally
supported by Government; and

(e) if so, the ways and means of
such support?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR
GOYAL): (a) The Scheme for Pro-
duction-cum-Distribution of Selected
Essential Commodities, formulated
by the Government of India, was
considered at the Conference of
State Chief Ministers and Ministers
for Civil Supplies in New Delhi on
5-1-1978. All the States and Union
Territories have agreed to jmplement
the Scheme by the 1st July, 1979.
A copy of the Scheme is laid on the
Table of the House. [Placed in Lib-
Tary. See No. LT-3328/79].

(b) to (e). The Scheme envisages
effective supervision over the fair
price shops by the Consumers’ Advi-
sory Committees comprising promi-
nent residents, social workers and
consumers jncluding card holders
who have no direct or indirect inte-
rest in these shops for ensuring the
quality of supplies and their availabi-
lity at fair prices, better service to
consumers and elimination of mal-
practices like ghost ration card.
Government also provides grant-in-
aid assistance to recognised consu-
mers organisations for undertaking
consumer education and consumer
protection activities,

Performance of Banks in Respect of
Priority Lending

641. SHRI M. V. CHANDRASHE-
KHRA MURTHY:
SHRI P. M. SAYEED:
SHRI NIHAR LASKAR.

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that R.B.L
‘has expressed concern over the
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current rate of monetary expansion,
the spurt in bank credit and the un-
satisfactory performance of Banks in
respect of priority lending;

(b) if so, whether the R.B.I. has
suggested measures to overcome this;

(c) if so, what are the suggestions
made; and

(d) how far Government have
acted upon their suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIKUARULLAM): (a)
Yes, Sir.

(b) to (d). In order to contain the
expansion of credit consistent with
genuine needs of the economy, the
Reserve Bank of India has, with ef-
fect from December 1, 1978 raised
the statutory liquidity ratio from 33
per cent to 34 per cent and asked
the banks to limit their credit ex-
pansion so as to have incremental
gross non-food credit: deposit ratio
within 40 per cent for the period
December 1, 1978 to end March 1979.
It hag also indicated that discretio-
nery refinance will be limited to very
specia] situations,

The Government have advised the
public sector banks to increase the
flow of credit to the priority sectors
(excluding exporters) to 33.3 per cept
and to achieve a credit: depnsit ratio
of at least 60 per cent in their
rural and semi-urban branches by
March 1979. The private sector
banks have also been asked to
acheive these targets by March 1980.
Several other procedural changes
have also been brought about by the
RBI which are expected to increase
the flow of bank credit to small bor-
rowers in the priority sectors.

Cash Assistance to Bicycle Exporters

642. SHRI M. N. GOVINDAN
NAIR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND coO-
OPERATION be pleased to state:

(a) whether cash assistance to
complete bicycle exporters hasg been
raised from 15 per cent to 17.3 per
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cent with retrospective effect from
January 1, 1979;

(b) if so, the details thereof;

(c) names of the exporters and
the quantity exported by each one of
them during 1977-78;

(d) the target set for bicycle ex-
port for 1978-79; and

(e) quantity exported upto Decem-
ber, 1978?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TON (SHRI ARIF BEG): (a) and
(b). Yes, Sir. The revised rate of
17.5 per cent of cash compensatory
support wagainst export of bicycles
(complete) will be effective from
10th January 1979 and will be avail-
able upto 31st March, 1982.

(c) Official statistics of  exports
are maintained commodity-wise and
not exporier-wise,

(d) An export target of Rs. 8 cor-
res has been.set for export of com-
plete bicycles during 1978-79.

(e) The value of export of complete
bicycles during the period April to
November, 1978 amounted to Rs. 6.36
crores.
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Income Tax Arrears against
Industrial/Houses

646. DR, BAPU KALDATE: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased tn state:

(a) income-tax arrears on 3l1st
December, 1978 against the following
industrial houses: —

(i) BIRLAS
(ii) TATAS
(lii) MAFATLAL’S
(iv) GOENKAS
(v) HINDWA; AND ..
(vi) APEEJAY SHIPPING CO; and

(b) steps taken to recover these
arrears?



99 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIKUARULLAH): (a)
Income tax arrears outstanding as on
31-12-1978 against the Industrial
Houses referred to are as follows:

(Rs. in  lakhs)

Name of House Tax in Demand
arrears  not fallen

due for
collection

1. Birla . . . 129° 77 197°60

2. Tata . . . 446 11°07
3. Mafatlal . . 14°59 5°37
4. Goenka . .. 7°43
5. Apeejay . . 2° 30 11°20

The list of concerned considered
as comprised in each of the Indus-
trial Houses is based on Registrations
under section 26 of the Monopolies
and Restrictive Trade Practices Act,
1969 as attracting the provisions of
section 20(a) of the said Act. In-
formation in respect of two cases viz;
M/s Kay Distillery Industries Limi-
teg and M/s Sarda Latham Busi-
ness Machines Ltd. jin the Tata
House is not readily available.

No large Industrial House of the
name of “Hinduja” is registered un-
der section 26 of the Monopolies and
Restrictive Trade Practices Act, 1969.
However, gross Income-tax arrears
in 3 cases assessed in the charge of
of the Commissioner of Income-tax
(Central) Bombay, said to belong to
a group known as “Hinduja” amoun-
ted to Rs, 18465.

(b) Depending upon the facts and
circumstances of each case, suitable
steps are being taken from time to
time by the Income tax authorities
concerned for recovery of tax arrears
in accordance with the provisions of
the ¥ cdme tax Act, 1861.
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Unemployed Qualified Pilots

647. SHRI R. MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of qualified pilots
who are remaining unemployed;

(b) the reasons therefor;

(c) whether it is a fact that there
is a proposal for a consortium of
pilots to run a subsidiary air service
on feeder lines; and

(d) if so, the particulars thereof
and the extent of Government assis-
tance in that regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK). (a)
About 200, excluding a few retired
Air Force pilots holding Commercial
Pilot’s Licence, are unemployed,

(b) Trained pilots are in excess
of the requirements of the Indian
Airlines/non-scheduled and other
operators.

(c) Not to the knowledge of Gov-
ernment.

(d) Does not arise.

Loss Suffered as a Result of Bank-
men’s Strike

648. SHRI MANOHAR LAL: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the loss suffered by States as
well as public due to bankmen's
strike/go slow stir recently;

(b) whether Government will fix
responsibility for this on the striking
bankmen to prevent recurrence of
such strikes; and

(c) it not, the remedial measures
proposed to be taken by Government
to prevent loss to Government/
public on such counts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JULFIQUARULLAH): (a) Asses-
sment of the overall impact of the
loss suffered by the State and the
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public on account of the bank strike
is not readily available.

(b). Bank ) managements have
been advised by the Indian Banks
Association to deduct wages for the
strike period.

(c) Negotiations between Indian
Banks Association and the employees
unions/Association are going on with
a view to find an amicable peaceful
settlement of management and emp-
loyees demands.

Import of Sweet Oil

649. SHRIMATI MRINAL GORE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have dis-
continued the import of sweet oil;

(b) it not, whether there is ade-
quate stock of sweet 0il in the coun-
try;

(c) whether the distribution of
sweet 0il has been faulty; and

(d) if so, what steps have been
taken to streamline the import and
distribution of the sweet 0il?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR1 KRISHNA KUMAR GOYAL):

(a) to (d). Presuming that by
“Sweet Oil’ the reference is to edible
oils, there has been no dis-conti-
nuance of import of edible oils.
However, what has been done with
effect from 2n<.1 December, 1978 is to
canalise the import of all edible oils/
seeds through the State Trading Cor-
poration of India (STC). In order to
meet the gap between the demand
and indigenous supply of edible oils,
imports are being made from time to
time. The overall stock position in
the country has been very satisfac-
tory as shown by the easy availabi-
lity, at stable prices, of these oils
even during the last festival season.
As regards the distribution, the re-
quirements of imported edible oils
by the vanaspati industry and by the
State Government for issue through
public distribution system, are being
met satisfactorily through the S.T.C.

As regards the other consumers, the
new arrangements envisage the im-
ports by the S.T.C. which would sup-
ply the stocks to the private re-
finers/crushers for sale through the
norma] trade channels.

Threatend Direct Action by Pilots

of Air India and Indian Airlines

650. SHRI F. P. GAEKWAD: Will
the Minister of TOURISH AND
CIVIL AVIATION be pleased to
state:

(a) whether Government’s atten-
tion hag been drawn to a newspaper
report about pilots of Air India and
Indian Airlines threatening to resort
to ‘direct action including strike’;

(b) whether the threatend strke is
purported to focus public attention on
the indifferent and complacent
attitude of the Government towards
hijacking ®nd aircraft security;

(c) in view of the threatened strike
by pilots whether Government pro-
pose to take steps to install metal
detectors and electronic screening
devices at the Airports;

(d) if yes, when the same will be
installed; and

(e) if not, reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK). (a)
and (b). No strike notice in this re-
gard has been received from Indian
Pilots Guild and Indian Commercial
Pilots’ Association. However, a me-
morandum was submitted by them
to the Minister of Tourism and Civil
Aviation threatening direction action
if steps were not taken to tighten
security measures at airports. The
main point made by them was about
the need to take effective anti-hijack-
ing measureg at the airports. Mini-
ster for Tourism and Civil Aviation
met the representatives of the Guild
and Association when the authorities
concerned with security matters were
also present. The action taken and
proposed to be taken by the Govern-
ment for effecting strict security
measures were explained to the satis-
faction of the Guild and the Associa-
tion.
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(c) to (e). Three statements show-
ing X-Ruy baggage Inspection Units,
Door-Frame Metal Detectors and
Hand-held Metal Detectors already
installed at the various airports and
additional ones proposed to be install-
ed are laid on the Table of the House.

[Placed in Library. see no. LT-3329/
9]

Revision of Wages in Airlines
Industry

651. SHRIMATI AHILYA P. RANG-
NEKAR: Will the Minister of
TOURISM AND SIVIL AVIATION
be pleased to setate:

(a) whether Government are
aware that there had been no wage
revision in the airlines industry for
the last eight years; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). During the last eight years there
have been 4 wage revisions in Air
India and 3/4 wages revisions in
Indian  Airlines covering different
unions.

Accord Reached with Bank Employees

652. SHRI BIRENDRA PRASAD:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) that the accord reached
between the bank employees and the
Government of India, has incurred
an additional burden on the public
exchequer to the tune of Rs. 30
crores; and

(b) whether the Government of
India will adopt the same formula
for the employees in other public
sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No accord
as such has yet been reached. In
the interest of negotiations which are
still golrg on, it will not be desirable
to give further details at this stage.
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(b) The demands of employees
in other public gectors if any, will
have to be considered on merits of
each case.

Probe into high Public Expenditure

653. SHRI P. M. SAYEED:
SHRI NTHAR LASKAR:
SHRI M. V, CHANDRA-
SHEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether a noted economist has
suggested that a Commission of
Enquiry should be set up to probe
into high public expenditure;

(b) if so, whether this step will
take India towards a Jow-cost
economy which has been urged by
the Prime Minister in his address to
Indian economic conference;

(c) if so, whether Union Govern-
ment is considering this proposal;
and

(d) If not, the main reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d).
Reacting to the observation made
by the Prime Minister in his in-
augural address at the Indian Econe-
mic Conference held recently at Bom-
bay in which he called for taking
India towards a Ilow-cost economy,
Professor C. N. Vakil,'the noted eco-
nomist, deiivering the Vera Anstey
Memorial lecture at the same con-
ference suggested the setting up of
a Commission of Enquiry on public
expenditure, as one of the practical
steps to take India towards a low-
cost economy.

The existing Parliament Commit-
tees on Estimates, Public Accounts
and Public Undertakings have been
set up with the same purpose for
which a Commission of Enquiry on
the Public expenditure hts been sug-
gested. Nevertheless, the Government
will give due " consideration to the
above suggestion,
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Income-tax concessions tg Companies
for Undertaking Rura] Development
Programme

655. SHRI NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:
SHRI M. V. CHANDRA-

SEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that 78
companies have beeen allowed in-
come-tax concessions for undertaking
rural development programme;

" (b) if so, what are the companies
granted concessions go far;

(c¢) what are the rural programme
that will be undertaken by these
companies;

(d) to what extent they have
started rural development programme
and in which areas; and

(e) what is the check that will be

kept by the Union Government on
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a)
Till December, 1978, approval under
Section 35CC of the Income Tax Act,
1961 was accorded to programme
furnished by 78 companies.

(b) to (d). The number of com-
panies whose programme have been
approved so far under Section 35CC
is 83. The names of the companies
and particulars of the approved pro-
gramme are given in the statement
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3330/79].
Many of the companies have started
implementing the approved pro-
gramme but the details, however,
would be available only when the
claim for deduction of the expendi-
ture incurred on the approved pro-
gramme ig made and examined at
the time of the assessment of the in-
come,

(e) In order to claim deduction of
the expenditure incurred on the ap-
proved programme of rural develop-
ment, the companies are required to
furnish, along with the return of the
income for the assessment year for
which the deduction is claimed, a
statement of such expenditure in the
prescribed form,

Payment of Income-tax by Contrac-
tors Companies Operating in TISCO
Group of Collieries

656. SHRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) names of the owners and share-
holders of the contractor companies
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operating in the TISCO group of
collieries and the amount of income-tax
they paid during the financial year of
1977-78, facts in detalils;

(b) whether there is any labour
leader or the officer of the TISCO or
BCCL involved in these contractors
companies to circumvent income-tax
provisions; and

(c) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
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(SHRI ZULFIQUARULLAH): (a)
to (c). According to information
presently available, the nameg of the
contractors and its owners/patners/
directors engaged by TISCO group
of collieriegs for handling transport
and other contractors gre given in
the statement sought in the Question
annexed. The further information
sought in the Question is being col-
lected in respect of thege persons
and will be furnished as soon ag pos-

sible,

Statement

S. No. Name of the Contractor

Name of the owners/partners/
directors of Contractors men-
tioned in Col. 2

3

1 Muslim and Co., P.O. Bhaga .

2 Coal Earth Movers, Dhanbad ,

3 Magbul and Sons, P.O. Bhaga

Coke Manufacturing Co., Dhanbad ,

Naresh Kumar & Co., Dhanbad

6 Atamco Pvt. Ltd., P.O. Dhansar

Coal Field Transporters, Dhanbad .

8 Asgar Ali, P.O. Bhelatand . R

9 Gupta and Gope, P.O. Bhclatand

10 S. N. Agarwalla, Utta-para, Jharia .
11 Bouri Mahato, P.O. Jwmadoba
12 Matloom Alam, P.O. Bhanga .

13 Mansoor and Co., P.O. Bhaga .

Md. Muslim Alam,
Md. Matloob Alam,
Md. Mansoor Alam,
Md. Yunus.

Mrs. Bimla Goel.
Mr, Satish Goel.
Mr. Harish Goel.

OO

@p -

Md. Ismail.
Nabi Bux.

Rasul Bux.
Md. Yunus.

Mr. Satish Goel.
(Proprietor).

rops

Mr. Naresh Kumar,

Mr. Suresh Kumar.

Mrs. Sumitradevi Kumar,
Mr. Ravi Kumar.

Eal ok iy

Mr. Suresh Kumar, Manag-
ing Director.

Mr. Naresh Kumar, Dir.

g. Mr. S K. Wadhwa, Dir.

»

. 1. Mr. Anil Goel.

1.  Mr., Asgar Ali.

1.  Mr. Gupta and Gope.
1. Mr. S.N. Agarwalla.
1. Mr. Bouri Mahato.

1.  Mr. Matloob Alam.

. Md. Muslim Alam.
2. Md. Matloob Alam.

3. Md. Mansoor Alam.
Md. Yunus.
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14 Maula Bux, P.O. Bhaga , . .

15 Md. Quddus and Sons, P.O. Bhaga

16 Mr, Gautam Singh, Patna

17 Mr. Bijay Narain Sinha ,

Mr. Maula Bux.

Md. Quddus.
Mr. Rahamatulla,
Maula Miya.
Md. Mukhtar.

o

1. Mr. Gautam Singh.

1. Mr. Bijay Narain Sinha.

Development of Places of Tourist in-
terest in States including Orissa

657. SHRI PRADYUMNA BAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the total amount spent by the
ITDC for the development of places
of tourists interest in the country,
State-wise during the last three years
year-wise;

(b) the amount so spent particularly
in Orissa and its percentage to the
total amount spent by ITDC on tourism
during the above period.

(c) whether Government are think-
ing of establishing 4 star and 5 star
hotels at Konark, Puri, Bhubaneswar
and Paradip in Orissa to cater to the
needs of increasing number of foreign
tourists; and

(d) if so, the steps taken so far in
this direction and if not, the reasons
for ignoring these places of tourist
interests?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The total amount spent on tourism
schemes by ITDC during the last 3
vearg State-wise is given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-3331/79].

(b) The total amount spent on
tourism schemes in Orissa during the
last 3 years is Rs. 13.22 lakhs (Rs.
12.63 lakhs on the expansion of the

travellers Lodges at Bhubaneswar
and Rs. 0.59 lakh on the Transport
unit at Bhubaneswar). This consti-
tutes 1.58 per cent of the total
amount spent by I.T.D.C. on tourism
during the above period.

(c) to (d). No, Sir. It is not
proposed to construct any new hotels
in 4 and 5 star category in the pub-
lic sector during the Five Year Plan
period 1978—83 excepting those al-
ready approved,
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Utilisation of Foreign Exchange
Reserves

659. SHRI C. N. VISVANATHAN:
Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the amount of foreign exchange
reserves of our country;

(b) the precise modality in which
such reserves have been used positive-
ly for our developmental efforts; and

(¢) whether it is a  fact that non-
utilisation of such reserves to the
optimum extent has resulted in a gain
to the foreign countries at a very high
price for lack of a dynamic policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) India's
foreign exchange reserves (excluding
gold and Special Drawing Rights)
amounted to Rs. 5141.51 crores as on
9th February, 1979.

(b) A series of measures have been
taken by the Government to utilise
the foreign exchange reserves fruit-
fully with a view to enhance the rate
of growth of the economy and to main-
tain reasonable price stability. These
include :

(i) Import policy has been pro-
gressively liberalised and relevant
procedures simplified with a view to
improving utilisation of existing and
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establishment of new industrial ca-
pacity while taking care that indi-
genous industry is not hurt. Actual
users (a major category of licencees)
are now entitled to automatic licen-
ces for import of industrial raw
materials, components spares parts
(except restricted and banneq items)
within liberal limits. The Open
General Licence list has been subs-
tantially expanded to include, among
others, leather machinery, garment
and hosiery machinery and a wide
range of machine tools. Provision has
been made for imports on a global
basis of capital goods and machinery
for 14 specified priority industries to
remove bottlenecks in speedy com-
pletion of projects. Canalising agen-
cies are being provided foreign ex-
change on a liberal scale to enable
them to service the needs of their
clients for imported canalised items.

(ii) Increased plan outlays and a
general step up in demand have
resulted in enhanced requirements
for important commodities like steel,
cement, cotton, fertiliser and ferti-
liser raw materials, non-ferrous me-
tals, etc. Foreign exchange reserves
have been liberally utilised to aug-
ment domestic supply of these inputs
and this has helped maintain the
tempo of development.

(iii) A special facility has been
established to enable intending im-
porters of capital goods to obtain, on
reasonable terms, rupee funds with
which they can purchase the requi-
site foreign exchapge.

(iv) Price stability is an impor-
tant condition for sustained econo-
mic grow!h. Government has, there-
fore, been importing consumer com-
modities which are in short supply
in the domestic market such as edi-
ble oils.

While it is too early to estimate
accurately the amount of foreign
exchange likely to be spent as a result
of the above measures, the provi-
siona] value of imports during
April-November, 1978 is Rs. 4121.02
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crores as compared to Rs. 3400.11
crores in the same period last year.

(¢) No, Sir. Utilisation of foreign
exchange reserves has to be necessa-
rily considered in the medium term
perspective. A series of steps as above
have been taken by the Government to
utilise the foreign exchange reserves
productively and in keeping with our
overall plan objective of sustained
growth with price stability.

Our foreign exchange reserves are
not very large keeping in view the
sizeable impact which adverse mon-
soon conditions can have on our agri-
cultural and food production, lack of
secondary line of reserves, substantial
increases in the price of crude oil and
industrial imports, and the protection-
ist environment and  recessionary
trends in the developed countries
which can lead to slowing down of
exports. A comfortable level of for-
eign exchange reserves is necessary
for imparting stability to our deve-
lopment and import policies.
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Replacement of the Chairman of the
Office of Custodian ef Ememy Preperty

662. PROF. SAMAR GUHA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION

be pleased to state:

(a) whether (i) the Chairman of the
Office of the Custodian of the Enemy
Property has been replaced and (‘ii)
the personnel of the panel dealing
with claimg regarding properties left
in former East Pakistan have been
changed;

(b) if so, facts thereabout;

(c) whether Bombay Office has
returned to Calcutta Office  many
claims valuationg of which have al-

ready been made;

(d) if so, facts and the reasons there-
about;

(e) the number of claimg re: former
East Pakistan properties (a) already
cleared and (b) payments made dur-
ing the years 1977 and 1978 and (c)
the number of such claims remained
unsettled; and

(f) the steps takem or proposed for
early clearance of the outstanding
claims re: East Pakistan properties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b).
The Custodian of the Enemy Property
for India was relieved from the post as
he had attained the age of 60 years.
Consequent to the retirement of the
former Custodian of Enemy Proper-
ty, the present Custodian has been
made the Chairman of the panel deal-
ing with claims regarding properties
left in former East Pakistan. The
other two members of the Panel have
not been changed.

(¢) and (d). The claim cases for-
warded by the Calcutta Office of the
Custodian after making recommenda-
tions in regard to payments to be
made are sent to the Ministry by the
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Bombay Office for issue of sanction.
All such claim cases received so far
have been accepted by the Ministry for
issue of sanction.

(e) The details of Claims regard-
ing former East Pakistan properties is
as follows : (a) Out of the 53,498
fresh claims registered with the Cus-
todian, 24,578 have been disposed of.
This includes 21,978 claims rejected for
reasons like want of documentary evi-
dence etc. (b) A sum of Rs. 465
crores was paid during the years 1977
and 1978. (c) 28,920 claims remain to
be settled.

(f) A time-bound programme is
being chalked out to settle the claims
expeditiously.

Export of Sugar at Subsidized Rates

663. SHRI B. K. NAIR: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
be pleased to state:

(a) is there any proposal for ex-
porting sugar and if 30, the details
thereof like the agencies to be en-
gaged, names of importing countries
and the quantity targeted; and

(b) do Government propuse to
subsidize these exports and if so, the
rates thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, C(VIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG) : (a) Yes, Sir.
Trading agencies for export are State
Trading Corporation and the Sugar
factories who have to register the con-
racts with STC upto 28-2-79. The im-
porting countries are normally Indo-
nesia, UK. Iran, Somalia, USA.,
U.A.R. etc. The quantity targeted
for export during 1979 is 6.5 lakh
tonnes.

(b) Subsidy will be given to cover
losses incurred by STC in the export
of sugar. No subsidy will be given to
the sugar factories.
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More International Frights to connect
Calcutta Airport

664, SHRI RAJ KRISHNA DAWN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what was the average number
of international flights that used to
operate weekly from Calcutta Airport
during the period 1965 to 1870 and
the same number for Bombay and
Delhi Airports;

(b) what is the present weekly
number of such international flights
operating from these three interna-
tional Airports of India;

(c) is it a fact that the number of
such flights are decreasing day by
day from Calcutta Airport whereas the
same has increased manifolds for the

other two Airports; and

(d) if so, whether Government are
trying to connect Calcutta Airport
with more number of international
flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) to (d).
The information is being collected and
will be placed on the Table of the
Sabha.

Income-Tax Arrears against Business
Houses and Individuals in Karnataka

665. SHRI S. B. PATIL: Will the
DEPUTY PRIME MINISTER AND
THE MINISTER OF FINANCE be
pleased to state:

(a) the names of business houses
and individualg in whose cases in-
come-tax arrears exceeds one lakh in
Karnataka;

(b) the amount Governmen: had
written off in the cases of these; if
any, in the years 1975 to 1978, and

(c) the amount realised from these
business houses and individuals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

ZULFIQUARULLAH): (a) to (c).
The requisite informatiop, is not readi-
ly available, it is being collected and
will be laid on Table of the House as
soon as possible.
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Income Tax Searches

667. SHR A. R. BADRINARAYAN:
SHRI R. V. SWAMINATHAN :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
“be pleased to state:

(a) how many income-tax searches
-were made all over the country during
‘December, 1978 and January, 1979;

(b) in how many searches nothing
wag found; and

(¢) in how many cases large un-
.accounted money was found?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Informa-
tion presently available indicates that
the Income Tax Authorities searched
412 premises in the cases of 311 per-
sons during the period from the 1st
December, 1978 to the 31st January,
1979.

(b) No seizure wag effected in 136
premises.

(c) The total amount of cash seized
during the period was Rs. 2287 lakhs
including seizures exceeding Rs. 1 lakh
each from three persons.

Raids Conducted by Income Tax
Department

668. SHRI KANWAR LAL GUPTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) how many income-tax raids
were conducted by the Income Tax
department in the last six months;

. _(b) how much unaccounteq cash,
jewellery etc. was recovered from
these income-tax raids:;

(c) is it a fact that the Government
does not publish the names of the
firms and the individuals against
whom raids are conducted;

(d) it not, why not; and

(e) what specific steps Government
propose to take to check the black
‘money in the market?
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THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Accord-
ing to information presently available,
Income Tax authorities searched 976
premises altogether belonging to 716
persons, under section 132 of the In-
come Tax Act during the six months
upto 31st January, 1979.

(b) The seizures included cash to the
extent of Rs. 80.72 lakhs, jewellery of
the estimated value of Rs. 91.23 lakhs,
and other assets worth about Rs. 102.64
lakhs.

(¢) Yes.

(d) The existing procedure of pub-
licising searches without specifying the
names of the persons whose premises
have been searched has been found to
be satisfactory. It has been consider-
ed advisable to refrain, to the extent
possible, from publicising more parti-
culars in individual cases.

(e) The following are among the
measures already taken in unearthing
black money: —

(i) Provision has been made in
the tax laws for acquisition of im-
movable properties, where these
have been under-valued at the time
of transfer, as such under-valuation
facilitates generation and circulation
of black money.

(ii) Provision has been made in
the law barring enforcement of any
right in respect of any property held
in ‘benami’ unless the property has
been disclosed to the Income Tax
Department.

(iii) Provision has been made for
compulsory maintenance of accounts
in respect of specified professions
and above certain prescribed limits
of income/turn-over for business and
other professions.

(iv) Under certain circumstances,
the Income-tax Officer is empowered
to direct a tax-payer (including a
company to get his/its accounts au-

dited by an accountant nominated by
the Commissioner.
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(v) Every person who earns tax-
able income ¢r carries on a business
with annual turnover exceeding
Rs. 50,000 has to apply to the In-
come Tax Officer for the allotment
of a permanent account number,

(vi) To ensure thorough investi-
gation and proper assessment, Assis-
tant Commissioners have been em-
powered to issue directions in indi-
vidual cases for guidance of Income-
tax Officers.

(vii) Powers of survey of the In-
come Tax authorities have been en-
larged to enable them to check cash,
stocks etc. and record statements.

(viii) The provisions relating to
prosecutions for tax offences have
been tightened up so as to be really
deterrent. The discretion vested in
Courts to award monetary punish-
ment as an alternative to rigorous
imprisonment or to reduce the terms
of imprisonment below the prescrib-
ed limit has been taken away. On
conviction, a minimum term of rigo-
rous imprisonment will now be un-
avoidable.

(ix) An Income-tax/Wealth-tax
Settlement Commission has been set
up for settlement of tax cases. Once
an assessee applies for settlement to
the Commission he is debarred from
withdrawing his application/subse-
quently and where the application is
entertained by the Commission its
orders thereon will be final and
non-justiciablé.

(x) The powers of the Commis-
sioner of Income-tax for reduction
and waiver of penalties in cases of
voluntary disclosure have been
widened to encourage voluntary dis-
closures of concealed income/wealth.

(xi) The smugglers and Foreign
Exchange Manipulators (Forfeiture
of Property) Act, 1976 provides for
forfeiture of illegally acquired pro-
perties of smugglers and foreign ex-
change manipulators.

(xii) The demonetisation of high-
denomination notes in January, 1978
resulted in notes of the value of
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nearly Rs. 20 crores not being ten-
dered. The Income Tax authorities
are conducting investigations in all
cases in which they are not satisfied
with the explanation for the source
of the notes given by the persons
who have tendered the notes. The
following are some of the aspects of
the Income-tax Department’s drive
against black money :—

(i) thorough and systematic
surveys are being organised for
discovering new assessees;

(ii) The machinery for collec~
tion, collation and dissemination
of useful information both for dis-
covering new assessees and for
locating concealment in the cases
of already existing assessees is be-
ing streamlined; and

(iii) The drive for educating
the tax payers is being intensified.

Replacement of Sales Tax by Excise
Duty

669. SHRI ANANT DAVE: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that the
question of replacing the sales tax by
excise duties and rationalisation and
uniformity in sales tax rates was dis-
cussed in the National Development.
Counci] recently;

(b) if so, what is the reaction/
views of the State Government;

(c) the Government'’s decision there-
on; and

(d) the itemgs on which sales tax hags

been replaced and or is proposed to
be replaced?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
The matter is yet to be discussed at
a meeting of the National Development
Council.

(b) to (d). Do not arise in view
of the position explained in the reply
to part (a) of the question.

12Z
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Customs Clearance for Passengers at
K Delhi Airport

670. SHRI K. MALLANNA: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment have introduced a quick,
smooth customs clearance method to
enable passengers arriving at Delhi
airport by internationa] flights to pick
up their luggage and go quickly home
or to places of their temporary stay
in the capital;

(b) whether any complaints regard-
ing the delay after introducing this
'system have also been brought to the
notice of Government; and

(c) if so, the nature of the com-
plaints?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir. The procedure for clearance
of passengers has, from the beginning
of this year, been stream-lined and
the pace of clearance very much quic-
kened.

(b) No, Sir.

(¢) Does not arise.

Lapse Ratio of L.I.C. Policies

671. SHRI K. RAMAMURTHY: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the net lapse ratio cf LIC poli-
-cies during the past five years indi-
vidually since 1972-73;

(b) the percentage of growth of
LIC business during this flve year
period (in individual years);

(c) whether it is a fact that the
cumulative lapse ratio with respect to
new policies would be of the order of
28.6 per cent for the above five years;

(d) if so, the steps taken by Gov-
ernment for stopping this high rate of
lapses; ad
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(e) the reasons for such high lapse
of LIC policies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The LIC's net lapses, i.e., lapseg less
revivals, during each of the years
1972-73 to 1977-78, as percentage of
the mean life insurance business in
force during theyear were as unded:—

-~ —

Year Net lapse percentage
1972-73. . . . . 53
1973-74. . . . . 53
1974-75. . . . . 54
1975-76. e e 54
1976-77. . . . . 53
1977-78 . e 54

(b) The percentage growth of LIC’s
new business in India under indivi-
dual assurances during the last § years
has been under:—

Y ear Percentage increase
over th e new business
of preceding year

1973-74. (+)10°8
1974-75. . . . . (—)79
1975-76. ' (+)19°5
1976-77. (—) o4
1977-78. (—)4'3

— ——. -

(c) Yes, Sir. Of the new business
under individual assurances written
in India during the year 1972-73, 28.6
per cent lapsed by 31-3-1976.

(d) and (e). Lapses result mainly
trom changes in the financial circum-
stances of the policy-holders, making it
difficult for them to continue payment
of prenuums under the policies. Other
reasons for lapses include inadequate
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past-sale serviceg by the agents, non-
receipt or over-looking of premium
notices and operational difficulties
faced by the policy-holders.

The steps taken by the LIC to pre-
vent lapses and to effect revival of
lapsed policies include the following:—

(i) The qualitative aspect of busi-
ness is impressed upon the field
force. With a view to improving the
quality of post-sale services, the
LIC gives due training to its agents.

(ii) The lapse experience of the
agents working under a Develop-
ment Officer is taking into account
while cornsidering his confirmation
or promotion.

(iii) Before issuing a new policy,
the LIC insists that any previous
policy which lapsed during the pre-
ceding 3 years is revived first.

(iv) To effect revivals, facilities
ure provided for payment of arrears
of premiums in easy instalments.
The revival procedure is reviewed
from time to time and simplifications
introduced therein. Moreover special
revival drives are launched when the
revival requirements are relaxed.

(v) Ccllection facilities are cons-
tantly reviewed and improved.

(vi) Publicity is undertaken to
educate the insuring public about
the need to keep the policies in
force and instil in them greater

insurance consciousness.
L]
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Change in Rules Re: Marriage of Air

Hostesseg

673. DR. BALDEV PRAKASH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is fact that Govern-
ment changed the rules regarding
marriage of air hostesses and allowed
them to marry during their service;
and

(b) is it a fact that some air hos-
tesses who married after relaxation of
marriage rules were forced to quit
service?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) Yes
Sir.

(b) No, Sir.

Imncome Tax Raids

674. SHRI ISHWAR CHAUDHRY:
SHRI M. KALYANASUNDA-
RAM:
SHRI JANARDHANA POO-
JARY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that a
number of raids by the Income Tax
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authorities have been made in the
country during last four months; and

(b) if so, the details of these busi-
nessmen as well ‘as others and the
names of the items seized along with
their cost?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) It will take considerable time
and energy to compile details of each
item of asset seized and ascertain its
cost from its owners. The names of
persons whose premises had been sear-
ched and from whom seizures had
been affected will, however, be col-
lected and laid on the Table of the
House, with the aggregate value of
the seizures in each case.
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Prices of Gold quoted in Bombay

676. SHRI N. KALYANASUNDA-
RAM: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the maximum and minimum
prices of gold quoted in Bombay in
the months of November and Decem-
ber, 1978 and January, 1979 and the
prevailing price of gold in February,
1979; and

(b) comparative internationa] price
of gold during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). Thc required information is
furnished below:

Maximum London  Minimum I.,ondon
price at  price per pricc at price per
Bombay 10 gms. Bombay 10 ms

r 10 gms. on that per 10 gms. on that
p:!uring the date during the  date

months month

% R Re Re
November, 1978 (._”_%‘)) Bor (3-1811-38) 570
December, 1978 , : (28-12-33‘)’ 877 (7-1?—';8) 0
.~ Sy o S
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e s

The date on which the price was
maximum or minimum is given in arfra sr-fauffefaat @

brackets. A
The price of gold in Bombay market
on 19.2.79 was Rs. 947/- per 10 gms. 17— 9-75 1
The London price on that date stood 1-10-75 1
at Rs. 657/- per 10 gms. (28-10-1975 & 9
1-11=75)

wRE v o feeit d st e 15-11-75 1
20-11-75 20
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Bank Credit to Industries

680. SHRI KUMARI ANANTHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the action taken by the Reserve
Bank of India on the Tandon Com-
mittee recommendations regarding the
systematic approach to sanction and
follow-up of Bank credit to indust-
ries;

(b) the details of directives that
have been jssued discouraging per-
sonal guarantees for such bank cre-
dit; and

(c) how the present credit policy
of the R.BI. is going to help in
augmenting production and produc-
tivity and simultaneously promoting
self-financing of business ventures?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The Reserve Bank of India has accept-
ed the main recommendations of the
Study Group to frame guidelines for
follow-up of bank credit, known sat
the Tandon Committee.

(b) Banks have been advised by the
Reserve Bank of India that personal
guarantees for bank credit should be
obtained cnly in circumstances abso-
lutely warranted after a careful exa-
mination of the facts of each case.

(c) One of the important aims of
credit policy is to meet the genuine
needs of production and investment.
Care is taken to see that no productive
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Written Answers 132

venture suffers on account of lack of
credit for its genuine requirements.

Payment of Overtime to Employees of
Nationalised Bankg and State Bank
of Indig

681. DR. VASTANT KUMAR PAN-
DIT: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to stete:

(a) whether it is a fact that huge
amounts are being paid to the bank
employees by way of overtime; if so
what ig the amount of overtime peaid
to employees of nationalised banks
and State Bank of India group during
1st April, 1978 to 31st December, 1978
and du!'ing 1976 and 1977,

(b) whether Government propose
to curb the tendency of overtime; and

(c) i€ so, what are the plans for rc-
view of work-load and proper utili-
sation of the staff?

THE MINISTER OF
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The available information ceollected
from the public sector banks regard-
ing payment of overtime allowance to
their employees during the years 1976,
1977 and upto 30.6.1978 is detailed in
the statement attached.

STATE IN

(b) The Government have reiterat-
ed its instructions in December 1978
impressing upon the banks the neces-
sity of controlling the quantum of
overtime with a view to keep it to
the barest minimum possible,

(c) Banks branches are under ins-
tructions to consciously reduce over-
time by regularly monitoring the same
and exercising a check at a senior
leve]l on the sanction of overtimc.
Staff requirements are also being re-
viewed and necessary adjustments
undertaken, wherever possible to re-
duce overtime.
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133
Statement
Amount of overtime paid to the public sector banks to their employees
' (Rupers in lakhs)
S. No. Name of the Bank . Overtime paid as on

Upto
1976 1977 (Pm\?i;f;ls)

1 2 3 4 5
1 Central Bank of India . . . . . 73°89 101° 44 70°81
2 Bank of India , .o . . . . . 137° 30 119 42 111°67
3 Punjab National Bank . . . . . 23° 74 37°20 37°79
4 Bank of Baroda . . . . . . . 62° 55 111°83 100° 50
5 United Commercial Bank . . . . 33'64 2388 1723
6 Canara Bank ., . . . . . . 31°10 29°18 14°63
7 United Bank of India ., . . . . . 5164 75° 04 45° 32
8 Dcna Bank . . . . . . . 40° 72 5689 38:09
9 Syndicate Bank 3°43 303 5° 10
10 Union Bank of India 1173 12742 14'16
11 Allahabad Bank . . . . . . 15°44 36-82 25°17
12 Indian Bank ., 2:13 6°75 12°53
13 Bank of Maharashtra 26° 15 41°12 20° 41
14 Indian Overseas Bank . . . . . 27° 09 4369 33-17
ToTAL NATIONALISED BANKs . . . . . ) 540° 55 698 69 555° 58
1 State Bapk of India 108: 00 297° 00 250° 00
2 State Bank of Bikancr & Jaipur . . . . 9°39 2+ 83 8-36
3 State Bank of Hyderabad . . . . . 13* 76 8-20 10° 04
4 State Bank of Indore . . . o 8o 171 14°36
5 State Bank of Mysore . . . . . 212 917 5°26
6 Statc Bank of Patiala . . . . . 0°55 7°22 11°50
7 State Bank of Travancore . . . . . 10° 31 16- 56 10° 40
8 State Bank of Saurashtra. . . . . . 3°31 395 6+23
Torar S.B.I. Grour . . . . . . 148-24  356°64  316°13
TorAr PusLic SECTOR BANKS | . . . . 688-79 1055°33  871-71
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Development Targets in respect of
Approved Schemes

683. DR. KARAN SINGH; Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to his
answer to Unstarred Question No.
4665 dated 22nd December, 1978 re-
garding tourist facilities gt Major
Pilgrim Centreg and state:

(a) indicate the specific centres/
schemes recommended by the State
Governments ¢or tourist development
under the Centra] Seclor;

(b) whether any decision has since
been taken on those recommenda-
tions; and

(c) if the answer to (b) above is
‘‘yes” details thereof and the-develop-

ment targets in respect of the ap-
proved schemes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
A statement is attached indicating the
tourist cenrtes/schemes recommended
for development in the Central Sector
by the S*ate Governments/Union Ter-
ritories at the Tourism Ministers Con-
ference held in November, 1978.

(b) and (c). Several of these sche-
emes have already been/are being in-
cluded for implementation in the Ann-
ual Plan 1979-80 or in the following
year and details of others to be select-
ed are being worked out with the
State Governments for implementa-
tion over the current Five Year Plan
period depending on available resour-
ces.

Statement
TOURISM MINISTERS’ CONFERENCE HELD ON 17-11-1978
Selection of two Centyes in each Stats|Union Territory

S1.No. State/Union Territory Schemes recommended by State Govern-
ment
1 2 3

1 Andhra Pradesh . . .

1. Development of Hussain Sagar Lake.
2, Deh\:elopment of Viashakapatnanam Bea-

c
3. Development of Buddhist Centres 8!
Nagarjunakonda.




37 Vritten Answers

PHALGUNA 4, 1900 (SAKA) Written Answers 138

1 2
2 Assam . .
g Gujarat . .

34 Bihar . .

n Haryvana . .

# Himachal Pradesh |

~1

Jammu & Xashmir

8 Karnataka .

-9 Kerala |

10 Madhya Pradesh

1. Three Star Hotel at Gauhati.

2. Tourist Lodge at Manas Sanctuary.

3. Development of Garam Pani (Hot
Springs) near Kaziranga.

1. Beach at Ahmedpur Mandvi (Junagarh
District).

2. Development of Ukai Dam.

g. Janata Hotel at Ahmedabad.

1. Bodhgaya-Rajgir-Nalanda.

2. Vikramshila and Vaishali.

3. Parasnath Hill Complex.

1. 'Tourist Village at the arca between
Suraj Kund and Badkhal.

2. Kurokshetra.

1. Janata Hotel at Simla.

2. Hot Springs baths at Vasistha.
3. Club House at Manali.

4.  Govindsagar Lake.

5. Solang Nallah.

1. Further development of winter sports
at Gulmarg.

2. Hotel at Gulmarg by Tndia Tourism
Development Corporation.

3. Hotel at Srinagar by Hotel Corporation
of India.

1. Mysore Complex.
2. Kemmannugundi.
1. Development of backwaters,

2. 3-Star hotel at Trivandrum.

3. Safari Park.
1. Mandu

2. Kanha.

3. Bhopal-Sanchi.
4. Pachmarhi

5. Ujjain.
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‘1 2 3
11 Maharashtra . . 1. Devclopment of area at the foot of
Ajanta Caves.
2. Development of facilities at Elephanta.
3. Janata Hotel in Bombay.
4. H.C.I. Hotel at Juhu.
12 Manipur . . . . 1. Keibul Lamiao National Park.
2. Loktak Lake.
13 Mcghalaya . 1. Janata Hotel in Shillong.
2.  Accommodation,
3. Sports.
14 Nagaland . . . 1. Dimapur.
15 Orissa . . 1. Hotcls at Konark and Puri.
2. Simlipal.
3. Chilka l.ake.
16 Punjab . I. Patiala’Nang:l.
2. Hari-ke-Pattan sanctuary.
3. Roza Shariff.
17 Rajasthan . 1. Amber.
2. Jaisalmer-accommodation.
3. Haldighati and four other places con-
nected with Maharana Patrap’s  life
(Mewir Complex).*
18 Sikkim . . . 1. Tourist Villages at Gangtok, Jorthan
(South  Sikkim and Yoksam West
Sikkim).
19 Tamil Nadu . . . . . 1. Mahabalipuram
2. Kanya Kumari.
3. Janata Hotel at Madras.
4. Lion Safari Park at Vandalur.
20 Tripura . . . 1. Dambur Lake.
2. Jambo Hill.
3. Janata Hotel at Agartala.

e -
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a1 Uttar Pradesh R . . .

22 West Bengal . . . .

Union Temitories :

23 Andaman & Nicobar Islands,

24 Chandigarh

25 Delhi

27 Pondicherry

1. Buddhist Complex.

2. Yatra routes.

3. Brajbhoomi.

4. Corbett/Dudwa National Parks.

5. § Rama Complex (Ayodhya, Chittrakut)

1. 1 Sunderbans region-river transport and

lodging.
2. Sandakphu-phalut trekking.
3. Ayodhya Hills in Purulia district.

1. Janata Hotel with Y.H. Annexe.

2.} Tourist vessel for Inter-island movement.

1.  Hotel by India Tourism Development
Corporation.

1. Expansion of Ashoka, Akbar Hotels.

2. Construction of a 3-star hotel by India
Tourism  Development Corporation.

3. Construction of Janata Hotel.
4. Tourist Village near Mchrauli.
1. LT.D.C. Hotel at Candolim Beach.

2. Accommodation at South Goa between
Colva and Betul (Mobor Beach).

1. 3-star hotel (ITDC).

2. Air strip.

L]
N.B. : Following States/Union Territories did not attend the meeting.
Arunachal Pradesh, Mizoram, Dadra & Nagar Haveli and Lakshadweep.

Relief to Small-Scale Conductor
Manufacturers

684. SHRI AMRIT NAHATA: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to_state:

(a) whether the large-scale con-
ductor manufacturers were required
to pay one per cent higher excise as
compared top smal] scale conductor
manufacturers prior to last year's
budget; and

(b) whether this relief to small
scale conductor manufacturers was
withdrawn in the last budget thereby
reducing their competitive strenth
vis-a-vis large scale conductor
manufacturers and thereby crippling
this small scale industry?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL); (a)
Yes, Sir, .
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{b) Prior to 1978 Budget, the duty
relief of 1 per cent evailable to
small' scale conductor manufacturers
was inter alia based on the criterion
of capita! investment. However, as
part of the 1978 Budget, the duty re-
lief to small-scale industry generally
was rationalised. Presently, the small
scale conductor manufacturers, whose
clearances during the preceding finan-
cial year did not exceed Rs. 15 lakhs,
are eligible for complete exemption
on clearances upto Rs. 5 lakhs.

Government have no definite infor-
mation to the effect that the change
in the pattern of concession has crip-
pled the small-scale sector of this
industry.

Circulation of Black Money

685. SHRI EDUARDO FALEIRO:
Wil} the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether there is a continuing
rise in the circulation of black money
in the country;

(b) whether it is a fact that a
higher proportion of the taxable in-
come is escaping the tax net; and

(¢) if so, steps taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 SATISH AGARWAL): (a)
to (c). There js no evidence with the
Government to show that there is a
continuing rise in the circulation of
black money in the country or that
the scale of tax evasion is on the in-
crease. However, measures to counter
the twin evils of black money and
tax evasion are continuing. Both the
laws as well as the machinery of tax
administration have been strengthen-
ed in recent years to unearth black
money and bring tax evaders to book.

FEBRUARY 23, 1979
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Imposition of Work Norms om Deve-
lopment Officers of L.1.C.

686. SHRI SAUGATA ROY: Will
the DEPUTY PRIME MINISTER AND
MINISTELR OF FINANCE be pleased
to state:

(a) whether Government hagq uni-
laterally imposed work norms on the
Development Officers of the L.I.C.;

(b) whether the organisations of
the Development Officers have protes-
ted against these norms as being un-
fair and undemocratic; and

(c) whether Government propose
to amend these norms to ensure job
security for L.1.C. officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). An mgitation wag }aunched
by the National Federation of In-
surance Field Workers against the
Scheme of ‘cost-norms’ introduced in
1976. In pursuance of the assurance
given by the Finance Minister in the
Rajya Sabha on 22nd March, 1978, de
novo discussions were held between
the LIC maragement, the Field Work-
ers’ Federation and representatives
of Government. The management of
the LIC had offered a modified Sch-
eme for appraising the performance
of Development Officers, making sub-
stantial improvements as well as con-
cessions as compared to the 1976 Sch-
eme. The offer was not ac¢ceptable to
the Federation of Development Offi-
cers, The 1.1.C., therefore, took neces-
sary action to implement the Scheme
for assessing the performance of Deve-
lopment Officers on the basis cf the
new offer.

(c) Government are of the view
that the new scheme of ‘cost-norms’
is fair to the Development Officers as
well as to the policy-holders and the
LIC. The new Scheme takes due care
of the demands and aspirations of the
Development Officers in the matter of
security of service, protection of emo-
luments, ncrmal grade increments ete.
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Only those Development Officers who
operate at uneconomic cost would att-
ract the penal provisions of the new
Scheme.

Ruleg Regulating a Subsidiary Com-
pany Borrowing Money from the
Parent Company

687. SHRI S. S. DAS: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) are there any rules regulating
a subsidiary company borrowing
money from the Parent Company
where no sales are taking place from
the Parent Company to the subsidia-
ry; and

(b) i¢ these loans are interest free
is the subsidiary evading tax by not
paying the interest on the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) There are
no such rules in the Income-tax Act,
1961.

(b) No, Sir.

aue Jfa & sitr ITe T
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Under Cutting in Air India Cargo
Market

689. SHRI K. LAKKAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have seen
the report appeared in Times of India
dated 31st January, 1979 under caption
“Under Cutting in  Air India Cargo
Market”;

(b) what are the reaction of this
Ministry; and any standard charge
proposed in IATA to stop under cut-
ting process in Air India; and

(c) action proposed?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) to (c).
The information is being collected and
will be laid on the Table of the Sabha.

Agreement regarding Customg with
Pakistan

690. SHRI K. T. KOSALRAM :

SHRI M. RAM GOPAL
REDDY :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the salient features of the cus-
toms agreement arrived at recently
following the visit of the Pakistani
delegation to India; and

(b) what ig the extent of smuggling
at present across the borders of the
two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The dele-
gation of Customs officials from
Pakistan, which visited India in Jan-
uary, 1979, held discussions with
Indian Customs officials on matters of
mutual interest. The two delegations
identified the areas of mutual coope-
ration in tackling smuggling acros; the
border between the two countries and
agreed to consolidate the progress
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made during these discussions by fur-
ther follow up action and exchange
of information periodically at appro-
priate levels.

(b) According to report received
by Government, India-Pakistan bor-
der continues to be sensitive to smug-
gling. The total value of the seizures
effected in the Collectorate having
jurisdiction over this border was
Rs. 43 lakhs during 1978 as against
such seizures, worth Rs. 61 lakhs.
effected in 1977. In order to combat
smuggling more effectively, the Cus-
toms Preventive and Intelligence
machinery has beey kept fully on
alert.

Foreign Exchange Earnings

691. SHRI BAILLASAHEB VIKHE
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether it is a fact that there
has been fal} in the foreign exchange
earnings;

(b) what has been the foreign
exchange earnings during each of the
last two years—separately for those
remitted by Indians settled abroad
and that by way of export of goods;
and

(¢) names of countries and amount
of foreign exchange earned in each
of the last two years separately by
remittance by Indians settled abraad
angd that by export of goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(8HRI] SAT.SH AGARWAL). (a) As
will be observed from the figures of
quick estimates of foreign exchange
earnings (including export and non-
export receipts) in respect of calen-
dar year 1973 onwards given below,
there has been a continuous rise from
year to year in the foreign exchange
earnings of the country upto 1977.
There has, however, been a slight fall
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in the foreign exchange earnings in
the year 1978.

Year Total forrign exchang«
carnings (Ks. in crores)
|

1973 . . . . . 2488-s8
1974 . . . . . 3209-82
1975 . . . . . 460518
1996 . . . . . 6547°g8
l9'77 . . . . . 752378
1978 . . . . . 737400

(b) Foreign exchange  earnings
during each of the last two years by
way of export of goods are as under: —

Year (Rupees in crores)
1977 . . . . . 5615 44
1958 . . . . . 5155 !

No precise information about the
foreign exchange earnings during
each of the last two years in respect
of remittances made by Indian settl-
ed abroad is available separately, as
details of inward remittances of
Rs. 10,000 and below are not required
to be reported to Reserve Bank of
India by authorised dealers under the
current rules. However, the overall
figures of invisible earnings for the
last two years are indicated below:—

Year (Rupees in crores)
1977 . . . . . 1908 34
978 . .. . . 221875

The above figures are gross non-
export receipts which includes 2ll
kinds of receipts, such as, airline re-
ceipts, shipping receipts, insuranc¢
receipts, investment income, tourism
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receipts, etc., besides the four heads
of receipts relevant to the term ‘in-
ward remittances namely (i) family
maintenance, (ii) savings of non-
residents, (iii) migrant transfer and
(iv) money order receipts.

(¢) Information in respect of
countries and amounts of foreign ex-
chage earned in each of the last two
years separately by remittances by
Indians settled abroad and that by
export of goods is not available.
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Measures to Conserve Foreign
Exchange

693. SHRI BEDABRATA BARUA:
WwWill the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that India’s
reserve of foreign exchange is going
down since last year,

(b) what are the reasons for this
set-back; and

(c) what measures have been taken
to conserve foreign exchange in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
No, Sir. India’s Foreign Exchange
Reserves (excluding Gold and Spe-
cial Drawing Rights) have recorded
an increase of Rs. 892.06 crores
during the calendar year 1978 and a
further increase of Rs. 251.16 crores
during the period 1st January, 1979
to 9th February, 1979.

(b) and (c). Do not arise.

Excise duty on Pulp Manufactured in
the country

694. SHRI KUSUMA KRISHNA
MURTHY : Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether rayon grade pulp is
allowed to be imported free of duty
while an excise duty is levied on pulp
manufactured in the country; and

(b) whether Government have
decided to follow a fiscal policy which
paxes domestic production to the
advantage of imparts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(99RI SATISH AGARWAL): (a)
Rayon grade pulp imported into the
country attracts the normal customs
duty under Heading 47.01 of the Cus-
toms Tariff Act, 1975. However, such
pulp is one of a number of items
which can be imported free of duty
for manufacture of goods for export.

Rayon grade pulp produced in the
country attracts central excise duty
under Item 68 of the Central Excise
Tariff as an item “not elsewhere spe-
cified”. The rate of duty applicable
to this item is 5 per cent ad valorem.
Goods falling under Tariff Item 68 are
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completely exempt if they are manu-
factured in factories operating with-
out the aid of power. Further, small
scale industries manufacturing goods
falling under this item and having
capital investment less than Rs. 10
lakhs in a financial year and having
value of clearances in the preceding
financial year not exceeding Rs. 30
lakhs are entitled to an exemption of
Rs. 30 lakhs in a financial year.

(b) No, Sir. Goods imported into
the country, in addition to basic cus-
toms duty specified in the First Sche-
dule to the Customs Tariff Act, 1975,
also attract additiona] duty equiva-
lent to central excise duty levied on
like articles manufactured in India in
terms of section 3(1) of the Customs
Tariff Act, 1975. However, in situ-
ations where the total duty burden,
on account of the basic and additional
duties makes the cost of importation
of any goods uneconomical thus pre-
venting imports in desirable quanti-
ties, exemption from payment of full
or part of the total import duty levi-
able on such article is considered by
the Government.

Location of Godowns in which seized
Articles are stored by Customs

695. SHRI PURNA NARAYAN
SINHA : Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to lay on the
Table of the House a comprehensive
list of articles which were seized by
Indian Customs and are stored in the
different godowns of the country with
approximate Indian wvalue of each
kind of these smuggled articles;

(a) what decision has been taken
by Government to dispose of these
seized articles;

(b) what are the locationg of the
godowng in which these seized articles
are being stored and what rent is
vaid out monthly for each of these
godowns;

(c) is it a fact that there is a half-
empty gadown in Bombay rented at
Rs. 47,200 per month with some con-
fiscated  stores/beggage/cargo/goods
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worth less than Rs. 95 lakhg fer
several years now,; and

(d) if so, for how many years such
a rent is being paid for so much worth
of confiscated articles and how long
this will continue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The required
information about the seized smuggl-
cd goods is furnished in Statement I.

(a) The manner of disposal of dif-
ferent categories of confiscated goods
ripe for disposal is indicated in State-
ment II.

(b) to (d). Most of the godowns in
which seized and confiscated goods
are stored are located in Customs
Houses and Central Excise Collecto-
rates and hence no rent is required
to be paid in respect of such go-
downs. However, where there is
acute shortage of accommodation,
godowns have been hired for storage
of seized and confiscated goods.

The godown to which part (c) of
the question refers, is a godown, the
second floor of which was hircd by
Bombay Customs from 6-5-1976, on a
monthly rent of Rs. 15,600/- and the
first floor at Rs. 31,600/- per month
with effect from 1-9-1976. This go-
down is being utilised for storage and
sale of confiscated baggage, confis-
cated air cargo, seized and confiscat-
ed trade goods, and confiscated post
parcels. At present, 29,507 packages.
valueq at Rs. 6.48 crores, are stored
in thig godown. The figure of Rs. 95
lakhs referred to in the question re-
fer; apparently to the value of con-
fiscated goods, lying in the godown,
that had become ripe for disposal as
on 30-9-1978 and not to the entire
stocks held in this godown. The
godown is not remaining half-empty.
but is being fully utilised.

With the issue recently of instruc-
tions for disposal of heterogeneous
consumer items by way of retail sale,
the goods stored in this godown which
have become rip for disposal are ex-
pected to be disposed of soom.
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Seizures of contraband articles and
conflscation of excess baggage items is 1
a continuous process and this godown

[N]

will be utilised for the storage of such

goods. 4.  Currency (Indian & Foreign) 16704
Statement I 5. Watches, ., ., 58137
Statement indicating Category and Value .
of Seized|Corfiscated which are lying in 6. Liquor . . . . 4434

various Godowns As 1-12-1978.
s i s 8 97 7. Blectrical goods . . 114 49

Category Valuc (Rs. in lakhs)
2

1 8. Synthetic Textiles . 851- 70

3.God . . . . 1oos1s
2. Silver . . . . 282°35

8. Diamonds, Precious and semi-

g. Baggage Items, . . 1010° 06
10. Othergoods . . . 1444°46

precious stones . . 812°57 Tora., . . . 581353

— —

Statement 11

Manner of Disposal of Different Categories of Goods

Name of Goods Manner of Disposal
B 1 2
1. Metallic Yarn & Radiant Yarn ., . . . . Sold to weavers cooperativef

7.

8.

associations and to actual users.
Synthetic textiles, . . . . . . . Rc-exported out of India

Liquor . . . . . . . . . Disposed of the India Tourism
Development Corporation® ag-
ainst their import quotas ror
against the quota of other eli-
gible hotels on the usual terms
and conditions.

. . . To be handedjover to the H.M.T.

Electronic goods . . . . . R . Calculators and tape recorders to
be offered to  Government de-
R partments for official use and
cducational and research in-

stitutions and universities.

Watches . . . . . .

T.V. sets sold to hospitals.

Diamonds . . . . . . . . . Rough and uncut diamonds sold
by auction or tender to impor
licence holders against debit
of their licences. Cut and
polished diamonds sold for ex-
port only.

Gold and Silver . . . . . . . Deposited in the Government Mint.

Indian and Foreign currency . . . . Deposited with the Reserve Bank
for crediting to the Govern-
ment.

- B -
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Trade goods like chemicals, in-

9. Tradegoods .. . . . . . . .
dustrial raw materials, m.
ery parts , motor vehicle
parts ctc. disposcd of by auction,

1o, Conveyances . . . . . . . . Conveyances like vessles and
vechicles arc sold by public
auction. Vesscls and Indian
vehicles suitable for Govern.
ment departments are appro-

priatcd departmentally.

t1. Precious and semi-precious stones -« . . . + Rough and uncut precious and
scmi-precious stones sold in the

other than diamonds, . . . . . .
internal market by auction or
tender to holders of import
licences against debit of their
licences. Cut and polizhed pre -
cious and semi-precious stoncs
other than diamonds are sold
internally by auction or by ten-

der.

12. Arms and Ammunition . . . . . . Arms and ammunitions of other,
than .48 and .32 bore revolvers,
pistols and other ammunition
arc disposed of in the following

manner:

{a) Sten guns arc offered to the
Ministry of Home Aflairs
and those not required by
them sold to the Ministry
of Defence.

(5) All weapons of prohibited
bore and their ammunition
are disposed of to Ordnan-
ce Factories (Ministry of

Defence).

(¢) Crudecweapons of indige-
nous make are offered to
CBI for being exhibited in
their myseum.

(d) Al other weapons for which
licences arc issued to the
public are disposed of by
public auction.

(¢) Revolvers/pistols of .38 and
.32 bore and their ammuni-
tion arc kept for depart-
mental  usc,

13. Antiuities , . . . . . . . . Antiquities are handed over to the
Archacological Survey of India
free of cost for  disposal by way
of gifts to different museums or
institutions or if necessary, by

other mecans.
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14. Perishables , . . .

Perishables such as cigarettes etc
are disposed of immediately
after their scizure. These are
for offered to the 1.T.D.C. and
Air India. If they do not lift,
these are sold through retail

c

15. Misccllaneous and heterogenous items seized in small lots These are disposed of by

(except watches).

the Customs Houses through
rctail sale after meeting the re-
quirements of the Government
departments and cducational
and rescarch institutions etc.
as the case may be.
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Agreement with Sri Lanka jn the field
of Cooperative Movement

697. SHRI DHIRENDRANATH
BASU: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATON be pleased to state:

(a) whether any agreement has
been signed recently with Sri Lanka
on behalf of India for closer ties in
the fields of co-operative movement
and also ta strengthen its capacity for
effective assistance in national deve-
lopment;

(b) if so, what are the practical
gains and positive possibilities; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION) SHRI KRISHNA KUMAR
GOYAL) : (a) No, Sir.

(b) and (c). Do not arise.
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Fall in prices of Agricultural Produce
and rise in prices of Manufactured
Goods

698. SHRI D. B. PATIL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether there is a trend ot
constant fall in prices of agricultural
produce and as well a trend of con-
stant rise in prices of manufactured
goods for the last two years; and

(b) what steps Government have
taken to arrest this trend and what
is the result of such steps taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). From the attached state-
ment it may be seen that prices, both
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of agricultural produce and manufac-
tureq goods, tend to fluctuate from
time to time, and there is no consis-
tent trend one way or the other. How-
ever, in view of the fact that agri-
cultura] prices tend to fluctuate more
sharply than industrial prices, Gov-
ernment deploys, in the interest of
farmers, a number of instruments,
such as, price support for the major
agricultural commaodities, buftfer
operations and supply of inputs at
reasonable prices. Thus, the excise
duty on electricity imposed in the
1978-79 Budget was waived in respect
of power used for irrigation. Gov-
ernment have also reduced the prices
of fertilisers on a number of occa-
sions in the past. On the other hand,
the prices of important manufactur-
ed commodities are set at reasonable
levels on the basis of enquiries con-
ducted by the Bureau of industrial
Costs and Prices, etc.

Wholesale Prices of Manufactured Products and Agricullural (including animal husbandry) Products

(Base :

1970-71-100)

Index for Manufactur. Index for Agricultura

ed Products Products®
1 2 3 4 5
Weight 49°87 40° 42
1977-78
April 177°9 .e 172° 7
May . . 180°3  (t1'3) a8 1 (430
June 1818 (-Lo'8) 178:5  (40°2)
July 8107 (—or1) 1794 (405
August 181°6  (~—o0°1) 1785 (-—0'5)‘

September . . .
October . . .
November . . .
December . .

January . ., .
February , . . .
March . .

18220  (40°2) 199°1 (—o0°8)
179°8  (—1°2) 172°6  (—2°8)
1718:g  (—o0° 6 17220 (—0°9)
179°'3  (+0'3) 1742 (41'3)
116 (—og) ime  (—o)
145 (—17)  16gg (24

176:0 ° (+0'9) * '169-8 7% (—o0°1)
or #_"-,”v YRR Y
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- om— - ——

2 3 4 5

-

1978-79
Aprit . . .
May
June . . .
July o« . .
August
September
October

November (P) .
December (P)

January (P)

(P)= Provisional.

1747 (—o°7) 170°0  (++o°1)
1744 (—o0°2) 171°8  (+1°1)
1773 (4+1°7) 17223 (+o0°3)
1787 (+0°8) 1752 (+1°7)
1792 (+4o0-3) 174°9 (—or2)
179°6  (+o0°2) 173°5 (—0°8)
180'g  (+0°7) 174°0  (+0°3)
181°5  (+0°3) 172°4  (—o0°9)
180° 1 (—o-8) 169°0 (—2'0)

179°3  (—0'4) 1693 (0+-2)

*Cmposite Indcx for the groups Food Articles and Non-Food Articles of the major
group Primary Articles.

Note.-—-Figurcs in the brackets indicate per cent change over the previous month.
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Recommendations of Committee on
Direct Tax Laws relating to
Charitable Trustg

702. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
unstarred question No. 2797 on the &th
December, 1978 about representations
regarding exemption under Income
Tax Act and state:

(a) whether it is a fact that the
Direct Tax Laws Committee have in
their report (interim) made recom-
mendation relating to Charitable
Trustg in the light of the Supreme
Court’s decision reported in 101 ITR
at page 234 and if so, when;

(b) since when the said matter is
under consideration of Government;

(¢) whether the Government have
reached the decision and if so, when
and the details thereof; and

(d) if not, the reasons for delay
and when the Government shall take
the final decision?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) : (a
Yes, Sir. A recommendation in this
regard has been made by the Direct
Tax Laws Committee (Chokshi Com-
mittee) in para 2.7 of their Interim
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Report which was submitted in Dec-
ember, 1977,

(b) to (d). The Interim Report of
the Chokshi Committee consistg of 14
Chapters containing 177 observations
and recommendations. A few of these
recommendations which could be
easily incorporated in the tax law
were implemented through Finance
Act, 1978. The other recommenda-
tiong (including the recommendation
referred to above) are under consi-
deration. A Bill to give effect to such
of these recommendations as are
found acceptable by the Government
is proposed to be introduce as early
as possible.

Items exported from India

703. SHRI A. MURUGESAN: Wwill
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what are all the items that are
being exported from India and if so,
State-wise details; and

(b) whether it is a fact that the
respective State Governments are nat
being consulted at the time of select-
ing the items for export, if so, the rea-
sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Official
foreign trade statistics are recorded
on all India basis and State-wise data
is not maintained. India's important
export items include tea, coffee, to-
bacco, spices, oil cakes, cashew l:er-
nels, fish and fish products, sugar,
iron ore, leather and leather manufac-
tures textiles including garments, jute
manufacturers, engineering goods,
chemicals and allied products, handi-
crafts including gem and jewellery,
iron and steel, etc.

(b) The primary object of the Gov-
ernment is to promote exports to the
maximum extent, but in such a man-
ner that the economy of the country
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is not affected by unregulated exports
of items essentially needed within
the country. Export control is, ‘here-
fore, exercised in respect of a iimited
number of items whose exports have
to be either banned or allowedq on
restricted quota basis or on merits
basis etc. It is no doubt true that
certain product groups have been
identified as having very good export
potential. Special efforts are being
made to promote the exports of these
product-groups, and, in these cfforts,
the State Governments are consulted.
Recently, a Chief Ministers’ Confe-
rence was convened to discuss issues
related t, export promotion and also
to identify measures so as to involve
the State Governments in export pro-
motion to a greater extent.

Upgradation of Posts of Head Clerks
to Grade 11 Supervisors in Income-
Tax Department

704. SHRI A. MURUGESAN : Wwill
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that there
are three divisions in the Supervisory
Cadre i.e. (1) Head Clerk (2) Grade
II Supervisor (3) Grade I Supervisor
in the Income-tax Department;

(b) whether it is also a fact that
the duties and responsibilities of the
three divisions are more or less the
same; and

(¢) it so, the reason why Govern-
ment could not upgrade the post of
Head Clerks ta Grade II Supervisors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Yes, Sir.

(b) While the duties are more or
less same, the responsibilties of the
higher cadre are greater.

(c) Does not arise.

Promotion to the post of Inspectors in
the Income Tax Department

705. SHRI A. MURUGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that 33}
per cent of posts are reserved for ‘the
date of passing the examination’ for
promotion to the post of Income-tax
Inspector in the Income-tax Depart-
ment;

(b) whether it is also a fact that the
date of passing is not considered for
the other cadres in the same depart-
ment and, if so, the reason therefor;

and K i,

(c) the reason why Govern-
ment are not giving up the date of
passing as is not considered in other
cadres?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Although the Recruitment Rules do
not provide for reservation of 33-1/3
per cent for promotion to the post of
Inspector on the basis of the ‘year of
passing’ by operation of administra-
tive orders, the quota for such promo-
tion works out to 33-1/3 per cent. In
the Income-tax Department, passing
of the departmental examination for
Inspectors js a condition precedent for
promotion of U.D.Cs and other minis-
terial staff. The promotion is made
on the basis of seniority-cum-merit.
In judging the merit the year of
passing the Inspectors, Examination is
considered relevant, particularly be-
cause the Inspector’s post is on the
executive side. For, promotion to the
posts of Head Clerks, Supervisor
Grade I and II in the ministeria] line,
U.D.Cs do not have to pass any exami-
nation. Since the posts of U.D.Cs re-
served for promotion (50 per cent)
are filled up on seniority-cum- fitness
basis, it is not considered necessary to
give precedence to a junior person
over a senior, merely because the
junior has passed the departmental
examination earlier.
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Representation for upgradation of
* Inceme-tax Officers
(Group-B)

3

706. SHRI A. MURUGESAN: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the Government has re.
ceived any representation from the
Income-tax Officers (Group-B) to up.

grade them as Income-tax Officers
(Group-A);

(b) whether it is a fact that the
Income-tax Officers (Group.B) and
Income-tax Officers (Group.A) are
doing the same nature of work in the
Income-tax Department; and

(c) if so, the reason why the Gov.
ernment are not accepting their gen-
uine demand?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Represen-
tations have been received from the
All India Federation of Income Tax
Gazetted Services Association; that
all Income-tax Officers (Group ‘B’)
with five years service should be pro-

moted as Income-tax Officers (Group
‘A’).
99

(b) and (c). Although Income-
tax Officers (Group ‘A’) and (Group
‘B’) derive the same powers under
the Income Tax Act, generally In-
come-tax Officers (Group °‘A’y are
intended to be given more important
wards and cases, except during their
probation and training stages. How-
ever, Income-tax Officers charges have
not yet been identified on job classifi-
cation basis to be manned either by
Group ‘A’ or by Group ‘B’ Income-
tax Officers. Till such job classifica-
tion is done, officers are posted keep-
ing in view the requirements of the
job and the availability of officers.
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Bad quality of Rubber imperted from
e (IR Abread

707, SHRI SURENDRA BIKRAM:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that a large
quantity of rubber imported frou
abroad in second half of 1978 was of
bad quality for which consuming in.
dustry is sore;

(b) if so, what was the total quan.
tity of such bad rubber and how much
money is involved in the same; and

(c) what factors are responsible for
receiving such bad quality rubber
from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). The entire
quantity of 41,750 tonnes of natural
rubber imported by the State Trading
Corporation in the second half of 1978
was of standard quality except 250
tonnes which got damaged by rainy
water during the voyage. Even this
quantity is usable after drying accord-
ing to expert technical advice.

Import of Glazeq Paper

708. SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to dtate:

(a) whether it is a fact that Gov-
ernment have decided to import glazed
paper under open general licence
scheme;

(b) if so, factor necessitating to take
the decision in this regard; and

(¢) quantity expected to be import-
ed during the next two years and
country from where it is to be VU™
ported?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Actuel
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Users who require “Glazed Mechani-
cal Printing Paper” as a raw material
for their production actlvity, can im-
port their requirement under Ope.n
General Licence, subject to the condi-

tion laid down in the Import Policy,,

1978-79. “Glazed Imitation Parch-
ment Paper” appears in the list of
Restricteq items in the Import Policy,
1978-79 and allowed for import to
Actual Users accordingly.

(b) Import was considered neces-
sary having regard to domestic pro-
duction and demand.

(¢) The information is not available
at present.

Supersessions in Promotion of
Officials in LA.

709. SHRI MADHAVRAO SCINDIA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethe: it is a fact that recently
there have been supersessions in the
promotion of officials in Indian Air.
lines as a result one of its Director of
Operation has asked for premature re-
tirement; and

(b) if so, facts thereoi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The post of Deputy Managing Direc-
tor, which was filled recently, ig a
selection post appointment to which
is made with the approval of the
Appointments Committee of the Cabi-
net. The appointment involved the
supersession of one officer whicb is
inherent in any system of appoint-
ment by selection.

The officer’s request for voluntary
retirement wag linked with his request
for deputation to u foreign a?rline.
The latter request is under considera-
tion.

170

" Implementaiio, of Agreement reached

at with Bankmey

710. SHRI MADHAVRAO SCINDIA.
Will the DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE be
pleased to state:

(a) details of agreement reached for
calling off strike by Bankmen who had
proposed to go on indefinite strike
from the 2nd February, 1979;

(b) whether the agreements reach.

ed at have been implemented by Gov-
ernment; and

(¢) if so, when it is expected to be
implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
On the 21st January 1979 the follow-
ing Press communique was issued;

“As a result of the discussions the
representative; of All India Bank Em-
ployees Association, Indian National
Bank Employees Congress and the
Indian Banks Association had with
the Finance Minister and the Labour
Minister, a basis for an agreement on
the Dearness Allowance formula and for
continuing the negotiationg has been
identified. All the outstanding mat-
ters relating t, the demands of the
employees and the Indian Banks’ Asso-
ciation will now be discussed and
agreement reached through negotia-
tions. Further negotiations wil] be
continued from 29th January 1979, In
view of the basic of agreement that
has been identified, the representatives
of All India Bank Employees A:so-
ciation and Indian National Bank Em-
ployees Congress have agreed to give
up non-cooperation and restore nor-
malcy in the functioning of banks
with immediate effect.”

Negotiations have been resumed and
are continuing. It ig for the manage-
ment and the employees representa-
tives to come to a settlemens$ on all
outstanding issues. It will not be in
the interest of smooth conduct of
negotiationg and settlement to disclose

any further details in this regarq at
this stage.
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Development of Tourist Spots in
Kamataka during 1979-86

711. SHRI JANARDHANA POO-
JARI: Will the Minister of TOURISM
AND CIVIL AVIATON be pleased to
state:

(a) whether Government has any
proposal to develop tourist spots in
Karnataka during 1979-80; ang

(b) if so, the details in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) and (b). The
Central Department of Tourism has
included the construction of g Youth
Hostel at Mysore and preparation of a
Master Plan of Hampi under its Plan
programme for 1979-80. The imple-
mentation of the master plan (land-use
plan) of Aihole, Pattadkal and Badami
is also proposed to be taken up in con-
sultation with the State Government
and Archaeological Survey of India
subject to availability of funds. 1.T.D.C.
will complete the work on the expan-
sion of the Lalitha Mahal Hotel at
Mysore by 1979-80, which was started
during 1978-79. ILT.D.C. has a token
provision for undertaking construction
of Travellers Lodges at various places
including one at Hampi in Karnataka.

Dearth of trained Pilots after some
years

712. SHRI VIJAY KUMAR N. PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) is it a fact that, due to the ex.
pansion of Indian Airlines services and
paucity of adequate training facilities
for sufficient number of new entrepre.
neur pilots there will be dearth of
trained pilots after some years; and

(b) if so, what steps, in advance the
Government propose to take to avert
such situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) Does not arise. '
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Selling of unrefined Silver to Private
Refiners

720. SHRI VASANT SATHE: Wil
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that the
Reserve Bank has okayeq a curious
deal by the Government Mint under
which it proposes to sell 22 tonne of
unrefined silver worth Rs. 3.3 crore at
current prices to private refiners with-
out inviting tenders and that the mint
authorities have refrained from any
public announcement of the sale;

(b) if so, the facts of the matter and
Justification;

(c) whether the Bombay Bullion
Association has protesteq to the Gov-
ernment against the husn-hush sales

of the precious metal and details
thereof; and

(d) action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) and (b). No, sir.
If and when it is decided to sell any
unrefined silver available with the
Mint, it will be done in accordance
with the established practice after in-
viting open competitive tenders.

(c} No protest has been received by
the Government.

(d) Does not grise.

Demands made by Class I and IV
Employees of LI.C, in Maharashtra
and Gujarat

721. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is g fact that over
six thousand Class II] and IV em-
ployees of L.I.C. in Maharashtra,
Gujdarat and Goa have represented to
Management regarding recruitment,
absorption of ‘badi’ workers and
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annulment of victimization of Trade
Union leaders;

(b) if so, the nature of demands
made; and

(e) what action Government have
taken or propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] ZUL-
FIQUARULLAH): (a) and (b). One of
the Unions of the LIC (i.e. Western
Zone Insurance Employees’  Associa-
tion, gave a call for one hour strike
to all the Class III and IV employees
working in the Office of Corporation in
Western Zone on 20th October, 1978.
Out of the total 11,800 employees
working in the Western zone, about
2200 employees participated in the
aforesaid action. The main demands
of the employees are:

(i) absorption of Badli workers;

(i) Lifting of ban on recruitment,
and

(iiiy withdrawal of Censure

Memoranda.

(c) The LIC intimated that out of
the 292 Badi workers employed in
the Western Zone, only 85 workers
were considered eligible for absorption
against vacancies in the sanctioned
posts, on the basis of the norms lald
down for this purpose. Of these, 26
Badli Workers have so far been absorb-
ed and the remaining 59 will be ab-
sorbed as and when regular vacancief

arise.

As regards the lifting of ban on
recruitment, the L.I.C., has informed
that a number of offices have since
been allowed to recruit clerical staft
to fill in the vacancies in the sanction-

ed posts.

The censure memoranda Were issu-
ed to some of the office bearers of the
Insurance Employees Association who
led a mass deputation to the Chair-
man of the LI1C. on 26th September
1978 and ,, created disorderly scense,
subverslve‘of discipline and miscon-

dugt.
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Committee to suggest ways and means
to increase production of Rubber

722. SHRI PIUS TIRKEY:
SHRI MUKHTIAR SINGH
MALIK:
SHRI SHYAM SUNDAR
GUPTA;
SHRI G. M, BANATWALLA:
DR. BIJOY MONDAL.:

Wil the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government of India
are considering to constitute any
Committee to suggest ways and means
to increase the production of rubber
in the country;

(b) if so, what will be terms of
reference of the Committee; ang

(c) by what time the Committee
will submit itg report to Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a} to (c¢). There is no proposal under
consideration of Government to consti-
tute a Committee for specifically sug-
gesting ways and meang to increase the
production of rubber in the country.
Rubber Board takes care of this aspect.

Visit abroad of Official Delegations

723. SHRI PIUS TIRKEY:
SHRI SHYAM SUNDAR
GUPTA:

Will the DEPUTY PRIME MINIS-
TER ANpD MINISTER OF FINANCE

be pleased to state:

(a) the names gnd number of Union
State Ministers and other official dele-
gations which went to foreign coun-
tries since April, 1977 to-date;

(b) what was the purpose of their
visit in each case; and

(c) foreign, exchange involveq in
each case?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 ZUL-
FIQUARULLAH): (a) to (c). The
information is being collected and will
be laid on the Table of the House as

soon as possible.
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British Aid

725. SHRI DINEN BHAT’I‘ACHARYA;
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state the terms and condi-
tions of the new British aid totalling
£ 145 million for 1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAT-
ISH AGARWAL): UK aid has been in
the form of grants since June 1975 and
the aid of £145 million for 1978-79 is
also on grant basis. The grant aid is,
however, tied to imports of raw mate-
rials, components, capital goods and
services of UK origin.

Import of Raw Cashewnuts

W

726. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to state what is the

]
-
-

total imports of raw cashewnus in
19787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): The total import
of raw cashewnuts into India in 1978
was 23,005 tonnes.

Foreign Debt

727. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state the total amount of
foreign debt payable by India till this
date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAT-
ISH AGARWAL): The total amount
of foreign debt (excluding suppliers’
credits) payable by India as on 3lst
December 1978, at current rates of ex-
change, was Rs. 12,258 crores.

Foreign Exchange Reserves

728. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE bpe
pleased to state the amount of foreign
exchange reserves as at the end of last
month (January, 1979)?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Rs. 5081.71
crores (excluding gold and Special
Drawing Rights).

Decline in Exports during the
Currcat Year

729. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
as compared to the provisional ex-
ports of Rs, 3,472.41 crore in the cor-
responding eight months of the pre-
vious year the exports during the
current period was lower by 2.3 per
cent., whereas in comparison to the
revised exports of Rs. 3,535,84 crore
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of last year, they are lower by 4.1
per cent; ang

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPL1ES AND COOPERATION
(SHR] ARIF BEG): (a) Yes, Sir.

(b) Constant watch is kept on the
trend of exports and suitable meas-
ures are taken from time to time, keep-
ing in view the situation and develop-
ments at home and abroad.

Claims received by National Imsurancce
Units in Calcutta

731. SHRI JYOTIRMOY BOSU: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) how many claims have been
received by National Insurance units
in Calcutta from Birlas and other big
houses on account of flood damages;

(b) total value of such claims; and

(¢) how much of the amount has
already beep settled and paid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) 30 Claims for
flood damages have been lodged in
Calcutta with the National Insurance
Company Ltd. by ‘Birlas’ and 13 other
‘Big Houses’.

(b, Rs. 5.65 crores.

(c) On Surveyors’ recommendations,
two claims of Birlas amounting to
Rs. 4.92 lakhs have been settled and in
respect of three claims from two other
Big Houses, “on account” payment of
Rs. 59.50 Iakhs has been made.

Public Distribution System

732. SHRX‘ JYOTIRMOY BOSU:

SHRI SUKHDBO PRASAD
VERMA:
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SHRI M. RAM GOPAL
REDDY.

SHRI BASANT SINGH
KHALSA:

PROF. P. G. MAVA.
LANKAR:

SHRI Y. P. SHASTRI:

CHAUDHRY RAM GOPAL
SINGH:

SHRI NIHAR LASKAR:

SHRI SHAMBHU NATH
CHATURVEDI.

SHRI G. S. THORA:

DR. BALDEV PRAKASH:

SHRI DAULAT RAM SARAN:

SHRI P. K. KODIYAN:

SHRI K. LAKKAPPA.:

SHRI BEDBRATA BARUA.

SHRI K. K. MURTHY:

SHRI A R. BADRINARA-
YAN:

SHRI DURGA CHAND:

SHR] RAJ KESHAR SINGH:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether his Ministry has drawn
up a plan to expand public distribu-
tion system in the country; and

(b) if so, what are its salient fea-
tureg and when the samg js going to
be put into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) Yes, Sir.

(b)Y A copy of the Scheme is laid on
the Table of the House. [Placed in
Library. See No. LT-3335/78]. The
State Governments have agreed to
implement the Scheme by 1st July,
1979. ]
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Wox;klnx Expenses of Banks

783. SHRI JYOTIRMOY BOSU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) total working expenses of (1)
nationaliseq banks, (2) foreign banks,
and (3) non-nationalised other com-
mercial banks year-wise from 1973 to
1978; and

(b) share of salary of DA for officers
as well as others in this total year-
wise from 1973 to 19787

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] ZUL-
FIQUARULLAH): (a) and (b). Infor-
mation to the extent possible is being
collected and will be laid on the Table
of the House.

Sick Units Large, Medium and Swall
Scale Industrial Sectors

734. SHRI JYOTIRMOY BOSU: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) total number of sick units in the
large scale, medium and small scale
industria] sector, year-wise from 1976
to 1978;

(b) State-wise and industry-wise
figures of the sick units during the
same years;

(c) amount of bank capital blocked
in the sick upits in the large scale and
small scale sectors, separately, year-
wise, from 1976 to 1978;

(d) whether many companies under
the control of the large business houses
are also sick;

(e) if so, what are the particulars;

(1) factors responsible for this
growing sickness; and

(g) what positive steps, if any, have
been or are being taken to make these
units viable or steps taken to recover
the bank money from the Directors
who are prospering in other spheres?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-

FIQUARULLAH): (a) to (c). The Re-
serve Bank of Indja collects informa-
tion in respect of advances of sched-
uled commercial banks to sick indus-
tria] units enjoying ‘aggregate credit
limits of Rupees one crore and above
only. The State-wise break-up of such
industrial units is given in Annexure
I and the Industry-wise break up is
at Annexure II. The total outstanding
bank credit to these units stood at
Rs. 608.75 crores, Rs. 858.45 crores and
Rs. 956.08 crores as at the end of De-
cember, 1976, December 1977 and June
1978 respectively. Ngo statistical data
in respect of bank credit to sick small
scale units are collected. Roughly, it
is estimated that about 8000 small scale
units involving bank fund of the
order of Rs. 200 crores have been
affected by sickness.

(d) and (e). As at the end of June,
1978, 43 units belonging to the list of
undertakings registered under Section
26(2) of the MRTP Act, 1969 (compiled
as on 30th June, 1977), were sick. In-
dustry-wise distribution of these units
and the bank credit outstanding again-
st them are set gut in Annexure III.

(f) According to information furnish-
ed by banks, the main reasons for sick-
ness in industry are—demand reces-
sion, inadequate and irregular power
supplyy uneconomic prices, industrial
unrest and mismanagement,

(g) The banks have been advised to
set up special cells at their Head Offi-
ces and other regional offices to deal
with the various problems associated
with sick industrial undertakings.
Besides, it has been enjoined upon
banks to quickly examine the poten-
tial viability of the sick units and
come to an early decision on the steps
necessary to rehabilitate them. In
view of the large number of sick units
in the small sector, banks have further
been advised to strengthen their orga-
nisational arrangements to deal with
the problems of sick small scale units
so that sickness in such units is detect-
ed at the incipient stage and action
initiated to provide timely assistance to
deserving cases. Appropriate steps
are also taken by banks to recover



187

outstanding dues from defaulting units

Written Answers

by enforcing securities, where

FEBRUARY 23, 1979

consi-

ANNEXURE—I

[

State-wise number of large sick units

0y

Written Answers

188

dered dered necessary, including avail-
abje ersonal guarantee of directors.

State/Union Territory As on As on As on

Dec. 1976  Dec. 1977 June 1978
No. of No. of No. of

Units Units Units

1. West Bengal . . . 58 n 78
2. Maharashtra . 60 63 68
s Tamil Nadu . 26 35 36
4. Gujarat 26 32 38
5 Karnataka . 7 1 13
6. Andhra Pradesh . 8 8 10
7. Bihar . . 6 8 1?
8. Haryana . . 3 4 '
g. Rajasthan . 4 6 6
10. Madhya Pradesh . . 6 5 10
11. Orissa . . . . . . 3 3 3
12. Uttar Pradesh . . . 26 33 33
13. Kerala . . . . . 4 ‘ 5 6
14. Punjab . . . . . . 1 1 1
15. Assam . . . . . 1 1 1
16. New Delhi . . . . . 1 1 2
17. Pondicherry . . . . . . . e 1 1
18. Goa . . . . 1 1 3
ToraL . . . . . . 241 289y 325

—

Nore.—Tv: Sick Textile Units taken over by N.T.C. have nat bzea incluied.
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- ANNEXE—II
Vo Industry-wise break-up of Sick Units
As on As on As on
Dec. 1976 Dec. 1977 June 1978
No. of No. of No. of
Units Units Units
1. Engineering and Electricals 85¢ 76 8o
2. Iron and Steel . . 20 32
8. Textiles . . 56%¢ 73%* 7 e
4. Jute . . . 25 30 31
5. Chemicals . 10 17 21
6. Sugar . 23 27 3t
7. Rubber 4 5 5
8. Cement . . 2 3 4
9. Others 35 38 43
ToTtaL 241 289 325

T R S S -

*Including ‘Iron and Steel’.
*+This excludes Units taken over by N.T.C.

ANNEXE—III

Industry -wise distribution of Sick Units under the Control of Lirge busine ss houses and the gmount

of bank advances outstanding azainst them as on 37th Fune,

—— ———— . =,

1978

————— .

.

(In croresof Rupees)

. No. of Amount
Industry Accounts Outstand-
ing

Engineering . . . . 9 24°35
Textiles . . . 14 114°10
Sugar 7 23°27
Chemicals . .7 2 2°56
Jute . . . . . 6 12° 00
Others 5 10° 25
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Formation of 3 Ccoperative Airlines by
R Jobless Pilots

735. SHRI NARENDRA SINH:
SHRI P. K. KODIYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that certsin
joblesg pilots have formed a Coopera-
tive Airlines in the country; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Government is
not aware of any such Cooperative
Airline formed by jobless pilots.

(b} Does not arise.

Purses Presented to Political
Personalities

736. SHR] C. R, MAHATA: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether jt is a fact that purses
presented to political personalities are
taxable; and

(b) if so, what are the detailg there-
of and if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a)
Gifts o! a purely personal nature
will not be chargeable to Income-
tax except when they can be regard-
ed as un addition to the salary or
when thiey arise from the exercise of
a profession or vocation. In view of
this, the taxability of the purse pre-
sented to politica] personalities will
have to be examined with reference
to facts and circumstances of each
case,

(b) In view of the answer to part
(a) above, this part of the question
can only be answered if more speci-
fic information is indicated.

FEBRUARY 28, 1879
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Restoration of cut in D.A. for Central
Government Employees

787. SHRI VIJAY KUMAR i
MALHOTRA:
SHRI MANORANJAN
BHAKTA:
SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government are con-
sidering to restore the half-per cent
cut in the rate of Dearness Allowance
made during the Emergency for
Centrai Government employees; and

(b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR!I ZULFIQUARULLAH): (a)
and (b). The issue is before the
Board of Arbitration (Joint Consul-
tative Machinery).

IJNT TR & A mow faei w1
om

738 W fwww gaTy wegiaT : &7 witws
aw amfre gfe o wpwifen s a7 o
¥ &7 {7

(%) w1 377 w1 € Wiz A Wew
fedm en A vz TR,

(w) afz gt, &1 I39® @ w1 ¢, WX

(7) @ daw & aTETT & e starea §?

ufwwm, amfee gfa Wit agwrten
waTeg & qwa w'ah (s gew gRTT W) ()
o7 (%), areere € ofew amw Fraryd
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Jtems in which West German Firms
interested

739. SHRI , DINEN BHATTA-
CHARYA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether firms in West Germany
are interested in importing a wide
range of items from India; and

(b) if so, which are the items West
German firms are interested to import
from India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIViL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
and (b). The principal itemg being
imported by West German firm; from
India are:

Cotton garments and made-ups.

Carpets.

Leather and leather goods.

Tea.

Precious and semi-precious stones
and processed pearls.

Power driven vehicles.

Flax, hemp and jute woven.

Made-up goods of silk and rayon.

Coffee.

Oil cakes, etc.

Permission to Government Officials to
Associate with Foreign Organisations

740. SHRI C, K. CHANDRAPPAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government are aware
of the fact that the Ford Foundation
has already allocated a budgetary
grant of 352000 dollars to fund a “pro-
gramme of studies, seminars and train-
ing in international economic relation”;

(b) if so, what
reaction towards it;

(c) whether Government are aware
of the fact that the Committee is
headed by Mr. K. B. Lal until recently

4148—LS

is Government'’s

India’s Ambassador to European Eco-
npmic Community und‘Government
officials are there namely Dr. R. M.
Honavar, Chief Economic Adviser in
the Finance Ministry, Dr. Vijay Kelkar,
Economic Adviser in Commerce Minis-
try and Dr. V. R. Panchamukhi, Chief
of Research and Analysis Division in
the Trade Development Authority; and

(d) if so, whether Government have
allowed the Government officials to
be associated with the foreign organi-
sations or foreign funded organisations
and projects, and if so, details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Yes, Sir.

(b) The programme is intendeq to
improve the research base on the
New International Economic Order
in existing academic jnstitutions and
to contribute to the negotiating capa-
city of Indians in international con-
ferenceg dealing with complicated
international issues and are, there-
fore, expected to be beneficial to us.

(c) Yes, Sir.

(d) The officers are associated with
the project after prior permission of
the Government.

Demands of Banks Employees

741. SHRI C. K. CHANDRAPPAN:

SHRI P. VENKATASUB-
BAIAH:

SHRI SUKHDEO PRASAD
VERMA:

SHRI P. RAJAGOPAL NAIDU"

SHRI AMAR ROY PRADHAI:

SHRI A. R. BADRINARAYAN:

SHRI K. A. RAJAN:

SHRI OM PARKASH TYAGI:

SHRI GYANESHWAR PRASAD
YADAV:

SHRI ARJUN SINGH
BHADORIA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) what is the decision on the D.A.
and other demands of the Bank Em-
ployees after the discussion between
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the Government and the representa- &% oy gfawrd dw ¥ &6 & foekt afafa
tives of Bank employees which took Yo ® wratfaga @ aaw & 3 gra e
place recently in New Delhi; ? Ay} qr it faare faw st

(b) ig it a fact that the Government f A Fareesi
had threatened the striking Bankmen ! w wrer o
to declare “banking as an essential 743 W wRT gETC VW : w7 Wt
service”; and amfee gfa o mgeifor sl qg @@’

(¢) if so, the details thereof? LaU SO R

THE MINISTER OF STATE IN (%) wn qifeeam & g I &g W
THE MINISTRY OF FINANCE q fwewed A ga @ F Wi € g e
(SHRI ZULFIQUARULLAH): (a) a;
Negotiations on demands of both the (%) w= Wi ® g =T R @ fad
bank employees and the management Fry gAY ot gera fed mdt § S s
are still going on bilaterally, kW -

(7) @ Pl & ofrerrere W W

(b) and (c¢). There was no ques- : w1 s g 2

tion of any threat to the Bank em-

1 b ernment tho Gov-
ployeeg by Gov , ugh wiferyg, anfee gfn st agwrfon samwm

ernment had declared its intention to . N
deal with the threatened strike ac- ¥ T s (st s wW): (%) ot A

cording to law. e

— LA O D
b RS T ¥ ATY forrd =TT ®TTY
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Ao WA awt few gl a7 A Wy
xR fx .
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913 fed a1 @ & 91 OWY gEA &1 ®Y qTOw senfanr, . feawe, 1978
s A § famd &% svwfom R awra § 7
meimwﬁ(!ﬁw FT fafeer s €0 wwEEr:
) : (5)¥i A v sg AT f3 w- foa o feer & wmmare s §, fod o
w7 fage 57 a1 @ o fam fe dw wfa- ari & AW AT =TT AAdw, sTATC AR A
wifeai 3 o g & wm faan ar s gt A & fAv jfae &, sTare s
grar wtfz & fag gfear 3 & sqwear § 03
(w) ¥ wiwfwi (0wt &%) & ®ET S F wmre gl w3 a0
qit ¥ & wwre, wgart w9 T o 3 aToet s & (o arit afg &} awr awE
& grafaa ofcafegal, fiaifes amt 47 aem fafaw wft 733 * fag feg A ard qq ®
feTrar won, Fafwan wgraan, Fan frgfa [t arpw f geafoay aoerdf & sfafafan) & 7
WV a97 g Jar walgy awfan § 1 4 ufa- wHY WY 9T I e T g 74
wifet @t ot fost afafr * feod 4 srf- & & A §
A Y aafaa §
(w) 2 AwY & dfrwr smaTe e AT
(%) wrofa &% dw o wterd g J O grramt # fag ow sarqve e fE6
In ggwfs & wmary 9T At WA oy § fond > war § 1 ¥ FTA R FAEET @R ard e o
afcwrmenes gemw arow @ of § 1wl WIS T GARTH WTAT G At §
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Amount Borroweq by Directors of
Pure Drinks Private Limited

744. SHRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether under Section 2 sub
Section 22(E) any loan to the director
from a company in which the public
is not substantially interested, the
loan amount will be deemed to be a
dividend;

(b) whether the directors of Pure
Drinks Private Limited, New Delhi
have borrowed about Rs. 32 lacs from
the company interest free and if so,
what are the regulations governing;
and

(¢) if not, what action is proposed
to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Under section 2(22)(e) of the In-
come-tax Act, 1961 any payment by
a company, hot being a company in
which the public are substantially
interested, of any sum (whether as
representing a part of the assets of
the company or otherwise) by way
of advance or loan to a shareholder,
being a person who has a substan-
tial interest in the company, or any
payment by any such company on
behalf or for the individual benefit,
of any such shareholder, to the extent
to which the dompany in either case
possesses accumulated profits, would
be includible in the tota] income of
the shareholder as dividend. How-
ever, any advance or loan made to
a shareholder by a company in the
ordinary course of its business where
the lending of money is a substantial
part of the business of the company
would not be includible g dividend.
A person who has a substantial in-
terest in the company in relation to
a company meansg a person who is
the beneficial owner of share, not
being shares entitled to a fixed rate
of dividenq whether with or without

198

a right to participate in profits, carry-
ing not les; than twenty per cent of
the voting power, Loans and advan-
ces made to a director of the com-
pany in which the public is not
substantially interested would be in-
cludible in his total income as deem-
ed dividend only if such a director is
also a person who has a substantial
interest in the company.

(b) No, Sir.

(¢) In view of answer to part (b)
of the question, answer to this part
does not arise.

@ W T

745. st QAT TN :
o T AT "R
st wrea fag atgwr:
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Trade agreement between India and
Pakistan

749. SHRI "SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be plemsed to state:

(a) whether a trade agreement
has been reached recently between
India and Pakistan; and

(b) if so, the details of the agree-
ment?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
No, Sir. "

(b) Does not arise,
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Memorandum from Lawyers protest-
ing against Income Tax raid at
Mehrauli Farm of
Mrs. Indira Gandhi

752. SHRI VIJAY KUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Income Tax
Department officials recently raided
former Prime Minister Mrs. Indira
Gandhi’'s South Delhj farm at Meh-
rauli;

(b) if 50, furnish facts of the mat-
ter and the details of the report un
raid received by the Ministry;

(c) whether before conducting the
raid the officers have complied with
the formalities and the procedure as
per normal ruleg or was it in con-
travention of the same;

(d) whether Government have re-
ceived a protest memorandum from
leading lawyers of the country in
this regard—details thereof; and

(e) the reaction of Government to
the various points made therein and
action taken?

THE MINISTER OF STATE IN
THE MIN'STRY OF FINANCE
(SHR1 ZULFIQUARULLAH): (a)
Yes Sir.

(b) The Director of Inspection
(Investigation) had receiveq inform-
ation to the effect that gome members
of the household of Shrimati Indira
Gandhi had buried a metal container
under the floor of her farm house

FEBRUARY 23, 1979,
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in Chhatarpur village, and that it
contained valuables. On the 19th of
January, 1979, further information
was received that digging was going
on in the farm house of Shrimati
Gandhi, presumably for the removel
of the valuables. The Director of
Inspection (Investigation) was satis-
fied after survey, that there was a
prima-facie case for the search of
the premises,

Since the belief on the basis of
information received was that a metal
container had been buried under the
ground, a metal detector was used
to locate the same. The metal detec-
tor failed, howevenp, to reveal any
metal container jn the premises. The
search did not result in any seizure.

(c) The prescribed procedure was
duly followed.

(d) and (e). A memorandum was
personally presented to the President
of India by Shri Kamlapati Tripathi,
Leader of the Opposition in the Rajya
Sabha, and others, on the 23rd Janu-
ary, 1979 pointing out inter-alig that
the powers available under the In-
come Tax Act for conducting sear-
ches should be exercised with due
care. The memorandum has further
expressed the view that a complaint
about tax evasion against a person
in public life must be considered
with the highest caution because such
a person is “vulnerable tg blackmail
by politica] opponents™.

It has also been brdught to Gov-
ernment’s notice that the daily press
had reported on the 21st January,
1979 that “a group of advocates and
former judges” had issued a state-
ment condemning the search of Smt.
Indira Gandhi’s farm house and em-
phasising that any complaint about
tax evasion aguinst a person in pub-
lic life should be considered with the
highest caution.

Government have looked into the
matter and are satisfled that the
search in question was authorised by
the Director of Inspection (Invest-
gation) in the light of the information
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available with him and strietly in
accordance with section 132 of the
Income Tax Act 1961 and the rules
made thereunder.

Sale of Confiscated Goods

753. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing jn the Times of
India dated 17th January, 1979 under
the caption “Confiscated goods to Le
out on public sale”;

(b) if so, what is the reaction of
Government to the various observ-
ations point-wise made therein, and
facts of the matter; and

(c) action taken for quick disposal
of confiscated goods to the public
through co-operative stores spread all
over the country and details State-
wise, of the sale of confiscated goods
during 1977-78 and 1978-79 upto
December and how does it compare
with the corresponding period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). The Press Report referred
to in part (a) of the question has
come to Govermment's notice. It
would not be correct to say that the
State Trading Corporation and the
Hindustan Machine Tools have failed
to undertake the dirposal of textiles
and watches respectively. These
organisations are finalising the scheme
for disposal of such goods. The India
Tourism Development Corporation is
arranging to lift the stocks of liquor
and the present stocks are expected
to be disposed of soon.

For facilitating quicker disposal of
confiscated goods, instruction were
issued recently which provide, inter-
alia, for disposal, by retail sale, of
hetrogeneous consumer items seized in
small Jots and confiscated to Govern-
ment (excluding wuatches), after

meeting the requirements of Gov-
ernment Departments and educational
research institutions, as the case may
be. The Central Government Emplo-
yees Consumer Cooperative Society
Ltd., New Delhi has also been allowed
to make group purchases of these
items on behaif of its members,

The wvalue of seized and confiscated
goods lying in stock in the customs
godowns, as on 31-12-1978, was Rs. 58
crores, and not Rs. 80 crores, as
mentioned in the press report. The
value of such goods that were ripe
for disposal as on 31-12-1978 was
Rs. 7.5 crores,

(c) Instructions have been issued
to al] the field formations for expedit-
ing the disposal of confiscated goods
ripe for disposal. The Customs Houses
and Central Excise Collectorateg are
making necessary arrangements for
effecting retail sales. In some places,
such sales have already commenced.

The proceeds from the sale of con-
fiscated goods effected during 1977-78
and 1978-79 (upto December), were

ag follows: —
1977-78 Rs. 7.88 crores
1978-79 (upto
December) Rs. 2.06 crores.

(The state-wise break up of these
figures; is not available).

Proposal to help Sick Units

754. SHRI VIJAY KUMAR N.

PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleaseq to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the Indian Ex-
press dated 26th January, 1979 under
the caption “Body to help out sick
units proposed”;

(b) if so, what is the reaction of
Government to the various observ-
ations made therein; and

(c) the estimated number of sick
units State-wise identified and the
loan amount blockedﬁwith these units
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and the steps taken/proposed to pro-
vide soft loans to such units as also
management support and efficient
monitory as suggested by the inter
institutional group constituted by the
Reserve Bank of India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b), The news item in the Indian
Express dated 26th January, 19879
refers to the recommendations made
by the Inter-Institutional Group set
up by the Reserve Bank of India on
“Coordination of the Lending Opera-
tions of the Term-lending Ips.itutions
and Commercial Banks”. The Report
of the Group mainly coverg issues
relating to coordination of lending
operations of term lending institutiong
and banks and not merely the revival
of sick units. Mo:t of the recommen-
dations of the Working Group have
been accepted and suitable instruc-
tiong in the matter have been issued
by the Reserve Bank of India. The
Industrial Reconstruction Corpora-
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tion of India has also initiated steps
to Streamline it; procedure for ap-
praisal, sanction and follow up of
loans to sick units.

(c) The Reserve Bank of India
collects information in respect of ad-
vances of scheduled commercial banks
to sick industria] units enjoying ag-
gregate credit limitg of Rs. 1 crore
and above only. The State-wise
break-up of such industrial units and
the amount of bank credit outstand-
ing against them are set out in state-
ment. The Banks have been advised
to set-up special cells at their head
offices and regional office; to deal
with varioug problems associated with
sick industrial undertakings. Besides,
it has been enjoined upon them to
quickly examine the potentm] viabi-
lity of the sick units and come to an
early decision on the step; necessary
to rehabilitate them. Wherever neces-
sary the banks bring about suitable
changeg in the management structure
of the assisted units.

Statement

Stale-cvise break -up of Sick Units emjoving bank cradit of Rs. 1 crers and abeve and the amoun t
of bank credit outstarding acainst them as at the 22d of  Fune. 78.

(In Crores of Rupees )

State/Union Territory

No. of (Amount

Units 'w(.);i:g)
1 2 3
1. West Bengal . . 78 229° 62
2. Maharashtra . . . 68 22761
3. Kammataka . . .. . . . 13 4869
4. Gujarat . . . ' . . . . . 38 8o- 51
5. Tamil Nadu .. . . 36 154°66
6. Andhra Pradesh . 10 20°51
7. Bihar . . . . ) 12 2g°25
8. Haryana 7-60
9. Rajasthan . . .- . . . . . 2116
10. Madhya Pradesh . e e . e e e 10 18-04
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210
1 2 3

11, Orisa . 3 15°14
12. Uttar Pradesh 33 77°37
13. Kerala 6 16-13
14. Punjab 1 1°50
15. Assam . . 1 0°70
16. New Delbi . 2 737
17. Pondicherry . 1 1°73
18. Goa . . . . . . . . . 3 448

ToraL . . . . . . . 325 95608

Four Suu- a.nd Five star Hotels
constructed by 1TDC

755. CHAUDHARY BRAHM PRA-
KASH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) the number of four star and
five star hotels constructed so far by
the ITDC and the places where they
have been built;

(b) the number of Janata hotels
built by ITDC so far and the places
where they have been built;

(c) the names of places where the
hetels at  (a) and (b) above are
under construetion and when they
are likely to be completed; and

(d) the places where such hotels
as at (a) and (b) above are proposed
to be constructed during the year
19879?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK); (a) to
(d). The ILT.D.C. operates 8 hotel
which can be categorised as 4 and
5.Star hotels although all of them
have not as yet been classxﬂed ¢
these, three hotels have been construc-
ted by IT.D.C. and the remaining

have been acquired/taken on lease by
it. The details of these 8 hotels are
given in the enclosed statement.

The IT.D.C. has recently taken up
the construction of 3 565-room (1250
bedsy Yatri Niwas (Janata hotel) at
New Delhi. The Five Year Plan
1978—83 envisages the construction of
such Yatri Niwas at the other three
metropolitan cities of Bombay, Cal-
cutta and Madras as well and at other
centres to be determined after a
survey, depending upon the availabi-
lity of resources.

Excepting for the expansion of its
existing 4 and 5-star category hotels
already approved, LT.D.C. is not
undertaking the construction of any
new hotels in 4 and 5-star category
during the Five Year Plan of 1978—
83.

The hotels approved to be expan-
ded/constructed during 1979 are the
expansion of the Ashoka Hotel ani
Akbar Ashok hotel expansion of the
Lalitha Mahal Palace Hotel in Mysore,
and partial constructlon of commis-
sioning 200 rooms) of the Ashok Yatri
Niwas (Janata Hotel) in New Delhi.
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. Statement

- 4 and 5 Star catagory Hotel operated by 1.T.D.C.

S.NNo. Name of the Hotel Category  Place at which  Whether the hotel has
the hotels are been constructed by ITDC
situated or acquired/taken on
lease
1 2 3 4 5
1 Hotel Ashok 5-Star New Delhi Acquired from the Minis-
(Deluxe) try of Works and
Housing.

2 Hotel Akbar Ashok , *) New Delhi On lease from NDMC,

g Hotel Ashok (*) Bangalore Constructed.

4 Hotel Qutab Ashok ., (**) New Delhi Acquired from the
Ministry of Works and
Housing.

5 Ashok Beach Resort . (**) Kovalam Constructed.

Hotel Airport Ashok . . . (**) Calcutta Constructed.

7 Hotel Janpath Ashok. . . (***) New Delhi On lease from the Minis-
try of Works and Hous-
ing.

8 Lalitha Mahal Palace Hotel (**) Mysore On lease from the Govt.
of Karnataka.

Not clamificd. Awaiting classification as 5-Star hotel.

*)
(**) Not classified. Awaiting clamification as 4-starchotel.
(***) Awaiting re-clamification as 4-Star hotel.

Air Cargo Racket detected at Delhi
Aijrport

756. CHAUDHARY BRAHM
PRAKASH:

SHRI K. LAKKAPPA:

SHRI ARJUN SINGH
BHADORIA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that a
major air cargo racket has been re-
cently detected at Delhi Airport in-
volving the Custom Officials and Air
india Officials;

(b) it so, the particulars thereof
as well as the particulars of officers

-

of the two departments involved in
the racket;

(c) the particulars of goods seized;
and

(d) the action taken against the
guilty officers and arrangements made
to check the recurrence of such acts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d).
Yes, Sir. According to reports received
by Government, Customs Officers, act:
ing on information, intercepted, on
30-1-79, at Delhi airport, four suit-
cases, declareq as unaccompanied
baggage and consigned from Hong
Kong Yor transhipment to Kabul The
four suitcases were, on examination,
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found to contain contraband articles,
such as watch-parts, sarees, etc.
totally valued at Rs. 2,27,595/-. In
his statement, the official of Air India,
handling this cargo, stated that he and
an officer of Customs in Air Cargo
Unit at Delhi Airport were to facili-
tate the substitution of the contents
of the said four suitcases. This official
was arrested and produced before the
Magistrate, who ordered his release
on bail. The officer of Customs alle-
gedly involved in this case was trans-
ferred from the transhipment godown.
The matter has been referred to the
Central Bureau of Investigation for
further investigation. To Check re-
currence of such acts, preventive
control and supervision over such
cargo has been tightened and made
more effective,

~
Rejection of Public Distribution
Scheme by State Governments

757. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that State
Governments have rejected the pub-
lic distribution scheme which has
been recommended by the Union
Government; and

(b) if so, the details thereof and
the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) No, Sir. On the con-
trary, the State Governments have
accepted the Scheme and agreed to
implement it by 1st July 1979.

(b) Does not arise,

2/ 4

Uniform Price Policy for Essential
Commodities

758. SHRI AMAR ROYPRADHAN:
SHR]I DAYA RAM SHAKYA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it ig a fact that Cent-
ral Government have agreed to for-
mulate a uniform price policy for
essential commodities; ang

(b) if so, what are the outlines of
that policy?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b. In the Con-
ference of State Chief Ministers and
Ministers of Civil Supplies held in
New Delhi on 5-1.79 to discuss the
Production-cum-Distribution Scheme
for Selecteq Essential Commodities,
the suggestion that essential commodi-
ties should be made available through
the Public Distribution System at uni-
form prices throughout the country
was generally endorsed, However a
fina] decision on this issue has not so
far been taken,

Development of various areas in
Orissa to attract Tourists

759. SHRI PRADYUMNA BAL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is a proposal
under consideration of the Govern-
ment to develop various areas in
Orissa like Chilka Lake, Simili Pal
hill including the Tigar Project,
Marine Drive from Konark to Puri,
Deogarh and various water falls to
attract inlanq and foreign tourists;

(b) if so, the decision taken and
when the work thereon is likely to
be taken up; and

(c) if not, the reasons for not de-

veloping these places of tourists in-
terest? & *
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c). Pro-
posals have been received from the
Government of Orissa from time to
time for the development of various
areas of tourist interest in the State.
The position regarding those under

consideration of the Government is as
follows:

Construction of a Forest Lodge at
Similipal National Park will be taken
up by the Department of Tourism
depending on the resources available,
inconsultation with the State Govern-
ment; the India Tourism Development
Corporation wil] be undertaking the
expansion of the Travellers Lodge at
Konarak; the conversion of Travellers
Lodge at Bhubaneswar into a hotel,
and the construction of a Travellers
Lodge at Puri during the Five Year
plan perind 1978.—83.

Schemes such as the Marine Drive
from Konarak to Puri and the deve.
lopment of areas around water falls
would be within the purview of the
State Government.

Import of Rubber from Countries
ready to buy Basmati Rice and
Tobacco

760. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION; be pleased to state:

(a) whether STC has decided to
import rubber only from those coun-
tries which are ready to buy commo-
dities jike Basmati rice and tobacco
in exchange;

(b) if so, whether STC has appro-
ached the countries in thig regard;
and

(c) it so0, the names of these coun-
tries and their reaction?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
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CIVIL SUPPLIES AND, COOPERA-
TION (SHRI. KRISHNA KUMAR
GOYAL): (a) to (c). The State Trad-
ing Corporation of India had explored
the possibility of linking purchase of
rubber from Indonesia anq Vietnam
with the export of tobac.o, but there
Was no response.

Racket jn LTC in Public Undertak-
ings unearthed in Bangalore

761. SHRI M. RAM GOPAL REDDY:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that a racket
in LTC in some Public Sector Under-
takings wag uneartheq in Bangalore

during the first week of January, 1979,
and

(b) if so, what are the details in
tiig regard?

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). The following Central Gov-
ernment menufacturing units located
in Banglaore have reported that no-
mis-use of Leave Travel Concession
by their employees has been detected
during January, 1979 :

1. Kudremukh Iron Ore Company Ltd.

2. National Textile Corporation
(Andhra Pradesh, Kagnataka, Kerala
and Mahe) Ltd,;

3. HMT Limited;

4. Indian Telephone Industries Ltd;

5. Bharat Electronics Ltd;

6. Hindustan Aeronautics Ltd;

]
7. Units of Bharat Heavy Electricals
Ltd.

Bharat Earth Movers Limited, have
informed that preliminary invetiga-
tions had indicated that some emplo-
yees had mis-used the Leave Travel
Concessicn, Preliminary lmlestigatiol,l’
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reveal that in 76 cases the employees
have not undertaken the journey even
though they had drawn the advance
and in those cases disciplinary pro-
ceedings have been initiated. In 39
cases the employees have voluntarily
refunded the amount on the pretext
that they could not perform the jour-
ney for personal reasons.

Losses suffered as a result of Agita-
tion of Bank Employees

762. DR. MURLI
JOSHI;

SHRI A. R. BADRINARYAN:
SHRI OM PRAKESH TYAGI:
SHRI BHAGAT RAM:

MANOHAR

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the recent agitation ot
bank employees had any adverse effect
on the industria} and commercial acti-
vities in the country; and if so, the
extent of various types of losses suf-
fered; and

(b) the reasons of thig agitation and
the steps which Government have tak-
en or propose to take to stop the re-
currence of such situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Industrial and commercial activity
was adversely affected by the recent
agitation of bank employees but it is
not possible to quantify the extent of
various types of losses suffered.

(b) The agitation of bank employe-
es was in support of their demands
for wage revision, DA, increase in
other benefits, etc. Negotiations bet-
ween bank managements and their
employees are going on with a view
to arrive at an amicable and peaceful
settlement.

Anti Smuggling Drive

763. SHRI BASANT
KHALSA:

SHRI G. S. TOHRA:

SINGA

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state;

(a) whether
launcheq a massive

Government  have
anti-smuggling
drive in the country recently; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). Yes, Sir. Pursuant to the in-
tegrated strategy which aims, on the
one hand to provide facilities and cour-
teous service to the honest tax-payers
and law-abiding citizens dealing with
the Department and, on the other
to deal sternlly with and deter the tax
evaders and smugglers, in the month
of January, 1979 a facilitation drive
was launched streamlining the Cus-
toms procedures for clearance of air
passengers and February, 1979 is be-
ing observed as a month of ‘special
drive for anti-smuggling operations’,
The measures being taken in this be-
half include strengthening and re-or-
ganisation of intelligence set-up at all
sensitive points, ensuring more effec-
tive use of anti-smuggling equipment
strengthening of all strategic customs
preventive check-posts along the land
borders and mounting of special
watch in areas known for storage and
sale of contraband goods with a view
to effecting their seizures. As a result
of this driveduring the first fortnight
itself, several important seizures were
made to various parts of the country.
The value of the goods involved in
these important seizures alone comes,
to Rs. 83.87 lakhs,
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Merger of‘ Dearness Allowances with
Pay of Central Government Employees

764. SHRI PIUs TIRKEY,

SHRI SHYAM SUNDER
GUPTA:;

DR. BIJOY MONDAL.
SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Board of Arbitra-
tion which was appointed on the ques-
tion of merger of dearnegg allowance
with pay of the Centra] Government
employees has given its award;

(b) if not, the reasons for delay;
and

(c) by what time, the Board is like-
ly to give its award?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
No, Sir.

(b) and (c). The Board of Arbitra-
tion has to act according to the proce-
dure laid down for the disposals of
caseg referred to it. At the request of
both the Official Side and the Staff
Side, the Board of Arbitration has
adjourned the hearing of the case, to
enable them to carry on negotiations.
The Government are not in a position
to indicate the date by which the
Board of Arbitration could be expect-
ed to give its award.

Development e¢f Tourism im Kerala
State during 1979-8¢

765. SI'R1 PIUS TIRKEY:

DR. BIJOY MANDAL:

SHRI SHYAM SUNDER
GUPTA:
Will tha  Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government propose to
develop tourism in the Kerala State
during the yeap 1979-80;
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(b) if so, what are the names of
the places which are likely to be de-
veloped for tourism ip that State; and

(c) the funds allocated for the pur-
pose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHUTTAM KASUSHIK) (a)
Yes, Sir.

(b) and (c) During  1979-80 the
Central Dcpartment of Tourism in-
tends to ccncentrate efforts on the
development of extrg tourist facili-
ties at the Kovalam Beach Resort to
which destination traffic is likely to
increase considerably especially in
view of the development of Trivand-
rum as an international airport. Facili-
ties proposed are:

(a) Construction of a Beach Ser-
vice Centre at an estimated cost of
Rs. 12 lakhs;

(b) Construction of a Yoga-cum-
Massage Centre at an estimated cost
of Rs. 8 lakhs.

Places of the tourist interest in
Kerala will also by given due coveragze
in the publicity programme of 1979-
80 througi films and tourist literature.

Incentives to Jewellery Exporters

766. SHRI SHANKER SINH.'1
VACHELA:- Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the value of jewellery exported
to various countrieg during last three
years, year-wise;

(b) the names of jewellery expor-
ters who have been replenished with
golg and the quantity of gold replen-
ished (0 each of them and the rate’
at which the gold has been given to
each of them; and

(¢) what further incentives have
been given or are proposed to e
given to jewellery exporters  and
whether there is any proposal to ¢
courage small jewellers to enter this
trade?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
value of jewellery exports to various
countries during the last three years
were as under;—

(Rs. in lakhs)

1975-76 1976-77 1977-78

660 19

674" 49 862- 29

(b) A statement is attached.

(c) With a view to boost up the
exports of gold jewellery a scheme
for replenishment of gold against

Statement

-

such export was introduced in August
1978. Under the scheme, gold is made
available at near prevailing interna-
tional price. To widen the scope of
the scheme studded gold ornaments/
gold articles of not less than 14 carat
purity have also since been covered.

It is expected that the new scheme
for replenishment of gold for export
or gold jewellery would stimulate
export of gold jewellery and would
help small jewellers/goldsmiths. The
Scheme covers inter-alia cooperatives
societies cf goldsmiths. STC hag also
taken up schemes for helping the je-
wellery exporters by maketing support
and design backups. Attempts are be-
ing made to involve small jewellers
through State Small Scale Industries
Corporations by STC.

(Obtained from State Bank of India, Bombay.)

Rate per Quanti- Total Value
Name of the Party 10 Gms. 'ty quantity
l(;fn?:gg gx!:s Gms. Rs.
M/s. Patni Jewellers . 587-23 6490 3,81,112° 27
61709 8870 15,360  5.47,358° 83
Ms. Popley Kewalram Ghansham Das 587" 23 910 53,437°93
617-:09 9670 10,580 5,96,726 03
M/s. B. Dayalji Adenwalla . 587-23 2450 1,43,871°35
617:09 2330 1,43,781° 97
676-80 4690 9,470  3,17,419° 20
M/s. Jayanti Lal Ranchod Das ©alla 617:09  6ot10 6,010 3,70,871-09
M/s. N.J. Anan:ljcwellers . 617:09 1620 99,968 58
676- 8o 3120 4,740 2,11,161° 60
M/s. Tribhovandas Bhimji Zaveri 61709 4730 4,730 2,901,883 57
M/s. Jamnadas Adenwalla 617:09 2940 1,81.424 46
676- 80 1150 4,090 77,832° 00
M;s. Subhodchandra & Co. 617:09 3320 3,320  2,04,873 88
M/s. Tarachand Agarwala & Co. 587-23 8280 3,280 1,02,611°44
M/s. Govindbhai & Co. 617:09 1580 1,580 97,500° 22
M/s. Moti Lal Vijbhukhandas 617° 09 440 440 27,151° 96

TotaL . . 63,600 39,38,986-38
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Nu:e of the Party Z::;%. Qu::lgty I:::ltity Value
PinRe:‘na ) Gms. Gms, Rs..
New Dulhi
M/s. Emkay Exporters . . . 617-09 1170
M/s. Tribhovandas Bhimji , . . . 617-09 340 1,510  93,180° 59

Graxp ToraL

65,110 40,32,166° 97

Complaints regarding non-supply of
certain pulses in Delhi through Fair
Price Shops

767. SHRI SHANKER SINHJI
VEGHELA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are aware
that Dal Arhar is not being supplied
through fair price shops in Delhi
under the scheme of supply of pulses

through fair price shops for the last
3-4 months;

(b) if so, the reasons therefor;

(¢) the names of fair price shop-
owners in Delhi against whom com.
plaints were received for not supply-
ing pulses to consumers while they
had the stock in hand; and

(d) the action taken against such
peopile?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISJINA KUMAR
GOYAL): (a) and (b). The distribu-
tion of pulses through the fair price
ration shops in Union Territory of
Delhi was taken up by Delhi Adminis-
tration for a limited period from
1-9-1978 on a purely ad hoc basis in

order to check rising trend in prices
of pulses in the open market. The sup-
ply of arhar dal to the ration card
holders cculd not be continued by
Delhi Administration beyond October,
1978 because the quantities supplied
by the National Cooperative Consu-
mers Federation (NCCF), out of mar-
ket purchases made by them, were
exhausted by that time.

(¢) and (d). The names of fair orice
shop-owners in Delhi against whom
complaints were received on telephone
by Delhi Administration for not sup-
plying pulses to consumers while they
had stocks in hand are given in the
statement attached. Enquiries made
by Delhi Administration revealed that
the allegutions made by the complai-
nants were incorrect. Hence, no ac-
tion was taken against them.

Seatement

S. No. Name and No. of F.P.S.

-

1 M/s. Pyere Lal Suchdeva, Old Mar-
ket, West Patel Nagar, Delhi, FPS
No. 1720.

2 M/s. Narula General Provision Store,
Moti Nagar, FP Shop No. 1939.

3 M/s. Sudashan Lal Madan Lal, Sits
Ram Bazar, Delhi, FPS No. 1210.

4 M/s. Om Prakash Batra, Teliwars
Shahdara, Delhi, FPS No. 114.

M/s. Ishwar Dayal Jeet Singh,
5 Kailash Nagar, FPS No. 38s8.

6 Giri Lai Brij Kumsr Lajpat Nagan
New Delhi, FPS No. 2814.
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Training ocentres for Income Tax
Officers

769. SHRI S. R. DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the number of training centres
for Income Tax Officers;

‘(b) the names of placés where the
centres are located;

(c) the period of training for the
Income Tax Officers; and

(d) how many conferences or semi-
nars are being held in order to ex-
change experience gained and to im-
prove efficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). The Indian Revenue Service
(Direct Taxes) Staff College is locat-
ed at Nagpur and there are four Re-
gional Training Institutes at Banga-
lore, Bombay, Calcutta and Lucknow.

(c) The period of initial training at
the Indian Revenue Service (Direct
Taxes) Staff College, Nagpur for di-
rectly recruited Group-A Income-tax
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Officers i3 about one year. This is in
addition 10 four months foundational
course at the Lal Bahadur Shastri
National Academy of Administration,
Mussoorie. Various in-service refre-
sher orientation and specialised courses
ses are also conducted throughout the
year and the duration of these courses
varies from three to fifteen days. The
specialised courses cover various as-
pects of tax administration, such as
assessment of companies trusts, salary
cases and investigation techniques.

(d) In-service short term courses
are conducted throughout the ymar
and provide a forum for inter-action
among the participants and opporuni-
ty to discuss practical problems ex-
perienced in the course of tax adminis-
iration. Management courses are also
conducted every year. In 1978, three
such Management Development Pro-
grammes were held in addition to one
senior management seminar. This se-
minar was attended by senior Assis-
tant Commissioners and Commissioners
of Income-tax. An annual conference
of the Deputy Directors (Training) 'is
also held at the Indian Revenue Ser-
viee (Direct Taxes) Staff College,
Nagpur.

Income Tax Officers recruited directly
and by promotion

%70. SHR1 S. R, DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the dispute of Income
Tax Officers recruited directly and by
promotion has been resolved; and

(b) if not, the steps taken therefor?

THE MINISTER OF STATE IN

HE MINISTRY OF FINANCE
(8HRI ZULFIQUARULLAH): (a)
The dispute regarding seniority of In-
come-tax Officers (Group ‘A’) stands
settled with the Supreme Court’s final
judgement dated 16-4-1974 in Civil
Appeal Nos. 2060 of 1971 67, 139 and
383 of 1972—Bishan Swarup Gupta
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Vs. Union of India and others. How-
ever some officers have filed a writ
petmOn in the Supreme Court for
review of its earlier judgments in the
matter.

{b) Does not arise.

Creation of new posts of LT.O's. in
relation to increase in number of
Assessees

771. SHRI S. R. DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTEY, OF FINANCE be pleased
to state:

(a) the number of Income Tax cases
pending for more than two years,
ronal-wise and comparative figures for
the previous financial year;

(b) the number of new postg of In.
come Tax Officers created in relation
to the increase in the number of
assessees during the course of the year;
and

(c) the number of Income Tax Offi-
cers posts which were lying vacant as
on 31-12-78 and the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SHRI ZULFIQUARULLAH): (a)
The number of assessments pending
for more than two years as on 1st
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April, 1978 and 1st Apru 1977 ‘were
as under:

1-4-1978;
1-4-1977:

4,73,671 .
4,96,246

Commissioner's charge-wise pend-
ency as on these dates is as per state-
ments A & B.

(b) 150 posts (75 Group A and 79
Group B) of Income-tax Officers were
created during the financial year 1977-
78 for assessment, collection and ad-
ministrative work. No. post of Income-
tax Officers for this work has been
created during the flnancial year 1978~
79 so far. .

However, 100 posts of Income-tax
Officers in Group A and 150 posts in
Group B were created as Leave Rese-
serve in 1977-78 and 1978-79 respec-
tively.

(¢) There were 74 vacancies of In-
come-tax Officers as on 31st Decem-
ber, 78. 45 of these posts, which have
been upgraded to that of 1.A.C. (As-
sessment) would stand abolished as
soon as I.A.C. (Assessment) are ap-
pointed against these posts. Other va-
cancies will be filled in by promoting
Inspectors as Income-tax Officers, and
on return to the cadre, of officers hold-
ing posts on deputation.

S¢eatement ‘A’

Charge-wise Pndaw)oj/{w:pa::;g/wmmm o yoars dring the month of April,

S1. No. Commissioner’s Charge No. of
amsessments

] 2 - _—g
1 Agra . . . . . . . . . 3784
¢ Allahabad. . . . . . . . . 11011
8 Amritsar . . . . . . . . . . . 3497
4 Andhna . . . ., e e e e e 13966
5 Amam . . . . . . . . . 11190
6 Bhar ., ., . ., ., e e e e e 5578

v 0 s erm——— aatet—
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1 3

_ |
7 Bombay Gity ., ., ., ., | e e e 77632
8 Bombay (C) . . . . . . . . . . 1177
9 Calcutta (C) . . . . . . . . 1138

10 Dehi Ce e oo T simes
11 Delhi (C) . . . . . . . . . . . . 667
12” Gujarat . ., . Lo, 76164
18 Jullunder, . . . - . .., 6318
14 Kanpur . . . . . . . . . . . . 3895
15 Karnataka . . . . . . . .. . . . 10546
D N T 7046

19 Lucknow . . . . . . . ... .. 14156
18 Madhya Prac 3h . . . . . . . . . . . 18932

1g Meerut ., . . ., . ... ... 16583
20 Nagpur . . . . . . . . . . ... 4n8
21 Orisa . e e e e e e e e e 1080
22 Patiala . . . . . . . . . . . . . 2650
23 Pune . . . . . . . . . . . . . 3583

24 Haryana & Chandigarh . . . . . . . . . . 11846
25 Jaipur & Jodhpur . . . . . . . . . . . 10397
26 Tamil Nadu & Coimbatore . . . . . . . . . 37562
27 Madras (C) 3 . . . . . . . . . . . 1179
28 West Bengal & Asansol . . . . . . . . . . 65776

I'OTAL . . . . . . . . . . . 473577

'Y

Statement ‘B’

Charge-wise Pendency of Assessments pending for more than two vears during the month of April, 1977.

S1. No. Commissioner’s Charge No. of
Assessments
1 2 3

1 Agra . . . . . . . . . . . . . 6269
2 Allahabad . . . . . . . . . . . . 10179
g Amrisar . . .« . . o 3908
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4 Andhra . . . . . . . . 12198

5 Assam 10693

% Bihar . . . . . . . 8850

7 Bombay City 6oya1

8 Bombay (C) 954

9 Calcutta (C) . 8o3

10 Delhi . . . . . . 63189
11 Delhi (C) . . . . . . . . . . 554

12 Gujarat

13 Jullundur. .

14 Kanpur . . . .

15 Karataka . . .

16 Kerala . . . . .

17 Lucknow .

18 Madhya Pradesh - . . .
19 Meerut . . .

20 Nagpur .

21 Orissa

22 Patiala . . . . .

23 Pune . . . . .

24 Haryana & Chandigarh . . .
25 Rajasthan . . . . .
26 Tamil Nadu . . . . .
27 Madras (C) . .
298 West Bengal . . . . .

ToraL . . . . .

. . . 80342
. . . . . . 7408

. . . . . 7041
_— 7448

6908

14723

. . . . . . 22579
15149

. . . 35047

. . . . . . 4238

. . . . 4762

. . . . . . 10590

. . . . . . 15525

. . . . . 34620

. . . . o . 1239

. . . . . . 82428
. . . . . . 49&14‘?

Pending cases under Self-Asgsssment

’ . Scheme

772. SHRI S. R. DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

"(a) the number of assessees coming
under | the Self-Assessment Scheme;
and

(b) the number of)pending cases
under the Self.Assessment Scheme for
more than two years and the reasons
thereof?

. THE MINISTER OF STATE IV
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAM): (8
There is no scheme known as ‘Se!f’
Assessment Scheme' under the Incomé
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tax Act, 1861. However, under the
provisions of Section 140A of the In-
come-tax Act, “where any tax is pay-
able on the basis of any return re-
quired to be furnished under section
139 or section 148, after taking into
account the amount of tax, if any,
already paid under any provision of
this Act, the assessee shall be liable
to pay such tax before furnishing the
return and the return shall be accom-
panied by proof of payment of such
tax.” The provisions of this section
are sub-titled ‘Self assessment’. The
number of assessees liable to pay tax
under the provisions of this section
varies from year to year and is deter-
minable only after the returns are
received. No separate record of the
number of such assessees liable to
pay tax under this section is main-
tained.

(b) In view of the answer to part
(a) above, the question does not arise.

C.B.1. investigation regarding recovery
of 85 bags of Rudraksha in Varanasi

773. SHRI L. L, KAPOOR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to refer to the reply given to Unstarr-
ed Question No. 4633 on the 22nd De-
cember, 1978, about investigation re-
garding recovery of 85 bags of Rudha-
kshna in Varanasi and state:

(a) the progress made in the CBI
investigation;

(b) whether proper charges have
been framed and placed before a pro-
per court;

(c¢) the value of 85 bags of Rud-
raksha referred to therein; and

(d) the names and addresses of
parties involved in the racket?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a) and
(b), The Central Bureau of Investiga-
tion which had, with respect to this
Rudraksha beads, re-registered a regu-
lar case for investigation. has intimat-
ed that the }nvestagation has smqe been
completed and that no racket is invo-
lved in this case and that on 17.1.1979

a report was filed, under Section 173,
Cr.PC, in the Court of Special
Magistrate, Lucknow, for the closure
of the case. Orders of the court are
still awaited,

(¢) The c.if. value of the consign-
ment is reported to be Rs. 18,381.60.
No estimate xs available of its market
value,

(d) Does not arise in view of the
reply to parts (a) and (b) of the ques-
tion,

Payment of incoms tax by Medicine
Factories in Delhl Bombay, Calcutt.l
and Ilyderabad

774. SHRI L. L, KAPOOR, Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleaed
to refer to the replies gives to Uns-
tarred Questions No. 3773 on 11th
August and No. 4603 on 22nd Decem-
ber, 1978, the last day of the Winter
Session wherein it was stated that as-
surance given in August, 1978 would
be implemented within a fortmght and
state:

(a) whether the information has
since been collected and laid on the
Table within the stxpulated time; '

(b) lf not, whether the mformatwn
would now be laid on the Table; and

(c) the names and addresses of each
party together with the amount of
tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(c). The information has been col-
lected and furmshed to the Depart-
ment of Parhamentary Affairs on 20th
December, 1978, The revised copies of
the lmplementatwn Report alongwith
Hindi version were futmshed on 3rd
Februray. 1979
Loan Extended to Agricullure ang In-

dustry by Banks, LIC and other Public
Finance Institutions

775. SHRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND

MINISTEP. OF FINANCE be pleased
to state: U

(a) amount of loan extended to the
Agriculture and to the Industry to the
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rural and urban sector by the Banks,
LIC. and other public Finance Insti-
tutions since 1975, year-wise and State-
wise break up in details;

(b) the same for Dhanbad District
of Bihar;

(c) whether he is aware of the great
resentment in the agricultural sector
for its neglect by the Banking Organi-
sations;

(d) whether it is a fact that no im-
provement took place in this sphere
even after the Janata Government had
come into power; and

(e) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
A State-wise statement giving out-
standing advances of public sector
banks as at the end of December 1973,
December 1976 and March 1978 (latest
available) is given in Statement I
kaid on the Table of the House. [Plac-
ed in Library. See No. LT-3336/79]
The information relating to the Indus-
trial Development Bank of India, In-
dustrial Finance Corporation of India
and Industrial Credit and Investment
Corporation of India are shown in
Statements II to 1V (State-wise) Laid
on the Table of the House. [Placed
in Library. See No. LT-3336/79].
The role of Life Insurance Corpora-
tion in giving assistance to agricul-
turists and industrialists is indirect
because of certain special features of
its functions,

They do not maintain  separate
statistics of investments in rural sec-
tor and the urban sector.

(b) The available data showing the
occupation-wise classification of adv-
ances for end-June 1976 is set out be-
low:-

(Rs. in lakhs)
1. Agriculture and all.
ied activities . 706
2. Industry of which 6553°57

(a) Transport op-
erators . 25070
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(6) SmallIndustry  341°94

8. Trade of which 187° 71
retail trade . go- 87

4. All others . . 126-57

682491

(c) to (e), There has been progres-
sive flow of credit to the rural areas
through the Commercial Banking sys-
tem. The more important measures
taken for streamlining the flow of cre-
dit are mentioned below:-

(1) Banks have been advised to
charge a rate of interest not exceed- -
ing 10.5 per cent on term loans of over
3 years for minor irrigation and land -
development, and 11 per cent for allied
activities. Direct individual loans to
small farmers not exceeding Rs. 2500/-
are to be advanced at interest rate
not exceeding 11 per cent.

(2) Banks have been advised to
concentrate in areas where banking
facilities are inadequate at present.

(3) The public sector banks have
been adviscd to ensure that 60 per cent
of their deposit resources mobilised in
the rural and semi-urban areas are
deployed in such areas only.

(4) The banks have been asked to
lend a minimum of 1 per cent of their
advances al 4 per cent rate of interest
under the scheme of Differential Rate
of Interest. They are to ensure that
not less than 2/3rd of their advances
under the Scheme are routed through
their rural and semi-urban branches.

(5) More Regional Rural Banksare
being established to meet credit needs
of small and marginal farmers, agri-
cultural labcurers and rural artisans.
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Proposal to lower Interest Rate

777. PROF. P, G. MAVALANKAR:
Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government propose
to gradually lower the interest rates;
and

(b) if so, how and when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The interest rate structure of the com-
mercial banks in relation to both their
deposits and advances is kept under
continual review by the Government
and the Reserve Bank of India and
changes therein are effected from time
to time depending on the require-
ments of the prevailing economic
situation.

Delayed Air services between Ahme-
dabag and Bombay and Bombay
- Ahmedabad

778. PROF. P. G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that air
services between Ahmedabad and
Bombay, as also between Bombay-
Ahmedabad-Delhi, have been frequent-
ly delayed in recent months causing
the passengers considerable incon-

veniences;

(b) if so, facts thereof;

(¢) reasons for the said frequent
delays of several hours; and

(d) Broad outline of remedial mea-
sureg taken so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). Punctuality on these sectors for
last three months of 1978, on an
average, was about 53 per cent, The
basic reason for delay is due mainly
to unfavourable weather either on
starting station, intermediate points
or destination. As most of the air-
craft operate on several sectors delay
at one place means delay throughout.

(d) Serious attempts are being made
by Indian Airlines to effect improve-
ment and observe punctuality, The
position is, however, likely to show
considerable improvement when more
aircraft are added to the existing
fleet.

Direction by ILA and Al to Staff/
Personnel to Extend Courtesy to
Travelling Public

779. PROF. P, G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether he wrote recently to
the Chiefs of the IAC and Air India
urging the staff/personnel of both these
organisations to extend possible cour-
tesy and prompt attention to the
travelling public;

(b) if so, the full text of the said
communication;

(¢) whether the desireq change has
been appreciably noticed now; and

(d) the nature of the complaints
that prompted him to take recourse to
such 1 communication?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), Yes, Sir. Instructions t&
this effect were issued at my behest.
A copy of the instructions is laid on
the Table of the House. [Placed in
Library. See No. LT-3337/79].
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(c) and (d), The instructions are
expected to have @ salutary impact.
Such’ instructiongs became necessary
as there were complaints from the
travelling public and also from the
Honourable Memberg of Parliament.

Features of Agreement arrived at
with Bankmen

780. SHRI O. V. ALAGESAN:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) what are the main features of
the agreement arrived at with Bank-
men which led to their calling off the
strike expected to begin on 2nd Febru-
ary, 1979;

(b) what ig the extra amount in-
volved by way of benefit to Bankmen;

(c) what is the amount of profit
made by the concerned Banks in 1977-
78; and

(d) what is the amount saved by
these Banks by curtailing  interest
rates on deposits?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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